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LEGISLATIVE ASSEMBLY.

Tuesday, 96th March, 1935

4 A

A -:._-.;._‘i‘_,._\ wy

The Assembly met in the Assembly Chamber of the Councll House at
gﬁ of the Clopk, Mr. President (The Honoursble 8ir Abdur Rabim) in
“hair.

QUESTIONE AND ANSWERS.

TecHNICALLY Quauirizp MEW -lmmumm AND AVIATION TN
NDIA,
1003. *Pandit Nilakantha Des: (») How mawy techwically gualified
men are emploved in Indis in aircraft and aviation (i) military and (ii)
{b) How many in each case are Indians, how many British (including
Irish) and how many others?

The Honourable Bir Frank Moyve: (a) and (b). The information is heing
collected and will be placed on the table in due course.

“PRRSONNEL OF THE PROFOSED BROADCASTING SERVICE.

1004. *Pandit Nilakantha Des: [s it contemplated that the proyosed
broallcasting will be manned by Tndians? Ta there any definite plan for
it? If so, what is it?

The W ; Bz Frank Noyes: The immediate devclopments in
‘broadcasting Yor whic?a' scheme has actually been prepared comprise:
(8) the appointment of a Controller of Broadcasting;

th) :the watabdishusotrt of & smnil Attiched Diee entler the Wopurt.

ment of Industries and Labour to deal with Broadecasting’; sad

(e) the establishment of a Broadeasting Station at Delhi with the

necersary personnel. T ' c

The Countruller of Broadeasting will, it is hoped. be an officer recomn-

mended by the British Hroadceesting (orporation frou its own expert ptaff

and recruited in England on behadf of the Government of India.” The re-

mainder of the staff will be reeruited in India. It is not proposed to issue

rules ar onders regulating recruitment at preseat, as Government ave .not
yet in a position to estimate their permanent requirements. '

Mr. 8. Satysmerti: Will it be one of the conditions of appointment of
this expert from the British Broadcssting Company that he should train
on Endisn 0 tale his plece within, say, five yours ?

e Hesoustbie Sir Fwatkk Bopes: I .cunnot commit inysel on that

peint.
(2715) A
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Mr. 8. Satyamurti: May I know the reason why the Government do
not propose to make this gentleman, whoistoberegngﬁedfroqunglngd.
responsible for training an Indian to take his place within a specified period
of time, say, five years?

The Honourable Sir Frank Noyce: The question of future arrangements
is one that eannot be oonsidcred at this juncture. We have to wait and
see how matters develop.

Pandit Nilakantha Das: May 1 know if the appointment of the expert
is permanent?

The Honourable 8Sir Frank Moyce: No. It will be for five years in the
first instance.

Mr. T. 8. Avinashilingam Ohettlar: Is it one of contract ?
The Honourable Sir Frank Noyce: Yes.

Sardar Sant Singh: Is there any other country in which broadcasting
was introduced where foreigners were employed to run the department ?

The Honourable Sir Frank Noyce: I strongly resent the contention that
the British are foreigners in this country.

An Honourable Member: They are.

Sardar Sant Singh: Mn§;l know, if they are not foreigners, whether
they are subjects of India, British subjects in India?

The Honoursble Sir Prank Noyoe: They are British subjects in India.
Sardar Sant Singh: Are they Indians?

Mr. President (The Honoursble Sir Abdur Rahim): The Chsir canuot
allow a discussion like that. -

?ﬁu Nilakantha Das: Bub even economically are they not foreign-
ors

The Honourable 8ir Frank Noyce: No.

TronrtcaLLy QuavLirizp MEx EMPLOYED IN TER WIRELESS SERVICR IN
INDI1A.

1006. *Pandit Niakantha Das: (a) How many technically qualified
men are employed in the wireless service in India?

(b) How many of them are Indians, how many British (including Irish),
wnd how many others?

(¢) What attempts have been made or facilities given to recruit Indians?

Mr. @, V. Bewoor: I presume that the Honourable Member desires in-
formation regarding the Wireless Branch of the Indian Posts and Telegraphs
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Department. Tt is on this presumption that 1 have w give. the following
information.

{n) 183.

tb) According to the latest figures available, 92 of these are Anglo-Indians
and members of the dowiciled Eumpoan community, 46 are Indians, 44 are
Europeans and one is & Burman.

(e) Recruitment to the Wircless Branch of the Posts and Telegraphs
Department is made in India cither by an open competitive exnmination
or from volunteers from the grade of general service telegraphists. There
is thus every facility given to the recruitment of Indians to this branch,

Mr. Lalchand Navalrai: May I know from the Honourable Member what
arran;,emenu are being made to increage the number of Indians in the wire-
less branch ?

Mr. G. V. Bewoor: T have already informed the Honoursble Meinber
that recruitinent is made cxclusively in India at the. present moment.

Mr. Lalchand Navalral: What T meant to ask the Honourasble Member
was this. The number that he gave of Indians in the wireless is much leps,
and I want to know what arrangem@hgg src going to be made to increase
their number.

Mr. G. V. Bewoor: The existing nomiBay is due to recruitment in the
past. I have already informed the %onounblo M r that for the future
and at present, recruitment is made éntirely in India an’ open
vompetitive examination or from volunteers from the grade of general service
telegraphists.

Pandit Nilakantha Das: 1 take it the term ‘‘Anglo-Indian’’ thore doens
not include’ Englishmen.

Mr. @. V. Bewoor: It includes domiciled Europeans.

Pandit Nilakanths Dll By domiciled European 1 take it that lt dnen
not mean Englishmen who have interests in England.

Mr, @. V. Boewoor: I have already mentioned that there are 44
Europeans.

Pandit Nilakantha Das: May I take it that the men m technical control
snd mansgement of this department are Europeans?

Mr. Prealdent (The Honourable Sir Abdur Bahim): That does not_arise
from this question.

Mr. M. Ananthasaysnam Ayyangsr: Did the Buropeans also pass the
competitive exsminations here ?

Mr. @. V. Bewoor: Recruitment in the past was not made by comnpeti-
tive examination. It is to be made in future.

Pandit Nilakantha Das: By whom is the department controlled ?

Mr. @. V. Bewoor: The control is under me.
' ) ' A
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My, Presi®ent (The Honourable 8ir Abdur Rahim): Order, order. Naxt
question, Mr. Asaf Ali.

lm” . 8. Sstyamurdl: On his behalf, may I put only No. 1007 and not

.. Dz, Blauddin Ahmad: [ wunt to put No. 1008, because I also gave notice
of the question.

3Mr. President (Tho Honournble Bir Abdur Rahim): No. 1008. The Chair
understands the Honouruble Member also has given notice.

Dr. Shiualin Ahvhad: Yes, Sir.

Inpias  aNp ProviNCiaL CiviL SERVICE EXAMINATIONS HELD ON
JUMATCL-Wi1pa axp I Daxs.

1004, *Dr. Lixedain Ahtald (on behalf of Mr. M, Asaf Ali): (a) Are
Guvernmint awonre that the Indian aod Provincial Civil Bervice Compeh
tive Fxaminations were held on ‘days mchnlmg Jumat-ul-Wids and ‘Id in
Allahsbad and Rangoon?

(b) Do Government propose to direct the suthorities concemned to ece
to it that in future no candidate, Hindu, Muslim or otlwr. should have
sboh grievincs?

e Soaithbh Sk Mesky Graik: (n) 1 woudd invite the Honoursble
Membier's attention to the reply [ gave on tire 21t February to stwrred
question No. 404,

(b} Full consideration is slways shown for the mligious susceplibilities
of candidutea of all connunities in fixing dates for the examinations con-
ducted by the Public Bervice (Commission.

Dr. Ziauddin Ahmad: Is it not o fact that the exmminations were held
oa the Jumat-nl-Wida snd the Id?

The Honourable 8ir Heary Oralk: | have already had a question on the
subject which T repifed. and | refetred the Honoubedlte ‘Meﬁm to” that

reply.

Dr. Slanddin Ahmad: | wunt to know as a fact whether the examination
war held on the Id and Jumat-ul-Wida?

' The Honourable Bir Henry Oralk: Yes.

Dr. Blauddin Ahmad: May | ask, whea the -ssy that they
dﬂn consider the religious susceplibifities of ﬁ commy A do they
axclude the Muslims from that statement ? The Honourable Member just
now said that in fixi d.n the religious susceptibilities of the are
considervd. May T er the religious susceptibilities of the Muslims

also were considered ?

The Honourshle Sir Heary Oralk: If the Honourable Member had resd
or been present when I gave the previous answer, he would have seem that
I wtated that it was not possible to forecast on which of the two days the
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1d would {fall, bus full considecation was showm to the veligious susosptibi-
lities of Muslims om each of the two possible days on which Id might fall
by keeping them, free for Muslim copdidates till 2-30 in the sfternoon.

Dr. Ziauddin Ahmad: There may be a doubt about the Id duy, but
there cannot be any doubt about Friday.

The Hoooucahla Sir Hanry Oraik: I do not, think it is possible to areange
that no examiuation should ever be held on Fridays. ’

Pe. Janddin Ahmad: But this Friday is Jumat-wl-Wida, the last Friday
of Ramzan.

The Haneiifable Siz Henry Oralk: The previous quéstion did not refer
to the lgst Friday of Ramzan. It referred to Id, and so far as I know, no
oxamination was held on the last Friday of Ramgen.

ME. ManaDEO DEsar’s Boox caLixp “‘ Two SErvaxts or Gop .

1007. *Mr. 8. Sstyamurti (on behalf of Mr. M. Asal Ali): (a) Has
Government's attention been drawn to Sjt. Mahadeo Desai’s hook called
‘*“Two servants of God''?

(b) Are Government prepared to recomsider -their view sbout the Kbhudal
Khidmatgar movement in the light of the facts revealed in this book?

The Homowrable Sir Henry Owvalk: (a) No.
(b) Does not arise.

Mr. 8. urti: May I know the reason why Government husve not
perused this book ? (Laughter.)

The Honourable 8ir Henry Oralk: May I know the reason why Govem-
ment should peruse the book? (Laughter.)

REPORTS REGARDING THE ANTECEDENTS OF CONGRESS AND NATIONALIST
MEMBERS OF THE LEGISLATIVE ASSEMBLY.

1008. *Mr. 8. Satyamurlt: Will Government please state:

(s) whether the Government of India have caMed for rts from
the C. I. D. officers of various provinces or of the 1 Gov-
eraments, regarding the antecedents of Congress and Nation.-
alist Members of the present Legislative Assembly;

(b) whether they propose to compile a confidential book on the brsis
of these reports for the guidance of Government Members in
the Legislative Assembly;

(c) whether this book is in the process of preparation and will be in
the hands of Government Membews bofere the close of this

(d) whether copies of this book will be supplied to all the Members

! of this Legislative Assembly; e
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(e) thg’oatdmmuaﬁonmdpinﬁgdthebook; and

() whether this is the first instsnce in the history of the present
ative Assembly when Government prints such a book,
the reasons therefor?

The Honourable Sir Henry Oraik: (s) to (f). As has been done on the
oecasion of previous general elections, the Government of Indis asked the
Local Governments, and not the Criminal Investigation Department officers,
to supply them with a statement giving, for all newly elected candidates, a
brief account of their position and political sntecedents and showing the
party to which they belong. This information’is clearly useful to Members
of Qovernment. The reports received from Local Governments have been
printod so that they may be in a more conveuient form, and have been
supplicd to Members of the Executive Council and will be for departmental
uso, but will not bo supplied to Members of the Assembly. The reports have
been printed as part of other departmental work, and Government do not
seo that ony useful purpose will be served by obtaining any information as
to the cost of printing these papers; no separate account is kept and the
cost will not be large. ’

Mr. 8. Satyamurti: May I know the reasons why eopies of this book will
not he mads available to Members of this Assembly ?

The Honourable Sir Henry Oralk: Because it is a confidential document.

Mr. 8. Satyamurti: May I know if (Government consider it right that
they should have information about us and we should have none about them ?

The Honourable 8ir Henry Oraik: Perfectly right. You have plenty of
information about us.

| I:. 8. Satyamuril: Will a copy of this book be placed in the Library at
east ’ .

The Honoursble Sir Henry Oraik: No.

Dr. 7. 8. 8. Rajan: In the case of wrong information, are we n‘ot entitled
to corvect it ? ' ' ' '

The Honourable Bir Henry Oraik: We get the best information available.
Dr. T. 8. 8. Rajan: Are you perfecily sure that is correct information ?
Seth Govind Des: May 1 know by whom the information is given ?
The Honourable Sir Heary Oralk: The Local Governments.

Seth Govind Das: Do Government think that all the information which
Local Government give are right

The Honoursble Sir Henry Oralk: Yes.

Ik.l.l.xlnll(l: I know what is the informstion about me in the
possession of the Honourable Member ?
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The Honourable Sir Henry Orelk: The Honourable Member perhaps
takes himself more seriously than I do. Actually I have not read what is
said about him. ' IR -

Mr, 8. Satyamurti: I am very glad to hear that. In that case, may.

1 know why this book is being printed at the cost of the tax-payer, when
the Honourable tha Home Member does not even read that book ?

The Honourable Sir Henry Oraik: T have read parh of it, not the whole
of it. i

APPOINTMENT OF GUARDS OX THE EAST INDIAN RAILWAY.

1009. *Mr Ram Narayan Singh: (a) What are the different grades of
guards on ?the East Indian Railway and what are the methods of their re-
cruitment

(b) Is the recruitment to all grades direct?

(c) Which is the authority which makes the appointments of the guards,
and on what principles and rules? :

{(d) Are the methods of recruitment and rules regarding them similae
all over tha line?

(e) WM are the various duties of , and are they meant to relieve
on occasions Platform Assistants and other station officers, and if so,

whom?

Mr. P. R. Rau: (a) to (0). I place a statement on the table giving the
different grades of guards on the East Indian Railway. The methods of
recruitinent will be found in the.‘Bules for the recruitment and training
of subordinate staff’ issued by the Agent, East Indien Reilway, & copy of
which ie in the Library of the House.

(d) Government have no reason to believe that methods of resruitmaent
and rules regarding them are not similar on all the divisions of the East
Indian Railway.

(e)'l‘hodutiuotg:rdlwﬂlbetoundenummtodinm ters 8 to §
of the General Rules for all Open Lines of Railways, a copy of which is in
the Library of the House. Guards are utilised, when necessity arises, in
any capsacity for which they may be quslified such as Assistant Btation
Masters, Stetion Masters, Yard Foreman, Platform Inspectors, etc.

f

Statement showing the different grades of Guards on the East Indéen Roiwoays.

Rs,

Guard, grede 1 . . . . . 100-— 1072120
w Reloving, gradel . . . ., 100—10/2—120
Qrards, grade 11. . . . . . . 90--3—45/8—-80
. Pilet ., e e 100-—10/2—120

v Conduster . . . . <+ 06—5/2—85

w GCunamer ., . P X P 903k {580
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Owmcs on TE® MypxzTie RXpamy.
1010. *Mr. O. N. Muthurangs Mudaliar: (a) Js it not a fagt that ':‘
office ot the ing Expert is attached or subordinate to the !
Council of Reseaxch ?

®) What is the present stvength of the steft in thet offiec?

(c)Isiit‘rufmthacmnmmdth&g.mﬁgwnhmclt

arpur far away from the main office of the Imperial Council of, Agricul-
tars? h? If so, why? o4 the Logperial Gounell of Ageic

d) Are Government prepared to consider the desirability of locating the
M:lrin‘ gzg,ﬁ;pen's Office in New Delhi, so that there may be proper oco-
ot ;

My. @. 8. Bejpal; (a) It is an sttached offico. ©
(b) 19 Executive and 17 ministerial.

(0) Yes. It could not be accommodated in emy of the Government
buildings in New Delhi.

(d) The matier will be considered agam, wheg accommedation in & Gov-
ernment building in New Delhi becomes available.

Prol. ¥. G. Ranga: May I know how many marketting officers have been
appointed in the provinces ?

M. @. 8. Bajpai: [ have no information sbout it. 1 bave only informa-
tion as regurds appointments made at the Centre.

Ormon oy Tas Cmxy CONYROLAER oF RAILWAY BrTanDambisarron.

3011, *Mr. 0. B. Muthurangs Mudaliar: (a) Wil Goveenment be
pleased 0 state whem the Ofice of the Chief Oountroller of Railway
Standardisation was formed and whay is its present personnel? '

(5 Will Gowernmeat be pleased t0 state whether it is peoposed to
enlarge the office in the neer future?

(c) Will Government pleasc state whether it was proposed st any time
t9 keep the office down in Delbi permanently? If not, wil Government
ploase stale whether they bave considered the desirability of keeping the
office down in Delhi in vicw of ite growth? ,

(d) ¥ Government have decided to tread the office as a moving office.
will they plesse state the reszons for not keeping the office dowm i
Delbi during the summer months?

Mr. P. R. Rau: (8) The Oftice of the Chief Controller of Standardisation
was formed in March, 1990, The present strength of the office is five
officers and 41 Assistants, clerks, draftsmen and tracers.

(b) Yes. It is proposed to enlarge the office from the let April, 1835,
The addition will be one officer. one Superinteadent and 30 Assistants,
clerks. drafémnon amd tracers.

(¢) snd (d). The question has been considered and Goverament do not
to looate the Central Biandards Office permasently in Delhi as it
would mecemsitate re-establishing a Jechnical section and deawing branch



QUESTIQNS, 4NR ANSWARS. ua8

in the Railway Board's offi i i nd i
Standards O ﬁ?yoe. ce whigh wosk ia now undertaken in the Central

Mr. 0. W. Muibwranga Mudaliar: May I know if the Railway Retrench-
ment Committes suggested the abolition of thia office?

Mr. P. R. Ran: The Retrenchment Committee did suggest a redustion
of the personnel of that office or rather a sort of snalgamation of this
office with the Railway Board's office.

honr;u N. @. Ranga: What action has been taken on that recommenda-
Mr. P. R. Raun: The action has been described by me.
Prof. ¥. G. Ranga: It is now made permanent?

Mr. 0. N. Muthuranga Mudaliar: As u result of the Railway Retrench-
ment Committee’s recommendation, the office has now been eularged?

Mr. P. B. Bau: It is proposed to emlarge it. The action was approved
b{ the Standimg Finance Committee and has heen approved by the Arsam-
bly in the lass budget.

Mr. O. . Muthuranga Mudaliar: Did tho Reilway Retrenchmont (om-
mittee recommend an enlargement of this office?

Mr, P. B. Rau: No. They suggested an amalgamation of this office
with the Railway Board's office.

2r. 0. ¥. Muthurange Medalar: In contravention of that, you have
now enlarged it.

ATracHEs OFmicEs OF THR GOVERNMANT oF INDis SECRETARIAT.

1012. *Mr. O. X, Muthuranga Mudaliar: (a) Will Government be
pleased to state what are the attached offices in the Government of
India Secratarias, and what is their respective persomnel?

(b) Will Government pleass state whether ult these offices move up
to Simls, or whether any portion of any of them is kept down at Delhi
during the supamer? ' :

e) Will Government state the cost incurred annually in the move
of these offices between Simla and Delhi?

(d) Will Govermmens$ state if they have comsidered the posaibility
of keeping down portions of the Government of India Becretariat Depart-
ments which can be kept down at Delhi without loss of efficiency? If
not, why not?

The Homourabls Sir Henry Oralk: (a), (b) and (e). I luy on the table
a list of Attached Offices which shows er they move to Simla wholl
or partly. The rest of the information required is being collected and
be laid on the table in due course. ) ,
. (@) 1 would refer the Homourable Member to the reply which I gave
to Mr. Setyamurti's qoestion No. 741 ep Msrch 7, 1085
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List of Aached Offices.

Offices. Whether moves to Rimila
. whelly or partly. -
OM of the Oentral Board of Revenus . . Wholly.
Office of the Controller of Printing and Btationery, Indu l’..n“li (only the duplicating
moves to Bimla).
Office of the Chief Controller of Stares, Indian Btores De- Whelly.
partment.
Offioe of the Director General, Pusts and Telegraphs . Partly (only the Camp Offiee
moyes $0 Simla). '
OMcoe of the Direstor of Civil Aviation. . . . Wholly.
Offioe of the Chief Eagineer, Central P. W. D. . . Partly {on) tb quP Offie®
moves to
Office of the Public Service Commismi . 1
mission \\f'boll‘;"y lon.;‘ o:: mﬁn;r ser-
Office of the Intelligence Bureau . . Ditto.
Office of the Director Gegeral, Indian l(ednd Ilorvm . Whaolly.
Office of the Bureau of the Public Information o Wholly.
Office of the Director General of Archasology e - . Wholly.
Office of the Militery Acconntant General . ., . Wholly.
Owutral Btandarde Offios for Railways . . . Whelly.
The Bupervisor of Railway Labour . Wholly.
Bratistical Rescarch Branch of the Department oi'com Wholly.
mercial Intelligence and Statistios.

Mr. 8. Satyamurti: What is the .actual ocost involved in the move
annually ?

The Honourable Sir Henry Oralk: I said thet the information i being
oollected and will be laxd on the table.

Mr. 8. Satyamurti: The Honourable Member said that (c) was being
snswered in the statement laid on the table.

The Honourable Sir Henry Oralk: (c) is not included. The information
is being ocollected.

Mr. B Batyamurti: Will the answer to (c) also be laid on the table?

The Houourable Sir Henry Oraik: Yes.

Amm'm or TR Ex-APPRENTIONS OF THE hnh‘mrm::.nr
Woaxsmor, LILLOOAN.

' 1013 *Mr. mnmmm-wm.mmm
unstarred No. 18 of the 18th July, 1084, and unstarred questions
Nos. 199 to 180 of the 81sé August, 1084, MMMMB&
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regarding the sppointmente of the ex-apprentices of the Esst Indian
Railway Workshop, Lillooah, will Government please state:

(i) whether they have now received the required information from
the Agent, East Indian Railway;

(i) whether they are now prepared to lay the statement on the
table; an

(iii) the reasons for such long delay?

Mr. P. B. Rau: (i) and (ii). Information regardi on No 16 was
laid on the table on the 31st January, 1085, ml;‘t&utm.
questions Nos. 129 and 180 on the 5th March, 1938, .

(iii) The delay was due to the time involved in the ocorrospondence
botveen the Railway Board and the East Indian Railway administration
in connection with tia collection and examination of the mhnmtbn

APPOINTMENTS OF THE TIME-XEXPIRED APPRENTIOES OF Lnrooas Work-
SHOPS UNDER THE CHIEF MBORANICAL EwGiNEEr, EAsT INDIAN RarLway.

1014. *Mr. Amarendra Nath Obattopadhyays: (a) Are Government
aware that with reference to the replies to part (o) of starred ques-
tion No. 1580 of the 6th December, 1982, part (b) of unstarred quostion
No. 28 of the 5th BSeptember, 1883, and part (d) of unstarred question
No. 424 of the 16th Scptember, 1881, regarding the appointments of
the time-expired apprentices of Lilloosh Workshops under the Chiet
Mechanical Enginsver, East Indian Railway, ex-spprentices on the waiting
lists are not appointed, and that the results of the technical school are
not at all considered at the time of appointments?

(b) Are Government aware that some junior ez-apprentices, who
K:M in Jower divisions, have been appointed with posts under the Chief

echanical Engineer, East Indian Railway Workshop, Lillooah, in pre-
ference to many better qualified semior cz-apprentices who passed in
higher divisions?

(¢) If the answers to parts (n) .nd (b) above be in the negative, will
Government please state:

(i) why some junior ez-spprentices of 1830 and 1981 who passed in

) ’lower divisions have been appointed in the Lillooah Work-

shops, East Indian Railway, in preference to niany seniors

of 1930, who passed in higher vmonlnndwhohadbottor

" training, as stated by Government in their reply to unstarred
question No. 19, dated the 5th September, 1982;

(ii) whether they are prepared to lay on the table a list sh
the names of the ea-apprentices who have been appoin
under the Chief Mechanical Engineer, East Indian Railway,
in Lillooah Workshop since 1988, with the dates of comple-
tion of sapprenticeship training, particulars of ining,
divisions in which passed in technical school, dates of
appointments and starting salaries; if not, why not; and
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(iii). whether they afe prepared to wmake enguiry inte the mstber
without deley and take vecessary sieps against such action of
the Railway Administration; if so, in what way, if not,
why net?

Mz, P. B, Rau: With your permission, 8ir, I proposs to reply questions
Nos. 1014 and 1015 together. T am calling fmpmomntidn .al!ld will lay
a reply on the table of the House in due course.

APPOINTMENTS OF THE TIME-EXPIRED APPRENTICES OF THE JAMALPUR
TeCRNICAL 8¢HOOL T0 PosTs UNDER THE CHIZY MECHANICAL BNGOVNWE
4xp Cuigx Kinaymical. EmeNsxs, Eas? vy Ramway.
$1015. *Mr. Amarendra NWath Chatiopadhyaya: (a) Will Governmend

please state whether they have acted in accordance with the

citod in answer to starred questions Nos, 206 (b) and (d) of the 10th Sep-

tember, 1929, and 471 (d) of the 5th March, 1930, regarding the appoint-

ments of time expired apprentices of Jamalpu¥ Technical School to posts

under the Chief Mechanical Fagineer and Chief Flectrical Engineer. East
Indian Railway?

(b) 1f the anawes to paxt (a) shovo be in $he afirmalive, will Govern-
ment please state the names of the time-expired apprentices who have
been ?:ondod with poste sinos 1988 under the:Chiet Mechanicel Engineer,
Fast Indian Railway, with the following partioulars:

(i) dates of completion of apprenticeship training,
(i) name of workshop from which training was completed.
(iii) division in which passed in teehmical schoal,
(iv) dates of appeintment and oonfirmedion,
¢v) name of the workshop in which employed,
(vi) designations, and
(vii) starting salaries?
1t not, why not?

Mosqre ¥xAR SHARS TANK AT MixT0 Roap Parx i¢v Naw Dxa.

1016, *Six Muhammad Yaksh: (a) Wil Government be pleased to state
detailed faots about the mosque near Shahji Tank at Miato Rond Pask in
New Delhi?

M) Is it a fash that the police raided this moeque on January 19th
and took foreible possession of the musque and threw on the road the
helongings of the Pmew including the Holy Quwmn? \

(¢) Will Government state what action they have taken against the
police officers conoerned, snd whether the mosque has been restored to the
Muslims snd any compensstion paid for the loss to the Imam?

The. Honoasable Sir Menxzy Ouaik: (a) I lsy a statement on the table
giving the facte.

{b) No.

(c) Does not arise.

FPor amawer tn thia quedtion, ser amewer to question No, 1014,

—— < ——— ettt
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SrareMENT,
When the ground between the Shahji Taok and Turkmay Gate was being levelled
by the Public Works Department last hot weather, with a view to its conversion mw
a park, the ruins of a building were discavered. This busding waa

w
ru allaged b
some Maslinis to have been a monque. Nn“&ummwfoum-mmmm
| the Muslima were desirons that the remxins of the building should not
oved it was decided to place a wire fance ruund the site.

Cortain Mealiins comsrenchd visiting the spot to offer pragérs and a few mata and
earthen pitchors were placed on the site. Bubsequently, witboat the permission of the
Naw t “which sdminivters the Jand, wbme pdes with cortaiin wete alwo
arected. ese temporsry encroachmeuts ware, therefore, ordered to be removéd A
temporary but with & canvas roof and a tin shed which had alsu been erocted were
removed at the sume time. Police wern present on the Chie! Comtinission¥'s Shutruc-
tions when the removal took place, Lut the polive themselvem took mno mit, s
there was actually no trouble of any kind. The ruina of the ud uilding were
not interfered wich. The belougings of the persou who_clsimel L b the Imam
were pot thrown on the road Lt were alfdwed to reimain’ ou the premises. While
Government cannot agree to the erection without permission of aay new building on
the site, no objection has been mnd to Mudims amblmu ot this place for prayen,

- i Giaebdin Monb: ™ it hot b T Q!hnt the police roided the mosque
on the ground that soinc chappar was put on somewhers without the per-
mission of the Muuicipulity und then cverything was confiscated v

The Honourable Bir Henry Oraik: No, Sir. That is not s fuet at all.
If the Honourable Member would like me to read the statement, T will do
80 with the permiswion of the Chair. 16 # not very long.

{The Honowrable Member bove yeud W atmtemnt.)

Dr. Ziauddin Ahwhad: Vs.ll.l the Mussalmans be permitted to repair that
particulur mosque if it is in ruins?

The Homourable Bir Henry Orsik: it is a wmatter for the Municipal
Comunittee.

Br. m M Is the permission of the Government vnieewwsary

to repair the mumque?

The Honourable 8ir Henry Oraik: | think it is the permission of the
Mumicipal Committee thut is required, bat T am not certain.

ProscmprioN oy rvaR Beox “Inpiax Swywocers ”’ sy Mz. SupRAas
CrawRA Bosx.

1017 *Mr. Sam Vesistathalith Uhety: (a) Will ‘Government be

plossed to atate if shey have prosdribed the book Tndian Struggle whitten
by My. Bublma (handra Bose ?

(b) Was the proscription dm&?eggs{d&eﬁh
able, or to the tics of the au e former, wi w is i
bythemtm?pdﬁm what were tie vehaons for proserfiify the W

_ () Hns the Hanourablc the Home Member read the book or the ob]ec-
pasagin?

of the book in the Manchester
G e ey, at OB, dicee?

The Meoumils Sir Hunty Oralk: () 1o (c). 1 invite stteution to the
reply 1 geve on the #3rd Pebreary to question No. 488.

(d) Yes. Mr. Gwynne is a retiréd officet.
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Mr. 8. Satyamurti: Will the Honourable the Home Member be
to state whether he is satisfied, on a reading of this book, that it is a direct
incitement to violence? '

The Honourable Sir Henry Oralk: What I said in my previous reply
was that the book tended generslly to encournge terrorism or direct action.

Dr. P. N, Banerjea: What does Mr. Gwynne say about that book?

Mm Honourabls 8ir Henry Orafk: T csunot recollect exactly what he
suid.

Dz. P. K. Banarjea: Is that s favourable review? Or does the reviewer
say that it is a seditious book?

The Honourable Sir Henry Oraik: I suggest that the Honourable Mem-
ber should read the review for himself.

fieth Govind Das: Will the Honourable the Home Member kindly say
if it is not the case that all books that are considered worth having are
generally proscribed by the (lovernment in this country ?

Mr. Pregident (The Honourable Sir Abdur Rahim): Order, order. Next
question Seth Haji Abdoola Haroon. g ;

REPOBRT 07 THE PoerarL Ewquiny ComMiTras.

1018. *Seth Hajl Abdoola Haroom: (a):Ir it a fact that the Postal
Foquiry Comnittee appointed in the yeur 1984, with Mr. M. L. Pasricha
as Chairman, has since submitted its report ? a S

(b) Will Government please stute the total expenditure incurred in con-
nection with the Pasricha Postal Enquiry Committee? =~

(c) Will Government please state, in brief, the recommendations made
by the Committee and the savings likely to be caused in the working
expenses of the department by the ncceptance of the recominenda.
tions ? L

(d) Will Government please state the particulars of the recommenda-
tions they propose to give effect to in the year 1985-86?

(e) Will Government please state the particulars of the recommends-
tions which were unanimously agreed to by the members of the Committee
end those to which the majority of the members could not .agree?

{f) Will Government please state the time by which the Report of the
thoe oould be made available to the members of the Legislatures and

e public ?

The Honourabls Sir ¥rank Noyocs: With your permission, 8ir, I propose
to reply to questions Nos. 1018 and 1090 together. .

As regards part (a) of question No. 1018 the reply is in the affirmative
and as regards part (b), the total cost was about one lakh of rupees.

As regards the remaining parte of question No. 1018 end question
No. 1020. the Report is being printed and has not vet reached Government.
1, therefare, regret that I am not at- prescnt in a position to reply o the
Honoursble Member. A copy of the Report will, however, be placed in
the Lihrary of the House as soom as printed copies are available.
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Rxvizp Scarxs or PaY yor THE SUBORDINATE EMPLOYEES OF THE
Posr Ormces, Ramway MaL Semvics, »ro.

1019. *Seth Haji Abdoola Haroon: (s) Will Government plesse state
the revised scales of pay proposed to be introduced for the subordinate
employees of the (i) Circle Offices, (ii) Dead Letter Offices, (iii) Post Offices
and (iv) Railway Mai]l Service? ,

(b) Will Government please state the time and date from which the
revised scsles of pay referred to in part (a} above will be introduced ?
t.he(O) Will Govel:nment. please state whether :n; new scales w';l.l sﬂ'eo;

existing employees on their promotigns to or . soa an
whether on promotion they will be bmught on to the gnuﬁhung higher scales
or to the new revised scales of pay? * .

Mr. G. V. Bewoor: (8). (b) and (0). A copy of the orders of Govern-
ment on the subject has been placed in the Library of the House. The
orders furnish all the informaation required by the Honourable Member.

CONCLUAIONS oF THE PostaL ENqQuiry CoMMrrrss.

£1020. *Seth Hajl Abdools Haroon: (a) Has the Pasricha Postal En-
quiry Committee come to any conclusion’s on the following points, and it sc,
what are the conclusions reached :

(i) reduction of the scales of pay for all classes of subordinate staff;
(ii) revision of Time Test;
(iii) entire separation of Railway Mail Bervice and Post Office
sdministration ; ’
(iv) reduction in the number of Superintendents of Post Otfices and
Railway Mail Service;

(v) reduction in the number of lnspecton of Poct Oﬂiou md R.il-
way Mail Service;

(vi) transfer of sudit and sccounts work from the Offices of . tha
Deputy Agcountants Genersl to Circle Accounts Offices;

(vii) centralization of Dead Letter Offices;
(viii) lowering of the status of first class Postmassters;
(ix) introduction of a cadre ‘of Bub-ITnspectors of Post Offices und
Railway Mail Service;
(x) reduction in the number of mail and cash oversetrs;
(n)revmngof'hme'l‘adlﬁnrtbe'hﬂo!(l)cimhmon, 9)
Divisional Superintendents Offices, (8 : 4) lowcr
grade staff, and (5) Inspector of Poet and Ra way Mail

(xii) oummaw;u for (1) recruitment, (2) eonﬁrx;i'ntion and (8)
promotions;

(xiii) training of probationers; and
(xiv) promotion of postmen to the cadre of lower division clerks? -

tPor answer (o this question, ere snswer to question No, 1018,
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(b) Will Government please state whith of the recomnrendatiohs vefer-
red to in paft (a) sbove were agreed t6 by the majority of the members
of the Committee and which of them by the minority, with particulars
of the names of the members for and agdinst the above prospects?

{c) Will Government please state the particulars of firet class head
offices likely to be converted into second clasd head offices in the year
1985-86, snd what will be the savings thereby?

Coumoyal (JoMPOSITION OF CERTAIN AFPOINTMENTS IN OERYAIN Poerar

1021, *Seth Mxji Abiloola $atoon: (s) Will Government please state

rately for each circle the cgmmunal composition of the holders of the
following uppointments in the (i) United Provinoces, (i) Bengal and”
Assam, (iii) Bihar and Orissa, and (iv) Centrai Provinces Postal Circle:

[ ]
L\H-k Hindu, { Moslim, | Ofhiers.

(1) Postmester Qenerel . b 1
(.}MPMGM-I . 1
48) Amictamt Postanter @easral .

4) Hosd sleriss in the Belection grades in the ]
@ Cledlie Oluts . . .

—

(8) Buperintendeate of Post Offices . L

(6) Buperintendents of Rallway Wail Service. . !
(7) @iweh olags Fostmanters . . J

(8) Becond otess Postmasters . .1 N

() Bub-Postmasters in Solocticn grades . !

(10) Toepattors of Pt OlSom. .

(11) Inspectars of Railway Mail Bervice . ' f i

(19) Qaaliied condidates— : 4
W‘MMO*M- {
k'm - - ii }

(13) Qualified condidates-~
lr!dl’m Ofices apd Railwmy
I Depviee, . . .

%) SubDostenaters in Tiene-Soale .
(18) Clerks in Upper Division '
{16) Clerka in Lower Division !
{17) Sorters in Upper Division - l 1 §
{18) Bedeats in Lower Divigion . i

'
e




QUESTIONS AND ANSWERS, 2731

b) Will Government please state the communal ratios for recruitment
by the Looal Governments of (i) the United Provinoes, (ii) Bengal
and Assam, (iii) Bihar and Orissa, and (iv) Central Provinces?
(c) Wil Government plesse state the communal composition of the
new recruits entertained in the year 1984 in the Postal Circles referred
{o 1o part (b) above in the cadres to which direct recruitment is made?

The Honourable Sir Frank Woyoce: (a) and (c¢). SBuch information as is
available is given in appendix XVII of the Indian Posts and Telegraphs
Department Annual Report for the year 1888-34, a copy of which has been
supplied to all Members and js also in the Library of the House. Govern-
ment regret that the information, in the exact form asked for by the
Honourable Member, is not_readily available and could not be obtained
without an undue expanditure of time and labour which Government con-
sider would not be justifiable.

(b) Bo far as Government are aware, the Governments of the United
Provinces, Assam, Bihar and Orissa and the Central Provinces lave fixed
no definite mtio for the recruitivent of the varioys communities. In
PBengal the Government have reserved for Muslims 46 per cent. of the
vacancies in certain services to which recruitment is made by competitive
examination; For obber servipes a minimum percentage of reservation for
Muslims has been prescribed ; in most cases this is 88} per oent. and in some
cases it is 5Q per cent,

SALARIES OF THE BRANCH PoSTMASTEERS.

1023, *Prof. N. @. Rangs: Will Government be pleased o state:

(i) whether any representations have been made to. them bhy. the
Branch Postmasters, or the Union of Postal workers regarding
the inadequacy of the salaries paid to them; B

(ii) whether the Branch Postmasters are sxpected to disiribute the
letters, etc., to the addressees in their respective areas in
addition to discharging their other postal responsibilities;

{iti) whether they ure aware that most of these Branch Postinasters
are obliged to engage men to distribute letters, etc., paying
them out of their meagre salaries; and

(iv) whether Government are prepared to consider the advissbility of
raising the salaries of the Branch Postmasters?

Mr. G. V. Bewoor: (i) Government are unable to trace any such
representations.

(ii) In those branch post offices, which are not provided with a separate
delivery ageney on account of the small volume of delivery work,
branch postmsasters have either to peform the functions of postmen or
village postmen themselves or to arrangements for delivery of mails
on their own . ibility.

(iii) Government have no information.

(iv) No.

Prof. N. @. Ranga: What is the scale of pay granted to village branch
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L M. @ V. m Viﬂagc branch palhmmm gehno pﬂy ﬁney.fpt
an sllowance. - .- i Laves

hu:! om Howmmh?

oﬂi&m I cannot puuxbly te,ll the Wﬁ Ma;npgr,’ ‘:H;\; s, th.n pay

.giveu in eaeh office.

Prof. X. G. Rangs: What. is the mmimnm al!onance und wbat is the
maximum allowance ? e J

Mr. G. V. Bewoor: Itvaneatrom'ﬂq 8 to' Re. Mpermdhth

Prof. N. G. Ranga: Iutnotnfactthatasfﬁhn nsl‘ﬁoo“nlla t
“offices were abolished Tast year? ' } e

Mr. G. V. Bewoer: 1 cannok -ty, mmomhmuw
“put down a quentiun

nr. {‘!‘he’HdnbﬂlHeS:rAbﬁnr RuNm) Th'-hmtﬂ;e
“Gookeion #r ' détheletiithingtion:

Prof. N. G. Rangs: 8ir, wearaluppondtobeuhngquutmm

R TS B B EY R

Mr. President (The Honoumlgla 8ir Abi\ir. Ea‘;?m?) Order ordet._

X !

. Bkingih: Wl “Bovertinaei¥ - vonsider the tllvmhhty ot
hﬂhg ‘theé nuthbér of villsge pmt m Gmﬁlg hm yﬂr?

v, .Y, Bewbor: -rhudue-notm:mam.qum there is
andthér qaektion on the subjévy which wm be wﬁc&w Hter on.

OrmmoanPoum

1023, *Prot. X..@. m (}) Wall Govemment be pleuql to siate:
(i) the nithber of new Podt’ Officés and Branch Poss Offices opened:
every year dunng the last ten years;
(ii) what is the nverage number of new Post Officcs nnc{ Bm{l’oﬁ
.. Qffjogs that are propoeed to be opened every year;
(ih) hhnl in the- nu:ﬁb@ of villages from which applicationg bave
becn receivkd bvery year mngthshsthn’-n for the
opening .- ‘ol Branch Pobt.Offices; -and -
(iv) the number of Branch Post Officen wllﬁ"b dte ‘Workéd volutitarily
by Postmasters?

(b) In view of the fact that much the greater number of villages are

o v i S o omp oy ra

trat : Officea?
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- m Hounocurablé 8ir Prank ! a) (i) and. (m Gommm regret
Wit they ate unhbla to fupnish tn inatign required by the our-
ibh Meniber aa b8 eolléction’ wo\l’lﬂ involve an undue expenchtum of time
and labour, but I may state for the information of the Honourable Mem-
that the total-pumber of post offioell ab:shd cad of:she Bniucisl yeur

-24 wpe 19,490, and at the end of the year 198834 the number was

‘28 876, showing a net increase of 4,188 offioes in ten yeers, of sn Averago
of about 419 per annum,

(8) (ii). New post ! officés hre Spened as and where justified and no
defipite number .of . new .ofices to be opond iF fiked for- Wach year in
.sdvance.

LT

(8) (iv). Tt is presumed that'ihe'-Honoursbla 'Me'mber refers to the
branch posi: affices -in charge -of extra departmental agents. The total
number of sugh. branch post offices on the 8lst March, 1084, was 17,828.

(b) Governmecnt fully recognise the advisability of providing postal
facilities in rural sreas. On account of the financial position of the
depaftment the exténsion ‘of postal facilities has had to be conmiderably
restricted in recent years but for the ymlmsw pi-ovhibn of Ra. 50,000
has been tnab for -the opening of new. oﬂoet

Frol. l.‘.lup Is it notafmum. oontmytopunoun arrange-
ments according to which -Governmsent used t6 pay ‘some subvention for
the maintenance of even \nllage post oﬂical, Govarnment now haw. mgwen

ap- thed * preciice P RS

Mx.. G. V. Bewoar: Will tho Honoweble Mnﬂm-pliem say what he
means by “‘subvention’'—to whom ?

Mlﬁw&r mmnhmmthawlmmpoubm
Govemment used to make certain contributions for the maintenance

ttu Is it not a fact that Governmeni have given up

ﬂfcu pracuca of making. conl;ibutions towards the malntenance

d theae tempamry vﬂlngo post o

ar. . V. Bewoar: ’I'homt moed by the Honoursble Member has

ybean menbonadt 4o the finangjal ition of the
‘Departmant, the extension of pulh-l hea hed to-be considersbly
mdmmmm,»ltnawﬂusimn‘wum;nm in
recent vears, but for the noxt year,. lﬂﬂﬁg » provision of Rs. 50,000 has
been made for the opem.ns of new post offices in rurul areas.
M.l.t&“m-rmmwﬁ aﬁealm pnpooodtobo
established ?. -

The Honoursble &ir Fmnk Meyoe: Abott. éwo hundred.

Prol. N. @. Ranga: How many village pnt offices m-bolmhed
dm ule M’m? CRRrmi an 3 BRI L R

mm&mm imﬁ!metoukformﬁuot
that question. 2
B
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Prof. N. G. Ranga: Is it not a fact that in ¢he report of tho Director
General on the management of post offices and telegraphs for last year,
itb;’:hse;timdMuMyuﬂMhundndvﬂhp' post offices were

i

The Homoursble Sir Frank Noyos: As the Honourable Member has
studied the report and gathered the information, I am not quite clear why
be should have put that question to me.

Buses ENGAGED TO CARRY RovaL Mams.

1024, *Prof. X. G. Ranga: (s) Will Government be pleased to state:
(i) in how many and in which places, buses have been availed of
to carry al Mails to quicken the despatch of mails;
(i) at what rates they are being carried by buses; and
(iif) subject to what rules and regulations they are doing this?

(b) Will Government be pleased to staté whether: )
(i) it is not a fact that there are mapy places between which regular
bus-services sre being run;
(ii) such bus-services are not availed of by the Postal Department
for the despateh of mails; and
(iil) Government will hereafter try $o utilise ¢he bus-ser¥ices o an
inoreasing extent for this purpose?

Mr. @. V. Bowoor: (a) (i) and (s) (ii). Government regret that they
have no information and do not propose to collect it as it would involve
un::lo labour. The rates are determined by competitive tenders and vary
largely.

(a) (ui). The services are regulated according to the oonditions of ap
agreement entered into by the Posts and Telegraphs Department and the
contractor in each particular case.

(b) As regards parts (i) and (ii), Government have no information, but
it is probable that there n)ro cases such as are referred to by the Honour-
able Member. As regards part (iii), I may inform the Honourable Mem-
ber that the Department is fully alive to the advantages likely to be secur-
ed by utilising such servicee for the conveyance of mails and has been
actually utilising them to an increasing extent every year, subject to consi-
derations of efficiency and economy, with the result that the distance over
which mails are conve daily by motors has increased during the last
ten vears from 8,670 miles to over 19,000 miles.

Prof. X. G. Ranga: Will the Honourable Member consider the sd-
visability of trying to overcome the difficulty of collecting information and
supplying that informstion at the earliest poesible opportunity ?

Mr. @. V. Bewooe: No, Sir. Is cemtiot be domle.

Ruyzass or Sarors or TR Gannwarl ReciirENY.

1035. *Mr. Ghanshiam Singh Gupia: (a) Is it & fact that some of
ﬁ:e;;goyno!wbﬂhmlyhgmp%@uhﬂhqm@tg-ml
.
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(b) Will Government please state the names of those prisoners?

(c) Will Government please state the charge under which they wore
sentenced ?

(d) When is their sentence going to expire?

(e) Do Goverument propose to release them in view of the suspensi~ i
of the civil disobedience movement ?

Mr. G. R. ¥. Tottenham: (a) to (d). If the Honourable Member is
referring to certain ez-soldiers of the 2nd Battalion, 18th Royal Garhwal
Rifles, who are still undergoing termes of imprisonment for mutiny, to
which they were sentenced in June, 1930, their names are Chandar Sing
Bhandari, Narain Sing Gurain, Keshar Sing Rawat and Jit S8ing Rawat.

Mr. Ghanshiam Singh Gupts: A little louder, please. 1 cennot gen-
erally hear the Honournble Member. (Laughter.)

Mr. G. R. ¥. Tottenham: The sentences of the first two expire on the
6th June, 1950 and 1945 respectively and of the last two on the 6th June,
1940.

(e) No. The circumstances in which they were onnvicted had no con.
nection with the civil disobedience movemeat.

Mr. Ghanshiam Singh Gupta: May I know the acts of mutiny com-
mitted by them?

Mr. G. R. ¥. Totteaham: Disobedience of orders, Sir. *
Mr. Ghanshiam Singh Gupta: [s that classed under ‘‘mutiny’’ ?

Mr. G. R. ¥F. Tottenham: That particular disobedience of orders
amounted to mutiny.

INDIANISATION oF THE PosTs or AGENTS OF THE IMPERIAL Baxk or
INDIA.

1026, *Bhai Parma Nand: (a) Is it & fact that the Imperial Bank of
India is not following the policy of Indianisation in the matter of selectizu
of its agents?

(b) Is it a fact that Indian ogents are being replaced by Europeau
agents ?

(c) If the answer to part (b) be in the affirmative, are there any Indinn
sgents who have been replaced by Europesns as a result of this policy?

(d) If it was necessary to replace these Indian agents at certain places,
werc thev given cther hranches for direet charge? If not, why not?

The Honourable Sivr James Grigg: Government have no information
regarding the domestic arrangements of the Imperial Bank of India.

Mr. B. Des: l(:‘y I ask the Honourable Memberhwll;;ther :iton hn:bono:
been the practice his predecessors to supply suc ormatic u
the Indianisation of the Imperial Bank of India?
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The Houourable Sir James g qotknwmdmnutuxoﬂ-
hand ; evidenMy the Honourable bar moreabom puﬂn
o!mypmwpuldo. . ’

m.mllm:nalknwwhmwelmpmﬂlﬂmkvﬂl
continue to remain irresponsible to the Government as it is now, evem
under the new Constitution ?

The Honourabls Sir James Grigg: Aft.er the 1st April, s new agree-
irent comes into force as provided for im llu: Reserve - Bank Aet. & -3

Txnrorary CLERKS IN THR Omnox OF FHE Aoootmmv Gm
CeNTRAL REVENURS, .

1027. *Bhsai Parma Nand: (a) Will Govy nment he.p!

uumber of temporsry elerks in the office of the' Aediﬁntan \ Gwiml.
Revenues ?

(b) In it a fact that a majority of thege cler) Q9. epp
Imkulmnﬂmﬁﬁmhmﬂn gsp‘{t?ofﬁ

having put i sbout eight years' eont.mu

() Will Gave 1 tou,n ﬁl.hguumy obheroﬁ'moof
the (immment o? nglnpol’:P t 8 lazge pumber of temporary-
poats and the staff thereof bu conﬁnued Be hmpmry for such a long

‘p&rlod? ‘ pfl gug el e g W

@1t the answer to part (c) be in the negatwe will Government be:
plensed to state why differential treatment is heing meted out to the staff
of the Accountant Gensrsl, Central .Bevoghes?:siiu:7 1 & D M

The Honoupable Bix Jamas Origg: (a)adde i Apoi® morfroedd i

(b) Yes.

- (o) Yes. Two examples are ‘the ofhce SR Kitdit® Officds, 1
Barrage and Canals Conalruct;on and the temporary ‘staft’ emp’loyed
the ofice of the Aeeountant'Genml Pun]nb in connection with t.ho
Sutlej Valley Projeet. e

(d) Doee not arise.

BN et BT & g

TrMpoRARY CLERKS IN THE OFVICE OF THE ACCOUNTANT GENERAL,
Caxraal. RevEnvas. '

1028. *Bhal Parma Nand: (a) Is it a fact that about 30 of the -
rary posts of clerks in the Office of the Acoountant General, Centra)
veuues, can be made permanent at once?

{b) Ts it & fact that the Aocountant General, Central Revenues, hue
suggested to the Auditor General to convert these clerical posts and a few
tuove into thowe of Becord and Bmmduh.mdprqn-l ey lo-
scalos of pay faor thess new types of clesks ?

(¢} Are Government aware Mnmnewrdclwhmmmp
Office of the Accpuntynt Qenersl, Central Reyenves, in 1083 o sn experi:
mmmw-mdmaawdpu&mfnmmd these sine,,

+

f
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wers such who bad workod in the late Central Accounts Office, Public
partroent, under pressnt Deputy Accountent General, Cen-
tral Revenues (Civil), New Delhi, and this scheme of ‘Record clerks was
introduced by the above officer?

(d) Is it & fact that it is contemplated to confirm these Record clerks
and meny more to come ngainst the clerieal posts in preference to the
other temporary clerks who wera recruited 1 before thsir exigtence in
the Office of the Aoccountant General, Central Revunues?

(e) If the answer to the asbove be in the affirmative, are Government'
prepared to protect their staf who have served them for about eight yeprs?
If not, why not? '

The Honourahle Sir James Grigg: (a) No.

(b) Proposals for the conversion of somaolorical- ts into poats of
Becord Clerk“and for the introduction of s separste pbj’:'o! routine clerks
on lower rates of pay are under consideration. ‘

(c) Nine record elerke were appointed in 1983 in  the office of the
Accountant-General, Central Revenues, but they were not taken against
clerical posts. Only threé of the nine were formerly employed in {he
Central Accounts Office, Public Works Department. It is nob a fact, a8
suggested by: the Honourable Member, that the scheme was introduced in
owder to provide for these msn. The employment of'reocord clerks is nop.
peculiar to the office of the Accountant-General, Central Revenues, but
thege posts.are being introduced as a g;lml measure of economy in all
Civil AuditOffices nnder the Auditor-Gemersl. '

(d) No. ‘The Auditor-General has given instructions that in the offices
where the sgheme-of employing record: eleris bas been: apprered, it ahould

be imtroduced
(e) Does not arise.

TemroRARY CLERKS IN THE OFFICE OF THE ACCOUNTANT GENERAL,
s CexTAL BEVENUNS,

1029. *Bhai Parma Nand: (a) Will Government be pleased to lay on
the table the orders under which members of the minority community in
the Office of the Accountant General, Central Revenues, who were pretty
junior on the waiting list or recruited very recently, have been confirmed
in preference to those who have rendered eight years’ continuous service
in those posts? '

(b) Are Government not prepared to safeguard the rights of those whe
have already served them for a very long period? If not, why not?

The Homoursble Sir James Grigg: (s) sand (b). The sption to which
the Honourable l{emb::dhm lm was taken in woorﬁ:o; with the
general instructiona issved in regard $o pegruitment of memb
of the minority communities. The purport of those ogders was :;m
by my predecessor in his answer to question No. 1220 usked by Mr.
Mukhtar Singh on the 97th of March, 1099,
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Unminication oy TEE KANARNSE SPEAXING PARTS OF THE BOMBAY AND THR
Mapaas Presipencizs aND or Coora.

1030. *Mr. 8. K. Hosmani: (s) Is it a fact that a number of telegrams
and letters were received by His Excellency the Viceroy from the people of
the Karnatak in connection with the unification of the Kanureee i
parts of the Bombay and the Madras Presidencies and of Coorg? If so,
what is the number of the letters and the telegrams received by His
Bxocellency the Viceroy!

(b) How many of them are from the Local Boards, Municipalities,
public bodies and prominent citizens, and what are the names of those local
and publio bodies ?

(c) Is there any letter or telegram agtimf the unification ?

(d) Are Government in receipt of the books called ““United Karnatak®’,
**A case for Karnatak Unification’’ by the Karnatak Unification Sabha and
the Kamatak Unification Association, respectively ?

(e) If %o, have Government noticed the§ the authors of those books
bave established by statistics that the future Karnatak Province would be

self-supporting ?

(D Is it o fact that the said Associatign submitted s memorial to
His Exoelloncy the Viceroy in this ooanection as directed by His Exoel-
lenoy?

(@) It o, what was the conclusion arrived at by His Excellency after
considering the demands of the memorialists ?

The Honoursbie Sir Nripeudra Sirear: (s) and (b). A number of such
communications have been received. They have not been enumersted or
classified.

(c) Governmnent have received no such letter or telegram.

(d) Yes.

(¢) The authors may have done this to their own satisfaction. Gov-
ernment arc not prepared to express any opinion in this matter.

() Yee.

(g) The Government of India are of opinion that any redistribution, on
a linguistic or racial basis, of territories other than Sind and Orissa,
should be governed by the provisions which the new Act may contain for
the alteration of provincial boundaries. For a further statement of the
views of the Government of India on this question I would refer the
Honourable Member to the speech made by Sir Harry Haig in this House
on the 26th July last.

Mr. 8. K. HMosmani: May I know, Sir, what that speech was?

Mr. M. Ananthasayanam Ayyanger: May we know, B8ir, what Bir
Harry Halg said in this House? v

Mr. President (The Honoursble Sir Abdur Rahim): The Honoursble
Member had better read the speech.
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Mr. M. Ananthasayanam Ayyangar: With respect o the answer to
clause (o), ;vill Government be pleased to state whether they have satisfied
themselves

The Honourable 8ir Nripendra Sircar: May I read out answer to part
(e) again:

“The authors may have done this to their own satisfaction. Government are not
prepared to express any opinion in this matter.”

Mr. M. Ananthasayanam Ayyangar: Government may not express any
opi m?n. but have they considered those statistics? Have they oollected
em

The Honourable Sir Nripendra Sirear: They have read the views pub
forward by the authors. v

Mr. M. Ananthasayanam Ayyangar: Have they made any independent
investigation ?

The Honourable Sir Nripendra Sirear: No, Sir.

INCOME-TAX ASSESSED ON RrGisTeRED CoMPANIEZS AND FinMs IN Braar
AND Omissa.

. 1031. *Mr. Ram Narayan Singh: Will Government be pleased to state
the amounts of income-tax assessed in the preceding year on those
registered companiee and firms that are carrying on their business exclusively
in the province of Bihar and Orisea but have got their registered offices
outside the province ?

Mr. A. H. Lioyd: If I were to read the Honourable Member's question
literally, the answer would obviously be ‘‘nil’’, as sny conocern that hed
its registered office outside the Province would carry on part of its business,
such as management and the making of contracts, at ite registered office.
On the assumption. however, that the question is meant to refer to
industrial concerns which carry on the whole of their industrial operations
in the Province but have their registered offices outside, T have made
oertain enquiries and am able to inform the Honourable Member that there
are twentv-three companies and two firms at Calcutta and Bombay which
satisfy this description. The amount of income-tax and super-tax collected
from these concerns in 1833-84 was Rs. 2,86,000.

AGRICULTURAL AXD INDUSTRIAL LABOURERS AND LABOURERS EMPLOYED
™ CoaL MiNes.

1032. *Mr. Ram Narayan Singh: Will Government be pleased to state:

(a) what is the approximste number of agricultural sand industrial
labourers, separately, in this country;

(b) what is the number of labourers employed in coal mines sand
mica mines of the country;
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(c) what is the number of labour organisations in thig cquntry, in
geveral and in coal and wiés mines i ‘particular; and "™

(@) what is the attitude of Government towards the labour _le j._
sations in this country? BT

The Honourable Sir Frank Noyce: (a) Aocording to the Census of 1981
the number of workers employed in the exploitation of animals and vegeta-
tion was in that year approximately 1084 millions. The number of
workers employed in the exploitetion of minerals, in industry, and
transport, was 18 millions.

(b) "Phe avernge number of pemﬁs'éhivlbyéd“'daﬂy'iﬁ:@ﬁ’ mines and.
mica mines, subject to the Fndian Mines Act, was 144,707 and 13,458
repectively w the year 1988, -

() ln Muxch, 1984, there were 189 trade ?bmaﬂhmhm
registored under the Trade Unions Act, 1926. Three of these unions were
connected with collieries and none with mica mines.

(d) Governmient would welcome thé devdlopment of tralle unfonidt ‘&5
healthy lines, e, §

Prof. M. @. Rangs: Mav I Y¥riow, @i f thedé trakte’ ‘urfions’ bave
been recognised by the Government of India?

Mr. President (The Honourable ‘Sir Ab#lur Rahim): That question does
oot arse. o

Prof. N. @. Ranga: Will the Governndlent ot India congider the advis-
ability of colleeting information about the scales of wages paid to the
ngﬂcnltur_'n! workers in different provinceg from yesr to year? '

The Honourable Sir Frank Noyce: If the Government of India were
ta do that, they would be embarking ou an inquiry ef ypst;mognitude.
As 1 pointed out, the number of workers employed in the exploitation of
animal: and vegelation was in 1831 108} millions. 1f you cellect statistios
about their wages, you are undertaking. e big job.

Prot. M. G. Ranga: Is it not o fact that in several provinces there are
Labour Comnhissioners and there are Economic Inquiry Boards which are
ocollecting this information?

: 3
The Homowrable 8Sir Frank Noyce: Those inquiries embrace rsther &

limited field. Their results are open to the imspection of my

friend and he oan gather the information from them in just the same way

as anvbody else.

Prol, . G. Ranga: In view of the fact that there are collectors in
different States who are collecting this information and supplying it o
Provincial Govemmeats. and as the information plsced it the dt
of Provincial Governments is not available to every Member of this
Assernbly or to the public st large, is the Honoursble Member prepared
fo consider the advisability of sending for this information and publishing
# every year in an annual roport?
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The Honourable Sir Frank loym No. Sir, nok with tu.ﬂl.
wages - of tural labour. As T'ha ﬁi nted ‘out, ft ‘would
be a Herculean task and the Govenunent of India have not got the ‘staft’

for the compﬂahm of detailed statistics of th:t chmcm .

i

b

CoNCLUSIONRS mcuw BY GOVERNMENT AS REGARDS THE Jmn
PARLIAMENTARY Comurreas Rarowy !

1033. *Mr. M. Asat Ali: (a) Will Government bo pleased to state what
conclusions they have reached as regurds the result of the debate on.the
Joint I‘arhnmentnry Committee Report held on the 4th, 6th and Tth
February in the Legislative Assembly, and whether they have communi-
cated their conclusions to the Secrotary of Btete?

(b) What . conglusions have they reached as ngmln the results o!
similar debates in various Provincial Wlturﬂ?

(c) What conclusions have they drawn from the opmlom expressed h
Indm.n edited English and Vernscular newspapers o! ﬂﬂh on the propéeed
Government of India Bill ?

id) What conclusion have they drawn from resolution of the Indian
National Cohgress, the All-Indin' Liberal' Fdlt:";lﬂdn and the “All-India
Muslim League relating to the same subject? - -

(e) Are Government prepared to lny on the table copy of the despatch,
if any, they have sent to the Sccretary of Stute for India relsting to parts
(a), (b), (e), (d), and (e) of this queation? °

The K@Hnm’ﬂ;ll 8ir I’ﬂpondn Bil'cn'. (n) fo' (:I) ‘The queul-mna Ao
direrted to fnd out opinions or inferences drawn by Government of I
and they sq{mut they arc pot Lound to, disclose opinions. Mpn-
over. it is Smpossible to answer the quesiions w joh peocged. on .
assumpticn that conclusions or opinions were formed separately on
separate itege mentioned in. the parte. }, £ ar,ui. d). whmhﬂmp-
tion is not admitted fp b correct. \or i8 it that epncluw
were formncd onlv on t ¢ materials mentioned in (s mlﬂ to (d). o

(e) Governinent, in pubhc interest, is not in a position to d:tclou ﬂ'IO
confidential communication which is the subject matter of this questica.

IS-K.M“ Is it of & confidsntisl sature? Are tho conolusions
you have reached of a confidential nsinre?

The Monourable Sir Mripswdra Ritesr: Apart from the fact that they
e confidentisl, thers is no dooument which oconteins only the conelis

sions, i any, and notbing else.

Mr. 8. satysmurti: Have Government come to eny conclusions on
matters included in (a) to (d), and other matéors which they may bave
considered on this subject at all?

mwﬁlﬂmm Doaamywofnmd'mt
to know what is the conclusion formed, not only on mnt.ennll mmhonod
uk}b(ﬂ}.bﬂmmdborpoﬁbbmhhl? S

Mr. 8. Satyamurtl: Which t.bey have considered, :
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The Nonourable Sir Nripemdra Sircar: We have very definite opinion.
on that.

Ms. 8. Satyamurti: Have they come to any conclusion about (a) to-
(d)? That is what I want to know.

The Honourable Bir Nripendra Sircar: Yes, Sir, conclusion on all
materials,

Mr. 8. Satyamurti: Have they been included in the Despatch to the
Secrotary of State?

The Honourable Sir Nripendra Sircar: What we have written to the
Becretary of State, 1 have already said, is & confidential communication,
and it is the subject matter of this question.-

Mr. 8. Satyamurti: Does that document contain the conclusions of
the (Qovernment of India?

The Nonourable Sir Nripendra Sircar: That will be giving out part
of the contents of the document which I am refusing to disclose, but
1 am propared to tell my Honouruble friend what our conclusion is.

Mr. 8, Satyamurti: Yes, Sir.

The Honourable Sir Nripendra 8ircar: The conclusion is that in spite-
of the disclaimers. everybody will come and work the Constitution.

Mr. 8. Satyamurti: Have the Government of I;adia said so to the
Secretary’ of Stgte?

The Honourable Str Nripendrs Sircar: What we have told the Secretary
of State is & confidential information which I cannot disclose. I have
stated what our opinion is.

Mr. 8. Satyamurti: But he has disclosed the conclusion. He has told
the House what he has said to the Secretarv of State, that everybody
will come and work the Comstitution. May 1 ask what are the grounds
on which he has come to that conclusion?

The Homourable Sir Nripendra Sircar: The grounds are mentioned in
parts (a) to (d) of the question. Beaides these, there are about hundred’
other different itoms, for instance, other speeches made, the inference
drawn from the speeches whether the speeches are to he taken at their
tace value, and there are hundred other materials to be consideved before
sny conclusion could be reached. I have not disclosed what the Becretary
of State has heen told.

Mr. President (The Honoursble Sir Abdur Rahim): Order, order. The
Honourable Member cannot have another debate on the Jecint Padia-
mentary Committee Report.
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Mr. 8. Satyamurti: But this is of his own deoing. He said whas
-were the conclusions drawn. ' )

Sardar Sant Singh: Will the Honourable Mamber say whether he sent
.any Despatch on part (e) of the question?

Mr. Pregident (The Honourable Sir Abdur Rahim): Order, order. Next
.question. '

1

SENtomiTY ListT oF TIOKET COLLECTORS AND TRAVELLING TIOKET
EXAMINERS IN THE MORADARAD AND Luoxxow Drvistoxs.

1084. *Mr. A. K, Fuzlul Hug: (a) Wil Government be pleased to
enquire and state whether it is a fact that in the Moradabad and Lucknow
Divisions of the Fast Indian Railway, the seniority list of the Ticket
Collectors and the Travelling Ticket Examiners is still kept confidential
{rom the employees concerned? 1f so, why? It not, wil Governmeny be
pleased to state on what date it wus supplied to the staff?

(b) Is it @ fact that despite requests, the employees concerned are not
given a copy of the seniority list ? .

(c) Is it & fact that in other divisions the seniotity list has been com-
‘municated to the staft and they have been individually supplied with a
copy of the same ?

(d) Are Government prepared to see that seniority list is no more kept
cconfidential from those concerned ? o d

Mr. P. R. Rau: Government have no information, but are making
-enquiries, and I will lay s reply on the table of the House in due course.

RuLes R2G ARDING CONDONATION OF BREAK IN SERVICE ON BTATE RAILWAYS,

1085. *Mr. A. K. Fuslul Euq: Will Governraent be pleased to state:
(/) the rules regarding condonstion of break in service on Indian
State Railways; , R
(b) whether the condonation is admissible at the time of retirement
ounly, or it can be done at an earlier stage; and
(c) whether on the condonation of bresk in service he can claim

the rights and privileges that he was entitled to at the time
of his initial appointment, i.c., before discharge from service?

Mr. P. R. Ran: (a) I would refer the Honourable Member to Rules 16
and 17 of the State Railway Gratuity Rules, s copy of which is uvailable
in the Library of the House.

(b) The question of condonation of a bresk in service for gratuity is
under existing rules, to be fully considered at the time an employee is
re-e .
(¢) The condonation of bresks in service under the Gratuity Rules
merely permits service before the bresk 0 be added to the subsequent
service for purposes of calculating gratuity snd does not sutomatioally
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p o b oFe esh R TR T sili b g
Y Trers tubosD OF T Ticksr Crrcxive ox 'rlhrms'r
RAILWAY AT THE TIME OF PROMOTION.
- 1086, *Mz. A, K. Fushd Huy: (a) Will Govertmndish Bo 'plebedl $state
r.! it is & fact that educational ‘- qualificitibne of bn | employed on State
Railways are t.o be t.uken lnto account- 8t the ta.me ~of his RPmntmant
;“d’? iy T TURE IO 1e” T ST i dnobae
{b) Ts n Ticket bollechor gmde III on the East Indian Rallway
required to undergo a test in English d:ctstaon. falhng which he is denied
promotion to.geade JA?, .. ... .. 1an he T et
(c) Is such a test pwmlmhie ‘for- pwmﬁnon to tho nox‘t tinie scale as
EI orders of the Railway Board circulated by the. Agent, East Indian
Iway in his letter No. 5-!8[!& E. 2460, dated the 18% October, 19827
(d) Te an ingrement in & time-seale  subject to.a test of Enghsh
“language ?
e) Is it & fnot that ‘employees who heve nalified in dopubmnntal
exaimn ution of ticket cheekin%oguuen. held. Man?nallw. sre-also subjeet to
selection when a ti for their prownotion io, ha pext time- u:gh: ocomes,

"and the said triennial examination is not into aceount?
(D) Is it & faet that other con are, neither &bjeqt to any
inl_exgmination, or Aictation: tesb it.a. fact that also have

“pegular public dealings and they get promotion according tq mlunty?

(g) Is it a fack that in other branchel of the Railway a .test in the
Bubied of the Tndividual employees is token ab: thé time of motaan 1o the
next time-scale? If so, why are such lele lmpooed on tho ticket check-
ing st ? Tk omos e

oM. P. R lu (n') The requisite educnhono.l qualifications for appoint-
ment to subordinate poete are laid down in the Rules for the recruitment
and truwing of sybordinate steff on State-managed Bailwuys. u copy of
which Ts in the I:ﬁ:nr_v o?ﬂm %Lo na

(b); (d) snd {0 '.l‘haulsrmﬁw nmmmnh laid
on the table.

(¢) The rules u!ormd to bv the Honoureble . thlnr require that
. 'Tioket .Collectors should. be given op&:rhmhn attend promotion courses.

(f) Other subordinate 'wommeecial " staff bave to umdergo periodical
solresher courses every five years .and. promotion courses, ms necessary,
up to the age of 45. Asrqtauhthamd part the anawer is in the
‘affirmative.

(g} Certain mtemnas of subnrﬂmate staff in the other bhranches of
‘allway wrvice, atch ss guerds, station masters, ete., hgwé aho!o whillergo
vefrestior and promotién courses ‘perfodically. -

Reixs &xoarpixe Fair Quanrers om Hovst Raxt om the East
Iwpian Raieway axp OLp Ovon axp Romnxtsp Rammway Ewrrovees.

~1087..-*Mx. A, K. Fuslul Haq: (a) I it .h;:ct that there are aeg;r:!:e
mmmm or house rent in thereo!, in r e
-thd Eeot Indisn :Reilwray and Oudh and Rohilkund Railway oyees?

() Tn it nﬁwﬂhtmwrulumhmedbym as -published
in State Railway Code in 1981 regnrding house accommodation ?
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,e-:- FE SRS - S S T
,; ,newmlu mpornlad thoold mlu o#m the ‘erployecs
to kgct tbem according to their choice or ean-they not sleot them under
any circumstances ?

(d) Are theso riles’ [#n Btate R\{lwq Cgﬁo) a ﬁmabla o B.nulway
employees in general, or havé diffe employees of different branches
d:ﬂerent pulu? R 0 S

Mr. P. R. Rau: (a) and (b). Separate rules regarding the olasses of
employees entitled to frve quarters or house rent, allo o gxigted on the
old East Indian atid Ouillr and Rohflkund Railways. ﬁ er the new rules,
regarding the residentia! buildings which were puhhﬂqpfi, asChepter. 1T of
the Stak Railway Code (Revised) in 1983, members of non- gnzet(‘«i staff

who were in service ou the date of lnt:pdycuop ngsrujas And
who, at an '’ in THE “GButdl ‘of thelt ‘provious lm g:ld in & Bub-

stantive capuclt\« 8 post which carried the privilege of rent-free quarters
or 8 hoa;e &g anoe in, lieu thereof, continue to:enjoy this: privilege subject
ctions

+ () The new JU’!’B supersede-all previdua rulesion’flie kubifct i ws far
as the lester sre incomsistent m& ﬂmm ‘.I‘ho quuhon of eleetion dneo
pot, therefore, arise. s

d) The new rules ai)ply semll; to employeu % %P‘@ mapaged

mernkhvnhmmmmm“mhm

A y IR I’m mw". . e
1088 *Mr, A. K. Fiilal $ua: (o) To it a fact that Ticket Collectors
-dswwing -silavy below He. §0ure’ with howss ‘veus dtid-dirested to

severel hundred rupess.ssch, - bscsuse they were givén remt free
T,"gmnuguam whioh it has! now been - disodvered théy Were not
entitled to?

(b) Is it 8 fact that luch debm hare bean raised op b Ipdinn
mm,}., _ “F:F Egat,

(c) Are Government prepmd to look ‘into the mattet and see lihat no
.undue hardship is entailed on the staff eoncerned?. ... & o

Mr. P. R. Rau: (a) Ticket Collectors, whatever their pny, who are
.gppdnt_ml after 1925, arc not emtitled to rent-free quarters.

(b) Enquirics are being made and the information will be pluted do
the table of the House.

(c; Cases of real “bardship nill T am sure, be examlned cnnfulh by
the Railway Admmmt!*nt;on

[

Pnasm FOR Ivrmcm ﬂnrr AT M.mnm AND Bm;namw: ﬁn-rwns
ox yux East Ixpiax Rnt.vr’u

- "1089. W. M. Joshi: wmamguwwmwn
°unﬁnd-f.&o infevior s 6f the Eayt Indian Railway, stationad: st
Madhupur and Sahebgunge, have been deried the privilege of getting
pasees oo the East Indian Railway? 1f so, why?
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Mr. P. R. Rau: The Agent, East Indian Railway, states that no
passes, for which they are eligible under the rules, have been denied te
the inferior staff of these stations.

Mr. N. M. Joshi: Will the Honoursble Member say whether these
inferior servants arq eligible for these passes?

Mr, P. R Rau: The question was whether they were denied the privi-
lege of these passes.

¥Wr. N. M. Joghi: Whether they have these privileges?
Mr. P. R. Bau: No, that was not the question.
Mr. N. M. Joshi: Then, I will put down another question.

Hovsmina oy THE INFERIOR SrAry AT DEANBAD 1¥ CONDEMNED WAGONS.

1040. *Mr. N, M. Joshi: Will Government be pleased to state if it
is a fact that the inferior staff on East Indiar>Railway at Dhanbad bave
been housed in condemned wagons? If so, why?

Mr. P. R. Rau: Inferior staft at Dhanbad are housed in the usual type
of quarters. The only exceptions are:
(n) One waterman temporarily acoommodated in a wagon body, and

(b) 70 gangmen under the Permanent Way Intpeotor Dhanbad,
who have been allotted wagon bodies.

The Agent explains Mnmdlymhvom&ovﬂhﬂdon;
the line and are not provided with accommodstion by the Railway, but,
owing to the difficult conditions st Dhanbad, the railway bave tried to
help these men by providing some sort of accommodation for them.

Mr. X. M. Joshi: May T ask whether Government will consider the
quesation of improvement of this accommodation?

Mr. P. R, Rau: Does my Honourable friend suggest that they should
be turned out of the wagon bodies at once?

Mr. X. M. Joshi: My suggestion is that they should be provided with
better houses.

Mr. P. R. Rau: I will send that suggestion to the Agent.

Nox-GRANT o Housk ALLOWARCE TO CBRTAIN RrELIEVING CLERKS ON
THE Fast Inplax Rarnway.

1041, *Mr. M. M. Joshi: Will Government be pleased to state if it
in a fact that the relieving clerks appointed after 1925 on the Fast Indian
Railway, are denied the privilege of house allowsnoe in lisu of free
quarters, whereas the other relieving staff of the same Railway are granted
house allowance? If so, why?
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Mr. P. B. Raun: The information hes been called for and will be pleoed
on the table of the House,

GraXY or Higaxr GrADE oF PaY 70 SWITORMEN IN THE ASANSOLR
DivimoN.

1042. *Mr. X, M. Joshi: Will Government be pleased to state if it
ia. 8 faot that switohmea in the Asansole Division of the East Indian
Railway are mnhdﬁgbrpﬁodp‘i.wbmﬁocﬁmhtho
Howrah Division are not given the higher grade, even when they draw
the maximum of the lower grade? If so, why? ‘

Mr. P. R. Rau: Government have no information. 1 am forwarding
a copy of the question to the Agent, East Indian Railway, who is entirely
competent to deal with such matters.

Box Khalasies YorR EUROPEAN AND ANGLO-INDIAN DRIVERS OoNX STATE
RanLways.

1043. *Mr. N, M. Joshi: Wil Government be pleased to state if It
is a fact that on the State-managed Railways, box khalasies are sanotioned
for European and Anglo-Indian Drivers but not for the Indian Drivers?
It 80, why?

Mr. P. R. Raun: 8o far as the East Indian Railway is oconcerned, I
would refer the Honourable Member to the information laid on the table
of the House on the 12th April, 1934, in reply to question No. 192 asked
by Mr. 8. C. Mitra, on 218t November, 1088. As regards the other State-
managed Railways, information is being obteined and I will lay & reply
on the table of the House in due course.

sy, V. V. Girl: Will the Honourable Member read the reply to the
previous question referred to by him? '

Mx. P. R. Rau: That is a short answer which I will read:

“The Agent, East Indian Railway rte that box coolies are provided at other
than a driver's home station for the mm. of boxes of drivers in Grades J and 11
'u'trmc'.ive of their nationality and that box osolies are not provided for drivers in
G IIT and IV.”

REFUSAL OF PASSES TO ez-INFERIOR EMPLOYEES ON STATE RaILways,

1044, *Mr. N, M. Joshi: Will Government be pleased to state if It
is a fact that the State-managed Railways grant passes to the ez-employees
}n the su;:ordinm grade but not to the ez-employees of the inferior grade?

f 90, why? ’

Mr. P. B. Rau: The rules for the issue of passes to retired employees
vary on the different State-managed Railwsys, -both as regards the num-
‘ber of pasges that may be.issued and the period of qualifying service prior
to retirement. All subordinates are, however, given pesses sfter vetirement

c



748 LEGISLATIVE ASSEMBLY. [26rr Manmcm 1935.

and those of inferior grades are also given such pssses on the North Western
snd Great Indian Peninsuls Railways, and on the Oudh and Rohilkund
Bection of the Past Indian Bailway, in the latter case, only to those who
were employeces of the old Oudh and Rohilkund Railway at the time of
its amalgamation with the East Indian Railway. The question of uniform-
ity in the pass rules is under examination.

Nox-SvrrLy oy Warzerroor CLOTHING TO Brayy porNe Ourpoor WoRk
' ox a8 EAssTeRN BawaaL Ramway.

1045. °Mr. N, M. Joshi: Will Government be pleased to state if it
is & fact that on the Eastern Bengal Railway shunting staff and the staff
wll:o are to do outdoor duty, are not all given waterproof clothing? If so,
why?

Mr. P. R. Rau: I am sending & copy of the q‘:euﬁbn to the Agent,
Fastern Bengal Railway, for such sction as he may oconsider neceesary.

Cotiasion or Goops TRAINS AT SRAMNAGAR ON THE EistEax BENaaL
RatLway.

1040. °Mr. N. M. Joshi: (a) Are Government aware that recently an
acoident ocourred at Shamnagar on the Eastern Bengal Railway, where
s goods train oollided with another goods train, resulting in a heavy loss
to the Railway? If so, what is the exient of damage to the rolling stock
m:dn penn’ anent way, and what would be the approximate cost of the
re,

(b) Is it a fact shat the cabin was previously manned by Cabin Assist-
snts, bud at the time of the accident, it was under the charge of a
Cabin Jemadar? 1f so, why were the Cabin Assistente withdrawn? Was
it due to economy ?

Mr. P. R, Rau: (s) If my Honoursble friend is referring to the sccident
on the 8th February, 1985, the estimated cost of the damage to rolling
stock and permanent way was Rs. 68,210. '

(b) Yes, but the change was made over 25 years ago. The cabin was
manned by cabin assistants prior to August, 1900, when they were replaced
by cabin jemadars whose tion was subsequently altered to block
signal men. The change was made, as it was considered that cabin jema-
dars were quite capable of working this class of cabin efficiently.

Graxt oF A CONPRNSATORY ALLOWANCE TO CREWMEN AND CREWS I¥
CuanoR OX TEB EasTEN Brroar Ranway.

1047, *Mr. V. V. Girl: () Is it & fact that the Crowmen and Crews in
charge on the Eastern Bengal Railway are required frequently to go out of
headquarters in the oocurse of the performance of their duties like other
classes of running steff ? ‘

(b)l.h.hdﬁntdhu.ﬁdk&ebocﬁngdmld&emnnm“

given compensatory allowanoce while out . whereas the
Crewmen and Crews in charge are denied this allowance?



QUESTIONS AND ANSWERS. 749

(c) Are Government aware that the All-India Railwaymen's Federa-
tion has submitted & representation in this oonnection to exitend the
privilege of mﬂu&o or oonsolidated allowance to Eastern Bengal Railway,
a8 now done on the East Indian Railway?

(d) Will Government be pleased to stats whether they propose to
sanction the necessary compensatory allowances without delay?

Mr. P. R. Rau: The representation referred to by the Honoursble Mem-
ber in part (c) of the question was received in January and is under exami-
nation.

ArPOINTMENRT oF INExrERIENcED CREW INsPEOTORS ON THR EAsTERX
Bexngar Ramway. -

1048. *Mr. V. V. @iri: (s) Is it & fact that four persons who had nos
even previous railway cxperience were appointed as Crew Inspectors on
Rs. 200 on the Eastern Bengal Railway last year?

(b) Is it & fact that due to these new appointments, the claims of senior
staff have been overlooked, and are Government aware that thers is dis-
content on account of such recruitment?

(c) Will Government be pleased to state whether these new appoint-
ments contruvene instructions laid down by the Railway Board regarding
re-employment of retrenched staff ?

(d) Is it & fact that there is & proposal to appoint four more Orew
Inspectors on Rs. 200 each on s similar basis on this Railway?

(e) Are Government prepared to ascertain whether any of the
existing ticket checking staff on the Eastern Bengal Railway are qualified
to be Crew Inspectors cn this Railway?

Mr. P. R. Rau: (a) , (b), (d) and (e). Recruitment for these posts is
s matter entirely for the t to whom the question has been sent for
oconsideration.

(c) Government will enquire into this allegation and lay a reply on the
table in due course.

REMOVAL OUT OF INDIA OF CERTAIN ngrmm SprarMENs or Gamar
ALUE,

1049. *Mr. T. 8. Avinashilingam Chettiar: (s) Will Government state
whether there is a proposal to remove out of India certain irreplacable
botanical specimens of great scientific value, including ¢ specimens,
hitherto preserved in the Herbarium of the Roval Botanic Gardens at
Sibpur (Calcutta)?

(b) Has the attention of Government been drawn to the resolutions of
the Indian Botanical Society psssed at its sanual meeting on the 4th
January, 1985, published in the Current Science, and Indian Science Cong-
ress Special Swpplement, page 815?

1“(50) HuibeBohmcalu::(utv s:lx:‘;nnud meotingon&htboubhnmg.,
, protested against this remov. communioated protest to
Government of Indis snd the Government of Bengal?
c2
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In view of these protests, have the Government of Indm ggven
] (fh?it proposal ? T not, what have the Government of Indis decided
ut this matter?

M. @. 8. Bajpal: (a) to (o) Yes.

(d) Government never made any such proposal; it came from an out-
side source. They have no intention of allowing irreplacesble botanical
specimens in the Herbarium of the Royal Botanioc Gardens. Bibpur, o be
transferred out of India. -

Mr. T. 8. Avinashilingam Ohettiar: Is the Honourable Member aware
that some specimen collections from the Coimbatore Agricultural College
have been taken outside the country?

Mr. G. 8. Bajpal: The Coimbatore Agricultugsl Oollege i8 under the
eonfrol of the Government of Madras. :

'Nwmumsnnmmlﬁm”ﬁmoimmm
’ Ixpax Rannway. °

1005. *Sir Mubamnmad Yakab: (s) Will Goverrament be plessed to state
‘how many now appointments were made in the {ucknow Division of the
East Indian Railway in its different offices and work-shops, including the
Ouariago and Wagon Bhops at Alam Bagh, and bow many of the new
sppointments were given to the Musalmans ?

(b) What steps, if any, have Government taken to ensure the recruit-
ment of 86 per cent. Muslims in this Division ?

(c) Is it a fact that a Select Committee, which employed coolies in the
Carriage and Wagon Shops, Alam Bagh, Luckmow, copsisted of one
European, one Hindu and one Sikh, and that there was not s single
Muslim on the Committee and that, out of 200 Muslim candidstes for
the jobs of ooolies, only three Muslims were taken?

Mr. P. R. Bau: (a) The available information as regards communal
composition of railway services is contained in the annual administration
reports. Government are not prepared to obtain statistics relating to a
partiovlar branch of a service or to an individual unit of a railway.

(b) T would invite the Honourable Member's attention to the Railway
Board's letter No. E.-84-C.M.-118, deted the 12th December, 1834, to the
Agent, East Indian Railway, and to the Memorandum accompanying it.
which explains how the reservation of 25 per cent. of vacancies for Mualims.
in future direct reoruitment in the subordinate railway services. is to be
obtained on Railways aa a whole. As regards inferior servants and lshourers
the policy is to reserve 83 1/8 per cent. of direct appointments for the
‘vedress of marked communal inequalities on each State-managed Railway
an & whole and not by individual units. Copies of both the documents
reforred to above are in the Library of the House.

(¢) Government have no information but it is not practicable to arrange

that an officil of each minority comm shall be i
Selestion Coratateten, ty unity sppointed to every
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1061. ¥Mr. X. V. Gadgll: (a) Will Government be plessed to state the
total number of cases in which the posters of cinems were found objec-
tionable ?

(b) Will Government be pleased to state what is ‘the oriterion applied
in judging posters as objectionable ?

(o) Will Government be pleased to stats how many posters other than
posters for cinema films were held objectionable duting the last three
years ?
 (d) Will Government be pleused to state how many of the posters held
quecﬁongblé*ﬂmdmﬁn received from foreign couiitries and how many
were posters printed in Indis? ' ; X

(¢) Will Government be pleased to state the number of cases in which
prosecutions have been lsunched under the existing law in this eomection ?

The Honourable Sir Henry Oratk: (s) and (d). Poaters, used in conneo-
uon with theé exhibition of cinema fiims, are not at present subject to
censorship and I bave, therefore, no statistical information.

(b) There has been a good deal of public complaint in this matter and
1 hope to hawe aa opportunity to satisfy the Haenourabls- Member on:this
pont in the course of the debate on the Bill to amend: the Indian Cinemato-
graph Act which will shortly come up. for disoussion.

(c) No complaints have, as far as I am aware, been mede in regerd
to other posters.

(e) I bave no information as prosecutions are instituted by local autho-
rities. I would add, however, for the Honourable Member's information
that prosecution under the law is restricted to ‘‘obscene” publications while
the objection: to mady posters, in oomnection with cinema exhibitions, is
that they are ‘‘suggestive’’ and ‘‘salacious’’ rather than ‘‘obscene’’,

RECOMMENDATIONS OF THE BALWAY RETRmwcEMEST CoMMITTEE.
1052. *Mr. 8. Satyamurti: Will Government be pleased to state:
(a) how many of the resommendations of the Railway Hetrenchment
Oonmgthe of this House have been carried ’:mt; *
(b) the net savings to the Railway thereby;
(o) hov::duny and what recommendations have not been carried out;

(d) the reasons why they bave not been carried out?

Mr. P. R. Rau: (s), (b), (¢) snd (d). The informstion asked f
Honoursble Member is given in the statements circulated to Mmt:
m-q«; on the 4th xmng::h 1681, ‘and " sfeo in the statement circu-
lated in February, 1982, with the Budget Papers showing thie further aotion
taken on thé Retrenchment Bub-Committee's Report. ® harther gollon
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Mr. 8. Satyamuril: Since 1982, have any further recommendations
been carried out?

M:. P. R. Rau: No, Sir.

Mr, 8, Satyamurti: What sre the recommendations left over, and how
many are yet to be carried out?

Mr. P. R, Rau: All the recommendations that have been considered
by the Railway Board and that have been carried out will be contained
18 that Memorandum ?

Mr. 8. Satyamurti: May I know the reagons why other recommenda-
tions have not been considered, or, having been oconsidered, why they
have not been carried out by the Railway Board?

Mr. P. R. Rau: The reasons why some of the recommendations were
not accepted by the Railway Board are contained in that Memorandum.

Mz, 8. Satyamurti: Are Government considering at this stage the poeei-
bility or the desirability or both of carrying out those recommendations,
which have not been carried out?

Mz, P. R. Rau: No, Sir. The reasons for ﬁe conclusions arrived at
by the Government will be found in those statements which I referred to
just now and I would ask my Honourable friend to read them at leisure.

Mr. 8. Satyamurti: Is that the last word on the subject?
Mr. P. R. Rau: So far as the Government are conocerned, yes.

EnQumey Ix THE Casz or Srtars Pmsonmms.

1053. *Mr. 8. Satyamurti: Will Government be pleased to state:

() the nature of the emquiry oonducted by them in the case of
State Prisoners twice every year; ‘

(b) who conducted the enquiry;

(0) whether any judges take part in the enquiry;

(d)ﬁe:;’amaﬂawﬁm.ﬂmy.mdwdmhg&em-
q H

(e) whether any opportunity is given to the prisoners to state their
oases, and, if not, why not;

(f) whether the results of the enquiries are considered by the Gov-
ernment of India as & whole; and

(g) whether the resulta of the enquiries will be placed on the table
of thia House; if nos, why not? '

The Honourable Sir Hemry Oralk: (a) to (d) and (D). I would refey the
Honourable Member to section 3 i i
8 report to be made each half year to the Governor General in Couneil
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to enable him to determine whether the orders of detention in each omnse
should continue in force or should be modified. Thas procedure is followed
and each case is examined by the Government of India in the light of the
tbenenstmgoondmons.mdotthomwhmhmdethemgmdudu
under Regulation I1I necessary, the question for consideration being whe-
ther orders of restraint in any particular case can be relaxed without detri-
meat to the public safety or peace. No g:ection of a judicial enquiry
arises nor is any such enquiry required by the Regulation, and orders are
passed by the Governor General in Council

(e) Every State Prisoner is at liberty to submit at any time any repre-
uuMmohomydmbmﬁebﬁnGova@erﬂmOmoﬁnd
every such representation receives full consideration.

(g) No, as the reporte on which the decisions are reached and the
decisions themselves are confidential.

Mr. 8. Satyamurti: May I know qm roximately when, as a matter of
fact, the last inquiry into the case of the State Prisoners. was conduated
by the Government of Indis?

The Honourable Sir Henry Oralk: Appronmstely about the 80th June
and 81st December in each year,

Mr. 8. Satyamurti: May I know who constituted the tribunal, or the
inquiry committee, or the board on the last occasion?

The Homourable Sir Henry Oraik: There is no tribunal.

Mr. 8. Satyamurti: May I know who oconducted the inqui?? Is it
the Home Member of the Government of India, or is it any independe
person ?

The Honourable Sir Henry Oraik: I do not conduct the inquiry myself.
1f the Honourable Member will read the Regulation, he will find thut it
requires a reports to be made each year to the Governor General in Council.

Mr. 8. Satyamwrti: May I know who made the last report to the
Governor General in Councif?

The Honourable Str Henfy Oraik: The various Local Governments con-
oarned in whose custody these men are.

. 8. Batyasmurti: May I take it, therefore, that this inquiry is con-
ductedonlvbythel.ocd ernments ?

The Honourable Sir Henry Oratk: No, Sir. The report is made in the
first instance, 1 think, by the officer to whose custody the Btate Prisoner
is committed. It is then considered by the Local Government who forward
their report and their conclusions to the Governor General in Council, who
in turn considers them snd comes to a decision.
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Mr, 8. Batyamurtt: Msylhhit.tbenfore,thuﬂ)mi.sno’kindeven
of & quasi-judicial inquiry, bu it is merely o departmentel mquiry?

The Homourable Sty Henry Oralk: The procedure is as I have stated
snd T have nothing to add.

Mr. 8. Satyamurti: May I know if the persons who are detained are
notified in advance, that an inquiry is going to be conducted into the neces-
sity for their detention, and thet they osn, it they so choose, make any
representations for being considered at the time of the inquiry?

The Honoursble Bir Heury Oralk: The Regulation states olearly that:

*“Every officer in whose custody a State Prisoner is shall on the 1st January
and 1t July each year submit a report............ in er that the Governor Genera!
in Coancll may determine whether the orders of the State Prisoner's detention shall
continue in forco or shall be modified.”’

The Btate Prisoners are presumsbly well aware of that.

Mr. 8. Sstysmurti: Moy I know if any evidende is considered by the
Local (Qovernment or the officer in whose custody the State Prisoner is,
concerning the need for detention of the State Prisomer?

The Honourabls Sir Henry Orak: All relevant eircumstances are taken
into consideration.

Prof. N. G. Ranga: Wil] the Government of India consider the adviss-
bility of sending down one of their own officers to make these inquiries?

The Honourable Str Henry Oralk: No, Sir.
Mr. Ram Narayan Singh: What are the purposes of this inquiry?

The Honourable 8ir Henry Oraik: I have said that about {our times and
1 have read the words of the section. It is in order that the Governor
General in Council may determine whether the ¢rders of detention shall
ocontinue in farce or shall be modified.

Prof. K. G. Ranga: What is the reason for which they do not wish
to send down their own officer to make these inquiries instead of depend-
ing upon the provinces?

The Honoursble Str Henry Ovalk: In the first place, it would involve
ocousiderable extra expenditure; in the secapd place, the Governor General
in Council has no officer who can discharge such duties without detriment
to his other work; and, in the third place, there is no reason to belisve
that the reports sent by the Local Governmenty sre in any way defettive
or prejudiced.

Seth Govind Des: Have they ever diffired fram the recommendetions
andﬁn&npnl&nloodoﬂchhor&o‘loed@omﬁ?

The Nomourable Sir Meary Oraik: It is obvious thst I eannot reply o
that question without going into the history of the 60 or 70 years.
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1054, Mz, 8. Satyamurti: Will Government be plessed to state: o
‘ T » of the Ststesmen of the 10th. February, .
@ 'h:?ca;ﬂmzlong with treasure under the foundation stone of
the Agricultural Research Institute on the 19th; and - '
(b) whethér smy other mewspsper of Delhi were 80 pisoed; if not,
why not;

The Honoursble Sir Frank Noyoe: (a) Yes.
(b) No. There waa not room in the cylinder for more.than one paper.

Mr. 8. Satyamurti: If there was no room for more than one paper, what

prevented them from making & bigger cylinder or choosing the Hindustan
Times in preference to the Statesmen ?

The Honoursble Bir Frank Moyce: 1 cau oaly say that no one in the
department had the bright ides which has struck my Honourable friend.
It mav comfort him to know that at another foundation-stone laying
recently, that of the Y. M. C. A. Hostel, by my I_Ionqumble friend, the
Commearce Member, matters were put right by plscing under the stone a
vernacular paper.

8ir Cowasji Jehangir: May I ask whether newspapers of all schools of
thought were put in in order to strengthen the foundation? (Laughter.)

The Honourable Bir Frank Moyee: I have pointed out that in this case
only one paper was put in.

‘Prot. N. G. Raaga: Why was this paper put in?

The Honourable Sir Frank Noyce: It is an old custom, so that future
generations may know the wisdoms and follies of this one. (Laughter.)

Mr. 8. Satyamurti: In view of that answer, how doea the Honourable
Member know that futurs generstions will be more interested in the
Statesman which is ‘““His Master’s Voice” of Government, than in the
Hindustan Times which is the organ of the people of this country.

The Honourabls Sir Mripendra Sircar: Sir, I rise to a point of order. [
submit that that kind of insinuation about a certain paper being the
**Master’s Voiee’” of Government and 8o on cannot be allowed in a ques-
tion. The Honourable Member can only ask for information.

Mr. 8, Satyamurti: Why was that insinuation made sbout my ‘‘bright
jdea’’, and 80 on?

Mr. President (The Homoursble Sir Abdur Rahim): Order, order. All
sorts of insinustion and sarcasm are prohibited.

idea’" was s sarcastc reflection st my expense. v



Mr. President (The Honourable 8ir Abdur Rahim):. If the Honourable
Member will go through the Standing Orders, he will find that the sort of
remark that he made is not permissible

Mr. 8. Satyamwrii: May I know why the Statesman was chosen?

Mr. President (The Honourable Sir Abdur Rahim): The Chair thinks
the Honoursble Member has already answered that question.

OrzxiNG oF THE TRANQUEBAB POBT PERMANENTLY.

1085. *Mr. 8. SatyImurti: Will Government be pleased to state:

(s) whether they have received any memorial from the Tanjore
Distriet Delta Mirasdars and imd -owners' Association, Maya-
varam, for declaring the port of Tranquebar open permanently
instead of temporarily;

(b) whether Government are considering this question; and
(c) when they propose to declare the Port permanently opened ?

Mr. A. H. Lloyd: (a) The Government have received a copy of a
Resolution passed at a meeting of the Mirasdars of Tranquebar, Porayar
and suburbs held on the 17th December, 1984, to the effect that Govern-
ment be asked to declare Tranquebar permanently open as a port.

(b) and (c). The only effect of a declaration under section 11 of the
Sea Customs Act is that the shipment and landing of goods at a port
80 declared ceases to be a Customs offence. This in iteelf cannot attract
trade to n port or induce ships to call at it unless there is some economic
odvsnuge. Tranquebar port wae declared to be a port for the shipment
and landing of goods for a period of one year on the 17th Februsry, 1984.
During this period no trade passed through the port. Government have
now declared it open for another year. Actual ience of the trade that
may be attracted to the port can ulone indicate whether the port should be
kept open permanently or not.

Prof. N. G. Ranga: Have Government received any other memorials
about any other ports in the Madrus Presidency ?

Mr. A. B, Lloyd: I am not aware of any other memorial of the kind.

PROPOSAL T0 INCREASE THB DrrY oX Fommiox Sars,

1058, *Mx. 8. Batyamurti: Will Government be pleased to state:
(a)ﬂxthmhmmbm&edﬂymm

@)um?mm'mnwmb.-ohm;mnmm,

The Momourable 8ir James Origg: I would refer the Honourable Mem-
ber to what I ssid on this subject in the Budged spesch.
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RESULTS OF THE WORKING OF THE OTTAWA PaCT,

1057. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether they received a representation from the Indian Chamber
of Commerce, Calcutta, dated the 7th September, 1934, on
the resulte of the working of the Ottawa Pact;

(b) whether they bave taken any action thereon; and

(c) whether they will place before this House the statements of the
working of these preferences; if so, when?

The Honourable 8ir Joseph Bhore: (a) Yes.

(b) No.
(¢) A report on the working of the Ottawa Trade Agreement has
already been placed on the table of the House. .

Loss T0 GOVARNMENT AS A RESULT OF A PREFERENTIAL RaTE OoF DUTY
oN ImrorTs or Kmrosing Or1L.

1068, *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether it is a fact that as a result of a preferential rate of duty
an imports of kerosine oil into India, Government lose &
revenue of 88 lakhs of rupees per year;

(b) whether Government have examined this position; and

(c) whether they propose to take any steps to make up the loss of
this revenue?

The Honourable Sir James Grigg: (s) There is no preferential rate of
import duty on kerosene oil. The Honourable Member presumably refers

to the difference of 11} Fi“ per imperial gallon between the excise du
on kerosene produced in India and the custorns duty on kerosene im

into Indis. Whether this involves a loss of revenue can only be stated
in relation to & proposal to equalise the two duties at a particular level. It
is obviously not true in relation to all possible equal rates.

(b) Yes.
(c) This year’s Finance Bill contains no proposal for equalising the
excise and the import duties.
l‘;. 8. Batyamurti: Are Government considering that possibility for nexé
year
The Homourable Sir James Grigg: I am unable to go beyond the
troubles of this year. (Laughter.)

Prol. N. G. Ranga: Are Government aware that this parbioulsr duty
presses very bard upon the poor people ?

‘Mr. 8. Satyamurtl: In view of the fact that Burms is going to be
separated, will the Finance Member consider the possibility of more
revenue out of this?

_The Homourable Sir James Grigg: Obviously that is one of the consider-
stions which arises in connection with the Indo-Burma Trade Agreement.
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Mr. 8. Satyamarti: Is it being considersd now, as part of the Indo-
Burma Trade Agreement? '
The Homouzable Sir James Grigg: Naturally, Sir.
Mr. 8. Satyamurti: Is this consideration being borne in mind?
" 'The Eomourable Sir James Grigg: Yes.

MOTION FOR ADJOURNMENT.
FreaxciaL ADJUSTMENTS PETWEEN INpia AND BourMa,

Mr. President (The Honourable Sir Abdur Rahim): I have received

12 Koo notiess of two motions for adjournment, one by Mr. Vissanji

™ and the other by Mr. Batyamurti. -Mr. Vissanji's notice is that

he proposes to ask for leave of the House to make a motion for the adjourn-

ment of the Assembly to discuss a definite matter of urgent public import-

ance, namely, the grave situation in regard to. the financial adjustmente

between I.nc{u and Burma as revealed in answers given by the Honourable
the Finance Member in the Assembly on the 25th March, 1935.

The Honourable Sir James Grigg (Finance Member): Sir, as I bave un-
intentionally brought this trouble on my own head and as I equally
unintentionally slightly misled the House yesterday, perhaps 1 might
oorrect something I said then. I had put into my hand, shortly before 1
came into the House, a letter from thé Government of India representative
in London on the subject of this tribunal. I read it hastily, and then, on
the espur of the moment, answering ementary questions from the
Honourable Member opposite, I said that the ‘Committes would finish its
Iabours in two or three days. I should like to place the real position before
the House, for that was n6t quite accurate. e Mimﬂ is that the
Committee has finished taking evidence from the ial representatives of
India and Burma in these negotiations and it is considering all the matarial
before it, and it ia expected to make ite report early in April. I gave the
ifnpression then that there was no time for further representations to be
sent to them. That is not quite accurate: there is time, although not very
much time.

. Mz, President (The Honourable Sir Abdur Rebimn): Does the: Honowr-
able Member wish to press his motion for adjournment in view of the
statement made by the Honourable the Finance Member ?

Mr. Mathuredas Visssajl (Indian Merchants® Chamber and Bureau:
Indian Commerce): Yes, Sir: really spoaking, we wish the Governmeat of
India to place the views of this House before the Secretary of State, sc
that he can have a chance of knowing them and placing them before the

The Honoursble Sir James Grigg: Then, I submit, Sir, that the queation

of urgency has diss d, because the fack’ of the tribuml’s xistence
has beenn known to House for over a moniliewe-- o
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_ Mr. President (The Honoursble 8ir Abdur Rahim): What has the
Honourable Member got to say on the question of urgeacy?

‘Mr. Mathuradss Vissanji: The urgency is apparent from the fact that
the answers were given only yesterday and we came to kmow only then
about the imminent completion of the work which was eatrusted to the
Aribunal, in such a short time as this. From the angwers given om the
21st February last, we thought that the tribunal would be sitting for a
fairly long time, and that all questions will be taken into consideration:
we thought it would take a much longer time than we are mow told,
bacause it was fhen said that it would not be advisable to take Members of
the Assembly to London and waste their time there and all that: under
that impression, we were making preparations to place our case before the
tribunal :m;:llu we were considering ways :lfu u&uring ﬂat :zjﬁot.'p;[:a:l;o
.meantime, this surprise was sprung upon this House. , ly ,
4his is the earliest op ity that we had o bring up the matter. In
that view, Ipu\nmﬁ?yrwwitthhﬂomilzﬂowodbginnu
anion of its yiews, it might have some effect on the Tribunal, and on the

retary of State who has been riding rough-shod in this matter. As
mentioned in paragraph 482 of the Joint Parliamentary Committee Report, a
sledge was practically given that an impartial tribunal will be crested to

eal with all these matters . . . . . ’

 Mr. President gl‘he Honourable Sir Abdur Rahim): When was the
tribunal constituted ? .

Mr. Mathuradas Vissanji: We were told that it was some time in
‘February; and at the time we were told it was going to be a prolon
discussion as the matter was very complicated and that it will take a mﬁ
long time: no one knew anything as to how long it would take, and now
we are told that they have practically finished their job, and, within & week
or 8o, they report . . . ..

Mr. President (The Honourable Sir Abdur Rahim): Was not the appoint-
ment of the tribunal announced ? ‘

The Honourable Sir James Grigg: It was announced on February 18th.

8ir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): How
was it annmunced ?

The Honourable Sir James Grigg: By a communiqué by the Secretary
of State in London.

Mr. President (The Honourable Sir Abdur Rahim): Why were no steps
taken to make representations to the tribunal ?

Mr. Mathuradas Vissanfi: I¢ was only snnounced to us on the et
February here that s tribunal was sitting: and it was mentioned, st thet
time, that it was going to take a very long time to discuss the matter and
take evidence and all that: and we were thinking of making a formal re-
presentation.

The Homourabis Str James Origg: May T point out that this is not tho
first time that this tribunal has been discussed here: o debate has already
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taken place and it has been already forwurded to the tribunal-—the debate
tookpfsceinlm.lthink—oothatitisnotuitdlthiahnhlppud
for the first time.

Mr. Pregident (The Honourable Sir Abdur Rahim): But that was not
this tribunal ?

" The Honourable Sir James Grigg: But it is only a question of the mate-
rial to be submitted to this tribunal.

Mr. Mathuradas Vissanji: The other tribunal that the Honourable Mem-
ber is talking about was dealing with the adjustment of other things. This
tribunal is concerned with other matters, and, on this, we want our re-
presentations to be heard. This is a different thing altogether.

The Honourable 8ir James Grigg: I am sorry, Sir, I did not make my-
self clear to the Honourshle Member, in the sorrection of the statement I
made: 1 suggested that provided there was no delay about the question,
&e;wn&metoundforwardupmﬁhﬂom, and I would undertake
to do so.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): May I just supplement what Mr. Vissanji has said.
The original ides, as given out by the Secretary of State, was that the
upma;h:ilvu of the sture would be associated with this inquiry by
the tribunal . . . .

Mr. President (The Honourable Sir Abdur Rahim): That was in the
communiqué issued in February ?

Pandit Govind Ballabh Pant: That wus in the Round Table Conference.
Then, oo the 21st February, we were told by the Honourable the Finance
Member that the Secretary of State had not been able to adhere to that ori-
ginal proposal as this inquiry was to be rather prolonged, and it was thought
that the Members this House would uot be able to spare the time
necessary for this prolonged inquiry. Naturally we thought, or those
intercsted in the matter thought, that the question would be open for a
eonlidmblotimesndthotitvouldbepo}blotodob.teitonthoﬂoa
of this House now or hereafter for we know that ‘‘a considerable time'* in
the language of the Government means at least several months, for
*shortly’’ in their answers always means some months. 8o, under that
impression, we naturally expected that we would have a legitimate oppor-
tunity for disculg:s this matter in ordinary course; but a surprise was
sprung on us yesterday when the Honourable the Finance Member told us
tﬁu e tribunal would be finishing its labours in two or three days. He
has slightly modified his statement todsy and told us that it may not be
one or two daye, but two weeks or so. He thinks, in fact, that it is now
likely that the views that may be expressed mow or hereafter could be
communicated to the tribunal and they might be considered by them, o
that there is time for it, and just time for it. Therefors, the ques-
tion is really an urgent one, and if we do not discuss it

now .
Mr. Presidemt (The Hovourable Sir Abdur Rahim): Is the object of the
motion to consider the question of adjudication by the Tribunal ?
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Pandit Govind Ballabh Pant: The object of the motion is to for
the representation of the views of the public before this tribunal within the
time available for that purposs. 8ir, I submit that this is a moat urgent
question, and this is the only time when this can be done, otherwise we
shall not get another opportunity. -

Mr. President (The Honourable Sir Abdur Rahim): The Chair has heard
the facts bearing on the question of urgency. Under the special circum-
stances of this case, the Chair is inclined to hold that this is a fit motion to
be taken up by the House. Is there any objection to the motion being
heard? (No Honourable Member objected.) The motion will be taken up
at 4 o'clock today.

The Honourabls Sir James Grigg: Sir, may I ask your guidance as to
the scope of the debate? The Honourable Member opposite said thas the
purpose of the debate was first of all to J)totect against the non-represent-
ation of their views—that is what I understood him to say,—and also,
within the time available to express their views on the merits of the ques-
tion. Is the second question in order, Sir?

Mr. President (The Honourable 8ir Abdur Rahim): The second question
will be in order so far as it bears on the first, as regards the importance of
the question that the public here had not the chance of being represented.

ELECTION OF THE STANll)ING FINANCE COMMITTER FOR

Mr. Presidest (The Honourable 8ir Abdur Ba.him;: I have to inform the
Assembly that the following Members bave been elected to the Standing
Finance Committee for the financial year 1985-36, namely:

(1) Mr. H. A. Sathar H. Essak Bait,
(2) Mr. Lalchand Navalrai,

(8) Rai Bahadur 8ir Satya Charan Mukherjee,
(4) Mr. T. 8. Avinashilingam Chettisr,
(5) Mr. 8hri Krishna Sinhas,

(6) Pandit Govind Ballabh Pant,

(7) Mr. M. Asaf Al

(8) Major Nawab Ahmad Nawaz Khan,
(®) Mr. G. Morgun,
(10) Dr. Zisuddin Ahmad,

(11) Bai Bahadur Seth Bhagchand Soni,
(12) Mr. N. V. Gadgil,

(18) 8ir Lestie Hudson, und

(14) Mr. Amarendra Nath Chsttopsdhysys.



BLEOTION or I(EHBEBS TO THE OOUBT OF ’I' HL UNIVEBSITY
OF DELHI.

Mr. Mnt (The Honourable Sir Abdur lemn} 1 have to lnfotm the
Assembly that the following Members bave been clected to be membeu
olthe Court of the University of Delhi, namely: -

(1) Dr. Khan Sshib,
(3) Byed Ghulam Bhik Naizang,

(8) Pandit Lakshmi Kanta Maitra, and
(4) Mr. Ghanshiam 8ingh Gupta

o Lo

GQVERNNENT §$ RIGHT TO MAKE ANY MODLFIQATION m m
BUSINESS OF THE HOUSE.

Mr. President (The Honoursble Sir. Aha.ur Rahir): Before aaking the
House to desl with the Demands for Supplementary Grants, the Chair
wante to give its ruling ss regards the point of order raised by theHomour-
tble Mr, Setyamurti yesterday. The point of order was whether Govern,
ment have got the right and the power to make any modification in the
business of the House after it has been already announced. The Chair
bes considered the matter carefully, and it finds that Standing Order No.
7is in general terms and gives power to the Governor General in Council
to mrange the Order of Official Business in this House. The Chair quite
sees the force of the contention of My, Satyvamurti that once the Order of
Businoss has been announced to this House, it is extremely inconvenient
it that order is altered, but the pcint of order is whether Govermmient have
m‘the pomandthenghtbdono On that point the Chair hag not the

hesitation in holding that the Government bas such power The Chair
has alac made inquiries and it is informed thet in the past modifications
in the list of businers as announced have been made. At the same time,
the Chair must point out that it must cause considerable inconvenience to
the House if the Order Paper is materially altered without sufficient pre-
vious noticee. But Mr. Satvamurti aslso urged that once the businees is
announced or the List of Business is placed before the House, the House
has the seizin of it, and, therefore, no glteration can he made in it with-
out the consent of the Houee, but, as a matter of fact. a motion, unless it is
moved, is not in poesession of the House, and anv Honourable Member
who has given notice of any motion can refrain from moving it. Therefore,
it cannot be said that once a particular programme of business has been
placed before the House, the Government is mot in a position to alter it.

8tr Oowasft Jehangtr (Bombay City: Non-Mvhammadan Urban): In
view of your ruling. Mr. President. my!onoemmmalremoppmlto
the Honourable the Leader of the House to allow my item to come in after
this. T won't take more than two or threa minutes.

The Houourable Sir Nripendra Strear (Leader of the Fouse): Mav T
mmake an appeal to my Honourable friend to remew his request the day

after tomorrow?
(7782




DEMANDS FOR SUPPLEMENTARY GRANTS8 IN RESRECT¥ OF

. RAILWAYS.
. - ~ Avprt.
Mr. P. B. Bau (Fippocial Comumissiouer, Railways): Sir, 1 beg to
.mom

Re. -80,000, h."udtodnum

) | jn Comcil o defray which will .
m & 22 ity e, TRW, i g o AT

Mrx. President (The Houoursble Sir Abdur Rehim): Motion moved :
“That & supplementary sum, not enmdmg Ra. 80,000, he granted to the Governor

A5 e v snding e T g of Sarch, 155, o o i ATt

. The Chair does not think there arc any amendments. The question
is . . ..

Pand@it Nilakatiths Das (Orissa Division: Non-Muhammadan): Bir, this
supplementary surh refers to the appointment of more senior cfficers than
originally contemplated. As it appears fram the proceedings of the Stand-
ing Finance Cdmmittee thess a Elﬁnfnmntu of new senior officers were
not given out ‘n detsil, and, if these posts were nof contempluted ut the
bezinning of ‘the vear, 1 should Iike to know from the Honournble Memhor
awhv it was Mnmv during the vear to appoint more senior officers,
cpamnlhf when this department is directly under the Railway Board This
is s Centraly Depnrtment.

Then, again, with regard to the question of gratuities to retiring staff,
they have exceeded the original estimates. The retirivg staff must be
known to the departiment. Tt is generally known when an officer is to
retire, and, therefore, T want to know how it is that Rs. 80,000, which
in pmtlcnlly 1/16th of the entire voted amount of the department, could
xem unnptvc;{mud ut the heginning of the ym I .want mfomﬂwn

on { twa points.

‘MY, P. B, Rau: fir, my Honourable fhcnd is's Member of the Htand.
ing Finance Committee for Railways, and 1 should have lhought that the
more naturgl course for:him. would. have ‘heen 40 ask 1these iquestiond; on
points of detail, in the Committee Room rather than spend the time in
#bis House for - thtl 'purpose,  bet-i1- hnw- no ubjnﬁm to give htm the
mf

The rst question he raised Wha mallllng the a et of more
senior officers than originally contemplated. My Honourshle friend is
under & misapprehension in thinking that this grant is under the rontrol
of the ‘Raflway Board -The grant is sdministered by thé Auditor General
who is not: under the control of the Railway Bosrd. The difficulty with
vegard to anticipsting who are the officers that will be in the Raihvly
Audit Department is that the Department of Accounta and Audit is worked
as a whole by the Auditor General, and it happena sometimen that officers

. are transferred from the civil offices of accounts and atd¥ to reflway
affices of nudit. and, conscquently, it might happen that the programmn
in contemplation in -the. beginfing of the yéar canmot be strictly adhered

to. The net result is, however, that :fthel:c;lmex ynder this
‘&ﬂumlﬂw uﬁ%m

nndatlnpmtfulnd:tinthcﬂmtlﬂ
(2703 ) »
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[Mr. P. BR. Rau.]

- My Honourable friend’s second point is as regards gratuities. Here
again my Honouruble friend is quite right in thinking that ordinanly gratuit
is admissible to & man who retires and it is possible to foresee this a
‘the time of the preparation of the budget. But, in' the particular cir-
cumstances of the last two or three years, when a number of people have
been retrenched with the consequence thut they ore paid gratwities earlier
“than they would have drawn them in the normal course, it has been found
dificult t0 make proper estimiates. ' '

Mr. President (The Honourable Sir Abdug Rahim): The oﬁieétion' is:

*'That & tary sum, nol exceeding Re. 00,000, be granted to the (o
General in m efray the chmh‘whidffwiu come in course of pwym
during the year ending the 3lst day of March, 1835, in respect of ‘Audit’.”

The motion was adopted,

Mr. P, BR. Bau: 1 do not propose to move the mext motion thai. stands
n my naine, because, since giving notice of this motion, I have received
information from loeal adwinistrations whick leads to the conclugion that
this demand is not necessary. . The excess that is anticipated on the share
of surplus profits paysble to milway companies will be more than made
up by a reduction in the net carnings payable to worked lines.

As I bad already placed this demand before the Btanding Finance
Committee and as they bad agreed to it, it was necessary for me to make
this oxplanation for not moving this demand. With your permission,
8ir, I shall move the next demand, No. 8.

WoariNG ExreENSks—MAINTENANCE OF STRUCTURAL WORKS.

_ Bir, I move:

*That smentary sum, not exceeding Ba. 11 i ted to the
Oovmdam:npz.mndm ‘::f;y“m m;’%"?& ':t-?.i.:‘m of
FM. uring ending " N , in respect of ‘Working

mm—ldnmuoo”"d Siructarel w«‘&‘.- - ‘

Mr. President (The Honoursble Sir Abdur Rabim): Motion moved.

*Thay » sum, pot exceeding Ra. 1150000, be gramted to the
OOnﬂnrdﬂ .h.in(bundlto‘:‘ﬂgylzd ﬂi‘c&ﬁnmi:‘e:md
rment du endin, ot arch, , in respect orking:
EEMHM“:(MW&U{”

Dr. Elavddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): 1 understand that No. 2 is not moved by the Honourable
Member. Bat since this amount is already shown in the revised estimates,
there will be a net saving equivalent to this amount in the total of the

budget ?
Mr. P. R Ram: Yes.
Permanent Way end Bridge Msterials.
__ Pandi Wilaksaths Des: T bave two different moticns, vamely, 1 and
2..... P
a (e
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Mr, Pregidmt (The Honourable Sir Abdur Rahun) There are five
motions in the Honourable Member's name,

Pandit Nilakantha Das: But I refer to motions Nos. 1 and 2 for the
resent. They are two different motions on two itetns in the demand.
, may 1 be allowed to move them one after another und speak on them

togahhar?
Mr. President (The Honourable Bir Abdur Rahim): Certainly,

mmmm- 1 move:

“That the demand for s sopplewentary grant of s sum ot exceeding Rs. 11,50,000
& m%v,:{ of ‘Working Elpanm—-ﬂnuumm of Siructural Worh‘“ga reduced by

Mr, President (The Honourable Bu: Abdur Rebim): Order, order. The
Chair does not uuderstund the Honoursble Member clearly. His objeot
is that it should be reduced by six lakhs—that is the idea?

Pandit Nilakantha Das: Yes.

Mr. President (The Honourable Bir Abdur Kahim): Then, the Honous-
able Member had better confine himself to the firgt motion.

Pandit Nilakantha Des: | bave moved it. But the two motions are
inter-related aad I may speak on them together.

Mr, President (The Honourable 8ir Abdur Ihhlm) The Honourable
Member should move them separstely,

Pandit Nilakanths Des: I move:
*That the demand for pplementary grant of s sum not exceeding Re. 11,50,000
1;‘. rmct of “Wocking E::ﬁ.—-lnum of ;lmctnnl gorh' L Mmfdo by

I refer to items Nos. (ii) and (iif). One is disposal of obsolete and
unwanted permanent way materials on the Bengal Nagpur and Burma
Railways —thiee lakhs, and the other is writing down the yliuo of lmdga
material and other miscellsneous stores of the Frontier Rail
to market prices on the North Western Railway—three lakhs. Is this,
I bope the Honourable Member will not take shelter under the fsct. that
1 am a member of the Standing Finance Committee. In fact this year
the whole budget, including supplementary grants was taken up and finished
in one day, and I am sorry I could not go into all the detalls. This
even in the Finance Committee 1 expressed to my Honourable friend.
However, that is all private. T shall refer only to what I see from the
proceedings of the Finance Committee. At page 77 of the report, you
will find :

“Ope of tbe Members of the Commitiee (Pandit Nilakantha Das) desired that

details shoald be furnished to bim about the obmlete and surplos permanent way
mmmwﬂwrhﬂuyuwdwm.hdaldhw

expecied (o be incurred during the current year.'

At first, in the Finance Committee's proceedings, only the Bengal
Nagpur Railway sppe . there was no meation of the Burms Railways,

and it was three | :
' o2
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Mr. Presidint (The Hounoursble Sir Abdur Rahlm) W%blﬁ
Member wantw this reduction by way of economy?

l’l-lﬂ:lt m Das: Yes. The Barma lﬁilﬂ‘a)'lf ‘tisis ‘been “sided
afterwurds, and it was not mentioned then. The Bengdl Nigpur Railway
and the North Western Railway are the two railways concerned in ‘these
two motions, and, if you see the stores balances report, you will find thait
these two mh\ny- ‘are the warst -culprite-so far as reduction:of - stores
balances is concerned. Tn 1922-28 when the stores balances went up to
284 crores, the Bengal Nagpur Railway's wis 6% or- 163 lekhs, angd they
%ve reduced it to 97. Now, it is practically one crore. In ‘the North
estern Railway, it was ‘three crdres 98 lakhs. Now, it tms been 1,05 or
1,60 lakhs. As compared with other lines, these two lines have been' the
slowest in reducing belance. I need not quote more figures. "The Hoti-
ourable Member ‘knows ‘it well. But this Writing :down tiée surplus’ bridge
material ‘to market price pethaps does nét belong to this commercial
section. It bélongs to thé milithry or the ‘sirategic section for it belongs
to the North Westorn Railway reserve and, in that military section, just
as for militery stores, to which I am not Merrh\g here, the stores betance
has been 57 [akhs 68 thousand in 192228, when the balance was highest.
Now, in 1082-39, it rose up to bne érore Bnd two lnkha. ‘Now, itds 98
lakhs 25 thousand. 8o it is quite probalfle that thero is a very ‘heavy
pressire on these two linex for reducing the stores balances. Besides, I
may enter into the history of these storea purchnses, partieulrly of these
two compunien.  So far a8 the Bengnl Nagpur Hailway is eomcerned, my
Hounourable friends in this House might remember how, during the last
15 vears, which was riferred to by my Homourable friend, the Fidance
Metuber, yesterdny, 377 crores have béen spant for the dewsdlopment of
Indin, and, during this period, this Bengal Nagpur Railway partlculnrlv
have spent on mnterinlg, if we look to the a s, more in 'Baflunc
han ‘in India, tmbke other railways.

The Honourable Sir Nripendra Sircar (Leadar of the Houde): On &
‘point ‘of order. Thess are: quﬂhons ohpohqy which cannot be debated now.

My, ‘Preaident (The }lomumue Sir Abdur Rahim): The Honourable
Membor ' kiowy thit qﬁmm of pulibv eannot be debated nber.

rummumg ‘Das; I sifaply want to show that these reductions
.should not be granted. Why was t auurplusthm? That ig'what T mean

40 prova..

Mr, President (The Honourable Sir Abdur Rahim): No guestion of
-policy can be debatad.

Pandit Nlakantha Des: All 1 sav is that this surplos should be

examinad inlo, That is vhat T wish to prove. I my frithds do ne¢-want
proof. then T ‘shall wirply move that these should not be given.

m Str NMripendra Sircar: I never objected to that.

IrPlldﬁlIt('nteHononnblesh HurM) 8o long s the
Horoursble Member doee not debate any questions of policy.
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Paadlt Xidakaatha Des: I never go intp any policy. I refer to the heavy
purchases from England by these two companies particularly and want to
prove that there has been an excess in the stores balance, ese two com-

nies want to reduce it at any cost now. It is & fact that this Bengal
Nagpur Railway were receiving patenta from their own officiala under some
name, the name of Henry Williams in which the partmers were their owa
officers, their Chief Engineers, their own Agente and from them
company used to purchuse universal sleepers and other sleepers . . . . .

Mr. P. B Rau: On a point of order. Muy I point out thet these
surns are roquived purely for adjustmicnts of accounte. The chargs o
revenue wil be vounterbalanced by n credit to capital and the. only
gaest-ioa ia whetlher for comwect rocounting these stares should be held at

e original value or should be rednced to the present market valve.
 § ﬂ‘li:;:ﬂa" thesa vurious other ‘matters: are quite out of order on this
question. ,

Pandit Nilakantha Das: How am I to prove how these surpluses came
to be there. Tt is their own fault—due to extravaganee of the companies.
We must inquire info the reason for these surploses, whether thev were
neceasary, whether they were ordered under the instructions of the Rails
way Board or whether the Agent who was then and is mow . . . .

. Mr. Presidens (The Honourable Sir Apdur Rahiw) The Chsir wnder-
slands the question here is only one of adjustment of accounts.

Mr. Bhulabhai J. Desal (Bombay Northem Division : Non-Mubamnmaedea
Rumul): Doeé the Honourable Member mean to- say that ltem No, 3,
where they talk of the disposal of obsolete and unwenied permanent way
niaterials, is:a mere hook enotry? The third I appreciate—writing down
the value of bridge mntberial-—that wou should debit it to revenupg and
oredit to capital but does he mean to tell me, unless the words mesn
somothing quite different in bis: English langunge, that the disposal of
obsolete and unwanted permansnt way material is. 4 mstter of book entey?

. Mz, P. B. Ban: The vesult of it is that the capile] gt charge wijl] be
reduced and the difference between the original cost and the amount we
get by disposing of these materials will be chargéd to revenue, '

it meeans anything at all? !  price, |

M. P.R Ran: Yes, there ia, if wo con find purchasers.

‘Mr. Bheulsbhal J. Desal: Therefore it is not a mere question of book
eniry on either sidé. It esnnot be, .

 Mrx. P, R. Rau: This cxpenditure will be counterbalanced by a oredit
to capital.

HJ’ Bhuwiabhal J. Demel: How cap it be if you sre disposing of the
material at a lesser price? ’
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. Mz P. R Bau: I am afraid it is a tecbnioa! question”of accotmiting
and it is not very esay to explain here. ' '

 Mr, Bhulabbai J. Desal: If this in the information to be given, I
object to it. Either it should be explasined or mot explained. 1 object
to the preface,

Mr. P. R. Rau: The point is that certain permanent way materia] was
obtained somo years ago in these railways; They are. mow obwolete. 1
do not kmow the price at which they were.obtained. Assuming that the
original price was ten lakhs and it is now sold at seven lakhs, the result
will be that the capital will be reduced by 10 lakhs and the amount of
seven lukhs that we are disposing them for will be credited to revenue
and the reduction of capital will be ocounterbalanced by a charge to revenue
of ten lakhs. The net result is that the revenue is charged with the
difference betwoen the original cost and the proceeds of the sale.

Pandit Wilakauths Das: Whatever that may mean, these obsolete
materials are going o be scrapped or to be sold to other companies or
disposed of in any other wny. That explanation in detail is necessary. 1
am ready to discuss them and to show that this company has been guilty
of l:urchuing things which are obsolete and it is not a question of three
lakhs only. There may be other items and there may be other items in
future too. 8o, we should like to know about the exact nature of this
reduction—either scrapping or disposing of the material in any other way,
8o I propose that this money should not be granted now and there should
be a proper inguiry about details of these matetials. Then and thea
alone it can be taken up for consideration. Then again, about these
bridge materials, I find from the books that the North Western Railway
wero purchasing more than 50 per cent. bridge material from outside India,
when bridge materials are made in shis- couniry. Bir, they are doing
this year sfter yoar, and I may also point ous thas complsints have often
beon made that bridge materials are purchased unnecessarily . . .

M. President (The Honourable Sir Abdur Rahfm): That ha no bedring

on the matter now in question. .

- Pandit Nilakantha Das: Sir, I sm going to show why this bridge material
was purchased at all. If it was purchn:!‘ at the risk of the Agent or some-
else, they should be taken to task if it was purchased.
Why should we write it down to the present market value? Was it under
the orders of the Railway Board that those things were purchased ? - That
js what 1 want to know. If 1 know the details, then I shall be satisfied.
Otherwise, if I am told that these things should be written down to the
t market value without any.rhyme or resson, I shall not be satisfied.
r. many things may be purchased, and at any future date they may be
written down to the present market value, and it will be a book entry. I
do not really understand the explanation. 8o I propose that proper details
should be given to the House, and they should be properly exsmined, before
these two grants are made. Otherwise the blame ‘be aw.
8o, I do not discuss the matter any mare, but shall simply put this simple
question on these two motions.
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Mr. President (The Honourable 8Sir Abdur Rahim)! Amendment moved:
“ ‘That the demand for a supplemeniary grent of a sam not exceeding Ba, 11,50,000
‘l?n. m;lz'& of ‘Working 'Exp::’;s—)lninmmoo of Structural Works' reducsd by
Further amendment moved. o .
“That the demand for & supplementary grant of a sum not sxceeding Ra. 11,50,000
%._ r?m‘ ‘Working Expenses—Maintenance of Structural 'Worke' be reduced by
¥ ,

. Mr. Bhalabhat J. Desal: Sir, I should like to #ay & few words about this
item and the next item No. 2. The question of asking for it does not arise
now. After the materials are sold ultimately and that sale results in a
Joss, that is the proper time to ask for it. 1f I understand the explanation
to have any meaning at all, it is that; the storee having been purchased,
‘what is now stated is that, inasmuch as they have not been used but are
in the hands of the railway companies and, when sold; are likely to resuld
in o loes of ‘Re. 8 lakhs, therefore this grant is asked for. Now, it is pre-
msture to ask for that sum at all aow; the only time to ask for that sum
is when the materials have in fact been disposed of. As regards the second
dtom, this is not s demand for actusl money wanted—that is the short
answer to it—this is not money that is required for ‘‘disbursements’’ bus
I understsud the Honeursble Member to explain, as far as 1 am able to
understand his explsnation, this. He has got a certsin material that is

ing to be disposed off, but he anticipates that, on its disposal, there is
dikely to be a‘loss of Rs. 8 lakhs. That s the only explanation that he has
vouchsafed to: this House, and if that is 80, it is premature to make that
demand at all. No money is required for the purpose of actuul disburee-
ments. That is the firt point. As rugards the other—the writing down
‘of the value of bridge material and other mincellaneous stares, if .that means
merely this that there is 8 book entry representing, I presume, the oost,
‘but for some geason or other be wants to write down the material but nhowi.ni
it at a lesser cost because todsy the market value has gone down, if that
is the explanstion, again, in so far as the actusl demand for money is
concerned, actual money is not required. What is required is permission to
debit it to revenue and credit it to capital. If I have still failed to appreciate
these two points, then it is up to my Honourable friend to explain them

Mr. P. R. Rau: Bir, I quite appreciate the point of view laid down by
the Honourable the Leader of the Opposition, but the only point about this
is thet it is quite contrary to all existing accounting principles. So far ee
the first point is concerned, though the actual loss is known, only after
the bridge material and other miscellaneous stores have been sold, the
point is that we are required, under the Constitution, to obtain from the
Assembly a grant for the expenditure expected to be incurred during the
year, and I submit that it would not be constitutionally correct to wait till
the money is spent before coming to the Assembly for the grant. It would
aot be a sugplementary gront, but would then be an excess grant. As we
know that the expenditure is to be incurred, it is our plain business to coms
to the Assembly and ask for a grant.likely to be required.

8ir O Bombay City: Non-Muhammadsn Urban): What
o e Sy g B it Yo )

Mr. P. R. Raa: The expenditure, Sir, is the charge to revenue in redue-
#ion of capital. I think it 1s sufficiently well-known to sll businessmen here
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Mr. P. B. Rau. . i
—4hat, when you reduce your capitsl o¢ charge, you have to find the money
somehow by charging to your current expenditure. As regards the second
point, the writing down of the value of bridge material and other mis:
cellameous stores, the point there is exactly the same. Under the ordinary
spoounting procedure, we try to keep the value of our stores to market price,
#nd T'do nat think it would be held to be eorrect from sn sccounting poink
of view—and I appeal on this point to the businessmen in this Hbuse-—
to show all your stores at higher prices than they would fetch if they are
s0id in the open market; that would not be:giving to the Henme the: true
g?udd position of the Rsilways. That is all I have to say on this matter;

. atl

Prof. M. @. Rangs (Guntur ¢um Nellorez: Noo-Muhemmedsn Bural):
8ir, 1 wish to eay & few things: in this cobuestion. 1 learn from Honour-
shie Mr. Rau’s explanation just now that he must ssk for permission of this
House for the expenditure of these three lakhs in order to dispose of certain
unwanted permanent way and bridge materidls, and so on. (Voices ‘‘No,
00.”’) Now, { do not think he has to incur any additional expenditure
seiually, but just to employ his own steff for than to go into the merket and
soll these materials. . . . B :

Mr. President (The Honourable Sir Abdur Rahim): The Homourable
Member does not appear to have followed the Honoursble Mr. Rad. -

Prol. N. G. Ranga: Sir, I am trying to spswer bis explsnation. U, on
the other hend, he thinks that he bus.got.to buy. some permavent way
masterinl aud he must dispose of this aud veplace it by some
matarial . . . ..

My. P. R. Rau: Not necessarily replace it, Sir.

Prof. N. G. Ranga: . . . . and he expects to incur a'Toss of Rs. 3 Iakhs,.
then, cortalnly he has a right to come to this House for permission to incur
the oxpenditure of Ry. 8 lakhs. Otherwise, Shere is réalty no justification
for his coming to this Fouse for this particular gtaat of Rs. 3 lakhns. (‘mmns
to the other point of writing down the value of the bridge materisi and
dther miscetlanecus stores; 1 ask, why lias it become nécessary? Becauss
Ho has got this materlal on hig hands. And he has this materiﬂ om
hands cvidently because when he was purchasing it, he knew that he - :
deal with this material on an emergent occasion. Therefore, he has purchus-
el it. After hnﬁr\f'p\mﬁjued it, he finds now that it is ‘useless, —not that
it is absolutely uscless, at all events the market price has gone down, and,
theredfore, he thinks its’ value should also be brought down; sad, if that is
the case, I would like himh to explaitt to me one or two relevant facts. The
totul value of the railway stores in this country was valued at Rs. 23 crores
67 1akhs in 1921.22, but here, durin{thic' year, a8 was stated in the Railws
Budget, the present value of the railwuy stores bas come down th 8; emfed: '
Now, T would like to know whether tins reduetion from 28 crores 87 laskhs
fo' 81 in the value of the stores that the Government of India in its
Raitways keep with thetn has been due to » similar procedure lisving hesn
followed in the past either with or without the kmowledge of the Legislative:
Assembly ax is now followed in writing down' the value of bridge material
sand other miscellancous stores and so on. Sir, it is a8 well-kugwn fact that
Qe prices of railway materinls as well as other materials have’ comic down
vory ?nsidh:mhly‘-lgnﬁhy per (mlx; and so on. Is it becauss « certaitt
procedure has been followed that this particular decrease has beep shown
fri the vultre of the stores maintatved by the milways? -~ & 7
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Mr. P. R, Bon: May | interrupsi thaHonoursbis Momher? The deorease-
that he is referring to is certainly nos due to revaluation.. A very large part
of the decrease is due to the fact that stooks bave been consumed.

Prof. X. G. Ranga: This explanation also makes it perfectly clear thus
at one time they had too much of stores, instead of continuously purchusing
stores and at the same time utilising their own stores aud in that way
reducing the total stock of steres in their own hands. Thus, the N. W, R.
had at one time 8,04 lakhs of stores, und now by 1984-85 it came down to
1,65 lukhs, That shows also that they have found that their former policy
or former programme was wrong in taking so much storgs. Therefore, they
were utilising the stores which they already had in their hands and they
bave now come down to the policy of reducing the stores. If that is the
oawe, then it proves my contention that this Governmant, for pome renson,
or other, have been following not the policy, but the wrong programme of
having on their hunds too much of stores? For what purpose did they
have them ? I suspect that it is because they have, from time to time, to.
make it convepieat fpr private wmanufacturers in this country and also the
manufacturers in England who are interested in muanufacturing all these
railway materisls. enever those people were anxious to sell their steres
and whenever they were anxious to go on with their building progranune,
according to my suspicion, they appruached the Government of India and
requested -the to purchasc something from them. Whether they necded
them or not, ]{Iw Government of India was continuning to purchase these
stores and in this way this result has been wchieved.

. Mr. President (The Honourable Bir Abdur Rshim): The Honourable
Member is simply repeating bimself.

Prot. N. G. Ranga: And what is the result ? The result is this that they
have got teo much of stores on their hands.

' Mr. Fresidest S.l;he Henoursble 8ir Abdur Rshim): Tbé Honourable
Member hos. ssid that more than onge.. C

Pior. B. &. Rangs: It is not out of order anyway.

Ni. Bregeat (The Honoursble Sir Abdut Rahim): Phe Honourshle
Member is repeating himself. ' '

. Prot. W. G, Runga: Excuse me, Sir, I do not propose to repest myseif
in future. The result has been this that they have these surplus stores,
uscless stores, unwanted stores and they find it necessary to bring down
the value of these stores to the market value. The market value of the
stores has really gone down and they have no use for the stores which they
bave in their hands, and, therefore, they want to get rid of them, The
ouly way to show us a satisfactory account of great reduction in the value
of stores is to ask us to write down the value of these materials and othef
miscellaneous stores. Therefore, the present programme of the Govern.
ment of Indis in these railways is not at all natia}nctnr_\‘. It is redlly ruinous
and ie uneconomical and results in continuous process of loss of financial
resources of this country as well as the railways. Therefore, this House, I
sm sure, will be justified in refusing (o pass this particular sujplementary
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Tty dowdsif Jehangit: Mr. President, I wish to refer ¢ item (if)—disposal
ok dsolete and unwanted permanent way materials on the Bengal Nagpur
and Burma Railways. So far as I understood the Honoursble Member,
he mcant to say that this was a proposal to write down this material by three
lakhs of rupees and that no money was asked for. Is that so?

Mr. P. R. Rau: The money has to be asked for under this demand be-
-eause finally it will be accounted for as an.additionsl expenditure under
demand No. 6-A and a minus expenditure under guother grant.

8ir Oowasil Jebangir: That is a book entry, but ‘actually the money is
‘not being spent from the revenues or from capital. This is merely a book
-entry to show that you expect that this material has depreciated by three
lakhs or it has hecome obsolete to the extémt of three lakhs. You will
-disposo of this material. :

t

Mr. P. R. Rau: The real point is that if it Is re-valued at moderate rates,
the loes will be found ta be equivalent to three'lakhs. Wheéther it is disposed
-of or rataincd in stock, the loss in value is alfeady there. -

8ir Cowasji Jehangir: You cannot dispose of it ?
Mr. P. R. Rau: I{ we can find purchasers, we shall dispose of it.

8ir Oowasjl Jehangir: Then, I understand your proposal is that your
material has dopreciated in your own estimates by three lakhs. Whether
it is correct or not ean only he ascertained when you sell it or tiy to sell
it, but in the mcantime you want to make'an book entry to the extent of
three lnkhs and you want the sanction of this House for the purpose of
doing so. i LA
Mr. M. Ananthasayapam Ayyangar (Madres ceded Districts and
Chittoor: Non-Muhammadsn Rural): 8ir, the Honourable Member saya
Hhat the defleit Is due to the disposal of obsolete and vnwanted permanent
way materiala.  But are they really obsolete or is it merely a book adjust-
ment? The adjective “‘obsolete’” clearly indicates that these articles can-
nob be in use any longer. They have either to be sold away or converted
into raw material, and once again fresh material would be purchased for
the purpose of new designs. 1 would like the Honourable Member to give
us information about the total cost of materials that bave now beo
obsolete. When were they purchased and how have théy been allowed to
become obsolete? What is the total loss? Who are likely to purchase
it? 1 am afraid there is a likelihood of a fraud in this connection because
many articles which are useful may be disposed of as obsolete articles and
8 loes incurred to the extent of three lakhs of rupees. What is the agency
which purchases these articles? What are those obsolete and unwanted
articlea? 1f they were purchased a number of years ago, when was it
-discovered that they were obsolete and unwanted? 1f it is more than ten
years that they have been allowed to become obsolete and unwanted . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair thought
tthe Honourable Member wanted some information.

Mr. M. Ananthassyanam Ayyasngar: And, then, whether it is likely . . .
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Mr. Prezident (The Honourable 8ir Abdur Rahim): If the Hemourable
Member wants information, he ought to give the other side a chanoe to

give the information.

Mr. P. R. Rau: If the Houre wants to have t-heaé.'.clotaila, T can read
the information supplied by the Bengal Nagpur Railway. The total
consists of eight items, nggrcgntmg Rs. 2,06,000, tlw details of which_ure

aa follows: .

Ra,

(1) 931b, and 851, raila nivt i+ for Main Liuo use, wrhtan

dowa to ejuivalent value of 75 1h. raile . - 23,000
(3) Uawanted guard zails of Javeol ommwr 2,000
{3) Short ohgolete and unwmied ohock rails and emnmg '

compoudnta . . . 17,000
{4) Bhort switches and cromings ul' lote danig 5,000
(5) Obsolete old rails and ﬁﬁ phhl.mhu dauhbbudud

62 b, rails, . . 23,000

Mr. President (The Honourable Sir Abdnr Rahim): The Honoursble
Member need not give all the items. These are matters on which ‘informa-
tion ought to have been obhined in the Standing Finance Committee.

Mr. 8, Satyamurti (Msdras (Al.y Non-Muhammadan Urban): May T in-
vite your attention to this note which says that one of the members of the
‘Committee, Pandit Nilakanthsa Das, wanted the details to be furnished
to him about the obsolete and surplus permanent way material on the
Bengnl Nagpur Liailway on account of which & loss of threé lakha was
expscted to be incurred during the current year.

Mr. President (The Hounourable 8ir Abdur Rahim): Those details have
now been givén.
Ir P. K. Rau: ’!‘hnt miurmation was aupplied to the Honourasble Mem-

Mr. President {The Honoursble 8ir Abdur Rahim): The question Is:

Thatl.h-dmnd(orauppkmcnury t of & sam not exceedi mu.so,
ia- m of ‘Working Expmm—uunmw of Structural Works' ng.

"The ‘motioh Was fibgatived. "
Mr. President (The Hotiourable Sir Abdur Rahim): The ggestion. is:

“That the demand for & supplomentary great of s sum not exceed n..uso,mb
W ‘Working Expanses—Maintenance of Siructursl Worlumg‘

The motion was negtnved

Feucmg on Burma Railways.

Pandit Wilakanths Das: Sir, in my amendment No. 5 T want mformn-
tion about these 108 miles of fencing on the Burma Railways. I should
tike to know when that was made and why it was made and why was
Mfmngdhmmhd? I went some. detailed information about it.

- Sasdar Sant Biagh (Weet Punjab: Sikh): Bir, 1 rise to a point of order.
g May 1 know that when supplementary demands are moved in
m:sﬂmnuwuwnﬂmhbhncuhhba

moved (o dissuss questions of policy to get isformation?
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Mr. Pregident (The Honoursble 8ir Abdur Rabim): Token cule camrnob
be moved to discuss questions of policy.

Pandit Wilakantha Das: 1 want some information about fencing on the
Burma Hailways.

Mr. P, R. Rau: Sir, I understand that my Honourable friend does nok
wish to move his motion, but only wante some information on the question.
of dismantling of this fencing. The explanation is that some years ago, in
1928, to be exact, certain fencing on parts of the Burma Railways, which
were inferior to the Indian State Railways pattern, bas beea so broken or
destroyed, to a great extent by the act of the inhabitants of the adjoining
arens, that it was useless as o fence. The remewal of the fencing was esti-
mated to cost over six lakhs, but:-the expenditure was, howewer, not con-
sidered justified. The Railway Board, after consulting the Government
Inspector of Reilways, sanctioned the removal of the fenoing. in. 1929, sub-
ject to the comdition that. it should be maintsined slong the railway boun-
dary between the railway snd the road or viflage for such distance as the
road or village was within o distance of 300 feet from the centre line of
the railway. This, 1 understand. was dome “in consultation with the: civil
suthorities.

Pandit Wilskantha Das: 1 do not wish $o move my next amendinent
No, 6*,

Mr. President (The Honoursble Sir Abdur Rahim): The question is:
"'"Thai & Aary sum, not i n.ao.mo be mhll the
o e m

Clovernor :I.mnlhi: Coua:]’ldlo dﬁ’“ whg will come d u;ﬂn of
ymeont during year ing 3lst day of March, 1 in respect o-king
E.xpm-ll.nnuum of Biructural War{n. '

The motion was adopted.

WorkiNg Exrenses—MAINTENARCE oF CARRIAGE AND Wagow Sreox.

Mr. P. R, Rax (Financial Commissioner, Bailways): Six, --I° beff to

move:
" "“That a = sam, ne-dhghl&.@.ﬂ.hm.
Governor nmma o dolny charges which come im m:;.‘z

yment during the year ending 3lst day of March, in of. "W
E.xpen-u— Maintenance of (‘.m:.. end Wagon Btack’. 108, m orking

Mr. Pregident ('l'ha Honourable Sir Abdur Bllnm) Motion moved:

“That a "'Y""' sol excesding Re m be nled to the
Oowmrmnmcwwﬁmh&-m-hﬂwmm-s‘f of
Ecmnt dnring the year em'hng st day of March, 199 in

apenses—Muintentnce of Carrisge and Wagon Stock’.”

WtthaWNdsmﬁund&hu
in reapoct: of “Workiegw «xpessee-~Ddiginietance of BSirectural Werks” bs reduced by
Re. 100 (Rridge maleripl and sAber storee of the. Promtise Bailvay Respve).”



S . YoR mrm‘“ ‘ORANYS TN ABSPEOT OF RAILWAYR, .BTTO
Pantit Witaksuths Das: May T move my smendment No. 7*7

Mr. Presidont (The Honourable Sir Abdur Rahim): The Honourable
Member's amendment seeks to reduee the demand by Rs. 100.

‘Pandit ‘Weakeenlia- Bast Yes, Sir. Is it not ellowed?

My.-Fresident (The Honourable Sir Abdur Rahim): Discussions of policy
.are not allowed. .All token cuts are not allowed.

BMr. 8. Satyamwti:'T want to kiow if this oxpénditure has ‘been
snourved .

Mr, P. R. Rau: Beeing that today is the 26th day of Merch, most of
it has probably been spent.

‘.8 Seysmrarti: If that is mo, I'rise to & point-of order, and I want
your ruling on that. I would refer you, Sir, to Rule 50 of the Iadian
Legislative Rules (Article 160 of the Manual of Business and Procedure)
which ‘sdys: - '

. 'An esticake aball be presented o the Amemb'y for a supplementary or additionsl
grant when : :

(i) the amount voted in the Budger of a Grant is found to be insufficient for the
purposes of the current year, or R

(ii) a need ariser during the current year for expenditure 'for which bhe-vota of the
Astembly is necessary upon some new Bervice not coniemplated in the budget for that
ear.” : . I '

~ There in @ proviso which' follows whieh iz not télevant for the purpose

| Nr. Phesident (The Honoyrable Bir Abd"qr'\lh'him_};: That is o pew
‘lQ'I'VIM. HE e

Mr. 8. Setyamurti: I am on the point that this expenditure, according
to the statement of my Honoursble friend who moved this demand, has
been incurred. I submit that where elmlﬂitmem been incurred the
_proper procedure is to come to this House by way of a demand for excesa
grant, and not by way of a supplementary grant, becsuse a supplementary
grant implies. a demsod for expepditure to be incurred. I have also got
a ruling govetning this point, which 1 shall also place before you for your
oonsideration. It is Case No. 500 in the Book, ‘A Selestion from tho
Decisions from the Chair*.

/Mr. President (Tho Hoooarable Sir Abdur Rabim): What in Inid down
there is the corroct parlismentary procedure, but the proctice in this House
her ~lwavs been to treat such grants as supplementary greonts,

> That the, d for a_supplemen Mnf s Bot._ & udhg B 18
i o o Worbing T st Al oot o Shock:
B e 10 PP Royareancs o liTings a:d Wagoo Bt
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Mr. 8. Satyamurti: Your predecessor, Sir, said stmething else. ] am
now reading out that ruling:

‘“On » m‘iw for » l&pp‘mcnhq demand nnder Railways (Appropriatios from
Deprecistion Fund), it was stated by Governmeni thai the total expeanditure wounld
exceed the original grant.

The President polnted ous that for monies already spent mgtipns in thai  form
should not be made. '

Bir Geo Rainy explained that that had been the usual practice that the
groater p-rlr‘:l the :upphmnhry demand ssked for had airendy Mbﬂu“

The President thereupon observed : I think the Homoursble Member will agree
with me when | say that if money has been spent. already in excess of the grant
voled by this Assembly, the (overnmegt can only come by way of s motign for
excess grunt. That is, as | understund, the right’ Parlistientary. procedure. “How-
ever, as the Honournbie Member points out that this practice has been in vogue for
the last few years, I do npt wish w0 raise any objection st this stage, but will ses
4hat the procedure is regularised in futuye.” . S S TS ¥

Well, Sir, this took place on the 16th March, 1929

- Mz, President (The Honourable Sir Abdur Rahim):-Will-the Honourable
‘Member point out whether it was i .

My. 8. SatyAmurtl: I wes not here then. I submit, Mr. President,
it is my duty and privilege to point out the defects, and I have to ask
you to see gmt. we establish right precedents, when a point of order is

raised.

Mr. President (The Honourable Sir Abdur Rahim): What will be the
substantial difference?

Mr. 8. Satyamurtl: The substantial difference is a great deal. If you
look into these demands, they will come to nearly 14 crores. All this
huge sum, the Government go on spending withous previous aonsens of
ihitﬂmm.ni{thilﬂom:do;;xoﬁltnldl. ltianoticnuh:f
only one supplementary grant. If financial procedure is -
low{d, the gnmmt ought not to inour s pie of expendity
the previous vote of this House (Hear, hear), unlesa unforeseen circum-
stances compel them to come forward with an excess demand.

Indeed, I shall have to raise another point of order. Acoording to May's
Parlismentary Practice, supplementary demands can only be moved for
meeting unforeseen oontingencies, for example, a ch levied by statute
which they could not have foreseen, or something like the Bihar earthquake
%i:;tter whl:h tl;lo Government could nos have foressen. I submit, Mr.

ident, that the Government are going on as if supplemen budget
is additional budget, and not a real supplementary budget as“‘?e would
like it to be. 1 ask you, Sir, therefore, in the interests of the financial
control of the House not being attenuated further than it is at present, to
follow the procedure laid down by your predecessor. and tn regularise the
systemn of these supplementary and excess grants in future. I quite see
that it may not be possible, here and now, for you to rule them out. But
I am quite willing that you should give the Government notice that you
will not allow them to put down. ms supplementary demands, sums
;r'h_h:h have alrendy been spent. ' I want you to lay down the procedure
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Mr. Presdent (The Honourable Sir Abdur Rahim):.The real question.
is not whether it is called exeess grant or supplementary grant. The poing
raised really amounts to this, that it is sn expenditure actually incurred in-
excess of the estimate thut is sanctioned and upon that a much wider ques-
tion has been raised. That is not really a question of prosedure which only
the Chair can regulate. It in for the House and for the Government to-
see that proper estimates are made and that excess expenditure on any
large scale is not to be incurred. But that is a very different thiug from
she question of mare procedure,

Prof. N. G. Ranga: Sir, I should like to know what the real position is
in regard to the-maintenauce of carriage and wagon stock of the Govern-
ment of India. In the report of the proceedinga of the Standing Finanve
Committee for Railways, Vol. X, No. 4, it is stated that owing to decronsed
traffic, in the last few vears, a large number of wagons have heen scrapped
without_replacement and a large number are due for renewal, But no
efforts were made to improve some of these wagons before thoy_ were
scrapped. No attempt seems to have been made to find out whether, with.
out scrapping them, Government oould not have economised their expendi.
ture by trying to improve them. And this serapping was dono in a very
peouliar manner. The rolling stock programme, approved by the Com-
mittee at their meeting in January last in Simla, involved an expenditure
of 278 lakhs. the expenditure to be met from the depreciaion fund heing
three erores and so on. This programme did not include any general gervice
wagons. The report runs:

“As T informed the Committes ai the time, the question of the number required
was then under iavestigation by the Radway Board.'

They were then investigating about the number of wagons they would
need. In the meanwhile, somehow,—whether it was in the meanwhile or
a little in advance of that,—a Inrge number of wagons had been scrapped
because it was found that there was no use for them.

Mr. Presideat (The Honourable Sir Abdur Rshimz.: What is the inform-

ation that the Hooourable Member wants? He is only giving oertain-

informnation. ‘ ‘ -
Prol. N. G. Ranga: All this information is in support of my question.

M. President (The Honoursble Sir Abdur Rahim): What is the Honour-
able Member’s question ?

Prof. N. G. Ranga: I should like to know why it was that before all
these wagons were serapped there was no sttempt made to maintain them
by improving them. Secondly, the Government of India now come forward
with this proposal to improve a large number of carriages and wagons
at an enormous cost of 18 lakhs of rupees while, at the same time, ordering
for a large number of wagous at a very much greater cost from the private
firms. T wonder why the Government of India are not trying or have not
tl:ri;;l to manufacture these wagons themselves and why the Government of"

ndia.

M. President (The Honourable Sir Abdur Rahim): In raisng the poin$
about the manufscture of wagons, the Honourable Member is surely em.
barking on a very large question. ‘
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yel. W. . Rangs: ‘T want o knew why. the Governmens of Jadia have
mcdtomnm.ndmpnvetheoldwmmbeﬁmthwmw
M and I should like them also to explain. . . .

My, President (The Hopoursble Bir Abdur Rahim): The - Hanourable
‘Member hne put that question; let him take. the answer.

Prot. X. G. Ranga: Have I to put one:gubstion siter another or-simply
40 put ull questions together and take thé dmswer st-one: time. If you
want me to put one guestion after mother I bave no abjectwn

Mr. Pregident (The Honoprable Sir AbJur Rahim): ‘1f the Hopourable
ﬁemborhum.thanmguuhon he oan pout . What are the
-questions ?

Prof. X. G. Rapga: Here is p demand Yor 18 lakhs for maintenance of
carriage and wagon stock. They want to improve them. Before they
have come to this particular decision they have scrapped a large number
ot wagons and they give the reason that they did not want those wagons
bocnuse there was diminishing teaffic. ey scrapped them first: then
they came to the conclusion that they wnntetf some more wagons and they
wanted some of their existing v?[ion- to bg improved. T should like them
to explain why they have not followed this particular policy of improving
their old wagons before they scrapped them. Seccondly, whif; they propose
to carry out these purticular improvements for these carringes and wagons,
do they propose lo carry out these improvements in their own railway
workshops or do they propose to ask for tenders from private firms and so
on. If they want private fiins ‘to place.their tenders Lefore them, are
thay sure Umt by, getting these wagona inproved .by . private :firms they
wonld not be incugring a very .great loss?

Mr. P. R. Rau: 8ir, most of my Hogourable friend’s speech might
perhape have been:relavant when the question.of the mquay reguired for
the purchase of wagons naxt year wes.copsidered by ibe Houu o fow days
ago. At the pmen't moment the demm;l that{u I!it;de herlu: is for repaire
and maintenance of existing wagons and not for ¢ u of pew
wagens. My Honoursble 1§ieriﬁ han  referred to the'! mgl o!rpt-he
Standing Finance Committee where it has been stated that for two or three
years, when trafic had been sinek, we were able to refrafn “from bi¥ing
new wagons in replacement of old wagons which had reached their tormal
life and were congsidered .unfit to carry the traffic. .1 take it~thet is-pet a
point on which ray Honourable friend would like.to condemn Government
becsuse, after all, what we did. . .

Pandit Nilakanths Das: Did all theso wagons run out their normal life?

Mr. P. R. Rau: Imquﬂemthﬁthmmawhchwmmped
were cither damaged in .accidents or were gpproaching the. end of. their
riormal lile or for other reasona were quite unfit to run. But the point

in that for the last two or three vears we did not think it necessarv to
pencw wagons beeause -the traffic did not justify 1t. Now thst trafic is
Mammmdnmhhhmﬂlm
number to be repaired. The expenditure which is referved ‘o in this
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dmnndnhr&enmmndmmﬂmmwml;‘.&
large number of these had been kept in lines and not put in ; and
when they bad to be put in traffic naturally a iderable amount of
expenditure has to be inourred on repairs.

As regards the other point raised whether we could not recondition
the old wagons, that, as explained in the budget spessh . . .

Pandit Nilakantha Das: Will the Honourable Member give me the
number of wagons repaired ?

Mr. P. R. Rau: As regards reconditioning the old wagons, ;my Honour-
able friend knows from the budget memorandum that we have already
taken up that question, and in the Tetanagar workshops of the Eaat Indisn
Bailway we are proposing to recomdition a thoussnd wagons to find ous
whether it is not cheaper to spend, say, a thousand rupees on each wagon
which is nearing the expiry of normal life,—say s wagon between 25 to 80
yoars of age,—rather than buy new wagons cach costing Rs. 4.000.

Pandit Wilakantha Das: Wil] the Honourable Member tell me what is the
number of these wagons repaired with these 18 lakhs as compared with
as many new wagons and their price? o

Mr. P. R, Rau: I do not know. I think the repairs on each wagon

might ordinarily cos$ about Re. 200 or Rs. 800. but a new wagon would
coat about Rs. 4,000,

Prof. ¥. G. Ranga: Bir, . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honoursble
Member has made a speech already; he cannot have more than one spesch.

Mr. President (The Honourable Sir Ahdur Rahim): The question is:
Go zrhmnurywn not exceeding Rs. 18,00,000, be granted to the

Council defray the charges which will come in course of
tdur-gttcywemlin’nudl of March, 1935, in respect of ‘Working
m—mm of Carrisge and Wagon Btock'.”

The motion was adopted, o

Cluc'll':h‘ Assembly then .d)onmed for Lumh till Hd! Past Two of the

The Assembly re-assembled after Lunch at Htll Past Two o{. the
Clock, Mr. President (The Honoutuble Sir Abdur Itahim) in the Chair.

Mamerewaxce or Perry Sreamers axp Harroums.

Mr. P. R. Raa: Sir, I move:

*“That sum, sot &3mm,bogmhdta!luom
Mil.wwm,v the charges which will come in course of psyment dering
the year ending the 3lst day of Masrch, 1935, in
Steamers snd Harbowrs'.”
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‘l m{ThoHommhla&:AbdwRahmj The question is>: -

Wmm.maam ms.nmo bomhdmthcﬂovm
m Coanck to the churges whick b will comie tn coursé ol‘puymﬁ :hg
smmdmﬁmam ynlMardalﬂin!ﬁedd

The motion was adopted.
patl Edionifad Upod

WorkixGg Expexses—TIAPrFIC DEPARTMENT.

) £ HE 82 S IR
Mr. P. R. Rau: Sir, [ move: EA S

““Phat & supplementary som, mm m,ueno Mms‘ht‘l Governér

Geasral in Council 40 defray the wﬁebnllmanm pnpn;:tdun-‘

tTho ar onmg the 3lst day of , 1938, m,;eqnd o ‘Worhmg ‘Expenses—
c un +nt

My, President (The Honourable Sir Abdur hahin‘n) Motion r’rmved'
“That & cnpphmnus sum, pot mmung Ra, 12.95,000, be grinted v Thé Jobernor

(General in Coencll to tbod—ip m&uhmdp‘mﬂdu{n‘

the year ending the 3Jlat day of March, lﬂﬁ.‘ in.respect of Working: Expenses—
rnJc DNepartment’.”

Mr. Ghanshiam Smgh Gupte has give - nokice of a out under this

demand to discuss the grievances of the tudeu of Katni: that has nothing
to do with this damnsn The question is:

'Thstamwlml:zm not “exceeding Ra, 12,865,000, be.;nnid totheﬁovm
General in Councll to delray the which will some in course of pﬂ
Tﬁr-dm‘ﬂnkhyd llﬁ.amﬂm

Worxmve Exmn-»—lmcm.amm hmma o

Mr. P. R. Rau: Sir, T move:
“Thet a —ul-nqnu.n,mt& u.u.am

Geperal in Ovndl '[Il u-l in
T g e Sty of Mo, FRAET

My, President ('l'ha Honourable Sir Abdm- Rablm) Motion moved:

“Thet & -ppl—ldt:r mu.—mumm
in Counch to th- vbwh'i come in of d
General in Con ny eh;",- course of payment during

tbe yoar mdini respect of “Working

There are two motione, one in the name of Professor Ranga and the
other in the name of Pandit Nilakantha Dae: both are spparen h&m
outs.

Prof. i. G. Ranga: T do not move i, 'Hi'r."' ST
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Mr. President (The Honoursble Sir Abdur Rahim):i Dées the Honbur-
uble Member, Pandit Nilakantha Das, want to move h:s motion or doel
In wanb some WMMR '

Inception of the Sudmg Pm:dclu M

Pandit Nilakanths Das: | want some nfm-mtim-—l db riot intend
moving the motion. There is not much to speak. I want inf tion re-
garding the inception 'of the Sterling Provident Fund as a ‘véstlt of which
the retrospective bonuses to certain subscribers are to baﬁulrd
credited to their account on the 1st April, 1984, inatend % viobsl
at the time of thejr retirement. What is this bt-erhngal’mudmt- Fund md
luhn in ib-given retrospechive. a&wt {rom lhﬁ lat Mn' and not . ulu&l?-

want to know.

Mr, P. R, Ray: Sir, it is not the Sterling Pm;w ‘:ﬁ ;Ehn
retrospective affect : these provident fund bonuses, w midsib
ruilway stafl, are now, at:the retenof 100 per. cend. of theu' coptributiona.
When the bonmuhmmciglmllvﬂmi rtmatvuymgpamt-i
ages depending on the profits made by the tuilway in guestion.” But sorne
vears ago it m considered that it was unfeir that an employee belonging
to a certain mglway shouLdget lpss than au ¢mployee belonging to another
railway because of the that his railway was not = .the eame
profits as the other railway ; and it was decided that from the bag‘inn‘ln of
the inception of the p'rondeut fund system every subscriber should be
deemed to have been credited by the r‘ll‘ﬂj with an samount representing
100 per cent. of his own ‘contribution. 1t wag, however, nrranged at the
time that the calculation for this purpose. shou.ld ke wade. ; when be
retires and that all the accounts of the existing provident fund subcribers
need not be alteréd wholesale on thet date. With the institution of the
Sterling Provident Fund it has heen found more convenient that accounts
of alln‘éhe members who are eligible to join the Sterling Provident Fund
should be recslculated. There] is Ir;n question ;;2 &nv exira psvmte:; fnvolv-
ed: it js only a question of calculstion apd whether oy
made up at {he time. the railway servent retires or og. bﬁ?ﬁo:ﬁ.lprd 1
cred‘;ted to the provident fund, earlier than it

et
It

So these two lakhs is only
would otherwise he.

Pandit Nfiakasths Das: Tr there any diatinction betwaés the rupée snd
Sterling Provident Fund here? Ts the calculation distinct from the rupee

proyident fund? That is what I want to know. .. .. -

Mr. P. R. Rau: ﬁzordeuofthehﬂmemmtﬁpl;;amthatwﬁn
of the staff will be. allowed to have their sccounts ptedding fram, the
1st, April, 1984, instesd of in rupess, , .

Pandit Nilakaaths Das: What.Mothnpmﬁdentftmds?

‘Mr. P, R Rasl! pective bonus fn also admidsibid 65 aubsofibery
acoounts are Xk rupm%utthemmhwﬂ beqwdaupui
:I':eho:meofthe mnmd eardier. 4 .

Mr. B. Das’ (Ortm Diviglon ﬁm-'h&bﬂmﬂl&w) We iro nk‘edy
having s foretaste of the New Cnmﬁh .
»
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M. President (The Honoursble Sir Abdur Rahim): The question iw:

sum, not ex ml&,&)m,bognnudtoth(;ovm
ommmcmw:m’a.m Lhe Charges wikch il cuine in coures of payment aaring
the year cndniﬂunnt.dayol h, 1935, in respect of ‘Working Expenses—
Miscellaneous Expenses’

The motion was adopted.

WorxiNGg ExpeNsEs—ELECTRIC SERVICE DEPARTMENT.
Mr. P. BR. Rau: 8ir, T move:

*That & supplemen nm.notcxeudm,m 235,000, be granted to the Governor
Omlmcgmw‘:{ntb whieh will come hmdpywcuﬁl‘

the year endin nullndnpf . 1835, in respect of ‘Working Ex|
lect’cﬂervi‘lhpoﬂmm T

Mr. President (The Honoursble Sir Abdur Rahim): Motion moved -

*“That » supplementary sum, not exceeding Rs w , be granted to the Governor
&-amlmcznaal‘ht:m“btﬁo“ vhﬂwmmhmdmm
Wootric S‘N‘uDopnn l"¥ "

Does the Honoursble Member, Mr. Nil‘hntha Das, wish to move
his amendment?

Reapairs  to Units and Locomotives.

Pandit Nilakantha Das: I am not moving my amendment, Sir, but T
want some information. I want to know whether these repairs were
oarried out in res of units and locomotives which ran their full course

of life, and w t«henreinwerecaniedoutmlomeofourown
Radlway Worhhopo or somewhere else.

Mr, P. R Rau: Sir, I can re-assure my Honourable friend on this

folnt all the repairs were undertaken in the workshops of the Great
ndian Peninsula Railway.

Pandit Nilakantha Das: H.dtho!eunitolndlocomhmmnthmr
full course of life like the wagons?

Mr. P, R. Rau: Iam'orryleonldnotcatchmy'ﬂonoonblo(ﬁmdo
point.

MMM:S&.Mm&andbmoﬁmh«eum
oourse of life. I want to know if these repairs were made after they had
run their full course of life or before that.

renewing these lcmmrwtiv«~ exphmodmtbe supplementary demnn&.
the majority of the mnltiplo tuockeoming had been on the
fine thn mﬂpcbddm neededmhsvyrepmn
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Mr. D. K. Lakiri Ohandhuri (Bengal: Landholders) ' What type of loco-
motives?

Mr. P. R. Rau: Electric locomotives.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That not exceeding hputdmthoﬂm

S B s e R
. x|

year enchng (h: o Teapect pensse—

The motion was adopted.
ArproPRIATION TO DEPRECIATION FOND,

Mr. P. R. Rau: Sir, I beg to move:

“That & mpplvm‘o: un not o:cnodin' n..'u%,oo,m.l:. mu& to the n{:o;m
! I Come oourse
- “eading "i,.fmm.nmpma “Appropristion 15

My, m (The Honourable 8ir Abdur Rahim): Motion moved :

“That a supplemen nob Re. 8,00,000, be granted to the Goyernor
‘General in Council h'ﬂn %-Iﬂmh_mmdpmnt duln‘
ending the 3lst Ly o! Mareh, respect of 'Appropriation

Prol. M. @. Ranga: I would like to know

Mr. President (The Honoursble 8ir Abdur Rahim): The Chair under-
stands that the Honourable Member does not wish to move his motion.

Prof. N. G. Ranga: I would like to know how it is that the Honourable
"Member had forgotten all about the necessity for making provision in res-
peck of Appmpnahon to Deprecistion ¥Fund all these years, ever since the
Deprecistion Fund was established, and what sction $ook or have taken
since against the officer or officers who were responsible for this omission,
«inoe, because, of their fault, it has been found necessary, for the Govern-
ment to make provision for such a big grant as Re. 8,00,000,

‘Mr. P. R. Rau: 8ir, I have already explained that it is due to an over-
sight. and to err, I believé, Bir, is human. 1 do not think that Govern-
ment will be justified in going back 11 years to find out who was the clerk
in question who made this mistake. ’

Prol. M. G. Ranga: 8ir, is there no way by which » mistake could de
rectified once it is made? Can't it be rectified either at the time of the
discussions of the Public Accourts Committee or when the Government
Accounts are sudited by the Auditor Genersl? 1'think such mistakés can
be found out without so much lapse of time.

Mr. P. R. Rau: Sir, the process of keeping these acoounts
cuce the mistake was originally made in 19285, itwudileuhtﬁ&:eov-it,
mﬁomﬁbnhmhtbemtyurhokuhthﬁngpohtihe
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contribution for the previous year. In future this sort of mistake cannot
srise, because we are basing our calculations on the total capital charge,
and are taking a proportion of 160 thereof as the oomtribution t§ the
Depmatlou Fund

' et i o

M. m (The Honourable Sir Abdur Rahun) The quest.non ig:

*That a sum_ not e Ra be to the Governor
mwmcmm%"::a ray the charges “’"Jn umm&mwom symeat_during
the yesr ending the 3lst day of March, 1835, in respect of iation to
Depreciation Fund'.”

The motion was adopted.

. T
Orex Lixe WoORKS.
i Lemi R

Mr. P. R. Rau: &ir, 1 beg to move:

1,000, be umm
Gbmlm()mellw .L,m.n.m'mﬂnm anm entdnm
the year ending the Hndayofﬂmh 1935, in respect of ‘Open Line Worle'."" !

Iu moving this motion 1 sbould explain that no excess is-ndtieipated
_over the t voted originally by the Legislative Assembly in February last
m& expenditure has beén indhrred on certain new services
whieh were not conumthted at the time the, original grant was obtained,
and s token grant is, therefore, required under the legislstive rules. The
expenditure was on account of certain urgent works which bad to be under-
taken for purposcs of safety. They have beeu coumpratéd at page 10 of
the Supplemenhry Demsands for Grants.

Mr. President (The Honourable Sic Abdur hahuq) Motion mmd

“That & supplementary sum, not exceeding Ra. 1000, be graated Governor
Mmﬁmlhdgmihod-t;u'h&wﬂlmcmmcfhmmdu.nng

Nmroﬂing&oﬁdhydmmhmdmun orks’.”
Mdhodqummaﬁunkmmm iorﬂu-u.

Mr. 8. Batyamurti: Sir, Iwnnttouppouﬂulm Ihuda.lmmt
mulllpﬂmtuiorderunthm.bmmvnwoiwhntid&tmmywhplibu
morning, I have decided to take more suitable opportunity to deal with
is, but, in the meantime, I should like to draw the attension of the House,
it 1 may, wmmmw«ammmmmmm
to » farce by the Government. The nies and May's Pasliamentary Prackice
alike contemplate that, whenever they feel & nead for sddisional expendi-
ture, Govmsﬁoﬂdcomolodmﬂouuunﬂvupomble The
Bnuwubltthofﬁnmh!emhehummlmwmaam-
Yions, bub may I gently ask hisn, it be willi not be vulgsr in replying .

hm&:mm- 1f you will not be vulgar in asking. *
Mr. 8. Satyamarti: lha\‘enembemvnlgu

&.mmmarmumm Oda.adc 'l!nt
WMhhuudnd
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Mr. 8. Satypamurti: Yes; I quite agree, but the needl for it sbould”also
be Awsided. I was esking, if my ffriend, the Finance Member, has applied
his mind to‘ the way in which thées supplementary demtunds are bd:g
brought before this House? Has he looked into this matter, has he look
into this particular Demand No. 12,—Railways? I should like to know
from the Finsncial Commissioner, Railways, when the niéed for this expendi-
ture arose, when the expenditure was actually inourred, what was there to
prevent the Government from coming to this House, with a demand for »
supplementary grant as early as they came to know of the need for this
expenditure? Now, Sir, if you will ii.mﬂy look into thie items st page 10
of this Supplementary Demand for Railways, you' will find under item (i)
Additional stones for slopos of bund-on the right upstream side of Kosi
bridge. The river was cutting in behind this bund and it was found neccs-
sary to strengthen it by additional pitching with stones: in order to prevent
its being Lreached. I want to be told when the Government hacame con-
scious of the need for this expenditure, when they sanctioned the expendi-
ture, and when this expenditure was incurred. Is there a person called the
Auditor General in the Government of India? What are his dutiea? How
was this expenditure sanctioned? Where was the vote of the Housn for it?
There was nothing done. The expenditure js incwrred, and the Finaneial
Commissioner for Railways tells us there is no need to exceed the grant
originally made, and, therefore, he says, he moves a token demand. Now,
8Sir, I put it to him that it is conaistent with canons of financial propriety
that as soon as the need for expenditure srises, unless there is o contingency
under which it is impossible for the Government to come to the Assembly
before incurripg the expenditure, they ought to come to us and take' our
sanction . . . . ;o

Mr. Presiflont (The Honourablé Sir Abdur Rahim): Docs the Honour-
able Member confine himself to new services or to the supplementary
demiand for services that have already been sanctioned?

Mr. 8. Satysmurti: My point is with regard to the new services whicl
came into existence owing to circumstances srising after the last Budget
was passed by this House. So far as the new services are ogneemgd, ?he
Government gannot spend money on new services which were in their mind
or could have been in their mind at the time they presented the original
Budget. but sometimes an earthquake may happen, sometimes a flood
may happen, prices may suddenly rise, s war may bappen, and Gov-
arnmentmybeoompeﬂed,owingtodnum&nmwhohthqooul&not
bave fureseen or beyond their control, to incur expenditure beyond what
was sanctioned by the House. In that case, I submit to you and to the
House, that if there is.a ble time for them to some to this
House, they should come before. incurring the expenditure. But¢. if,
owing to the House not being.in Session, or to the very extreme urgency
of the case, the Government feel that they cannot afford, without serious
consequences to them or the country, to avoid spending money, they
ean spend the money sud then they ought to come to us by means of
an excess grant. lu this case you will find every pie was spent
already. . . .

Ir’l.lll: Not'enrypigdit. .
ﬁ. 8. M. Bus moss-of # 1o doubs. -1:can only g6 by the
S P

.

wonds, - Expehditure hab beens incwtred on new services .
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‘My. P. R. Rau: If my Honourable friend will read the Explansition
stpmlo.hevi]lﬁndtzuthoe:peuditm t0 be incurred om
the first item, in 1984-85, is Ba. 1,18,000, e total is Re. 1,82,000.
Part of the expenditure will be incurred next year. '

Mr. 8. Satyamurti: About Re. 19,0007
Mr. P. R. Rau: Yes.

Mr. 8. Satyamurti: My point still remains. far as this first
is concerned, Rs. 1,18,000 has been already imcurred. 1 submit that
Government must satisfy this House that they could not have
before this House, for sanction for this expenditure.

I come to the next item:

1]

“Permanent retired alignment of the main line between Karagols and Kursela
(estimated to cost Re. 5,60.000). The Kosi river was culting in very seriously in

September, 1033, towards the railway line between Karagola and Kursela stations.
and it appeared almost certain thatti-linn'mldhhmohd in the pext monsoon

soason. As the retired slignment entails very heavy earthwork throughout and the
mdmcﬁmdtwhndg«‘ , it was Decessary to slari work immediately to enssre
ocompletion by June, 1935." ' .

The dates here are still more significamnt. This thing happensd in
September, 1088, that is, ebout six months before the presentation of
the Budget to this House lest year. May I know
the Financial Commissioner for Railways when the Government came
be in possession of facts which made them feel that they should take
this work of retired alignment as they call it, why they did not put it in
budget of last year, and if they did not put it in the budget of last
when they actually ssnctioned the expenditure, who sanctioned the ex-
penditure and under what authority the expenditure was sanctioned, and
when the expenditure was actually incurred? Also why did they not

come before the House much earlier than they have sctually done? I
come to the third item:

+Cut to divert the Mudgorge Nullah [estimated to cost Ra 196,000 The
Mudgorge tunnal is on the side of & steed hill and the Nullah at the .

so much desper in the floods of 1983 thet it was feared that the whole hill side
alip into the Nullsh. Consequenily, it was thought mecessary to divert

at opce."”

When was i$ thought necessary? When did the Government get the
information about the need for this work, and why did they not
this House earlier than now? Also when did they sanction the expendi-
ture, and when was the expenditure actuslly incurred? There is another
matter thas T should like to bring before you and the House. The Gov-

ernment are taking advantage of the proviso to Legislative Rule No.
which says:

50
“Provi .Iﬂwmwclrdm' on & Dew sarvice can be
m.mhﬁ; Toap istion a demand for grant of a sum be
submitted o the vole muyaﬂilthmuymumthdmﬂ,
fonds wmay be so made available’ -

I should like to know the details of this re-sppropristion. - Did this
reappropriati have the sanction of the Finance De ?
come ~ the Puble Accounts Committee, and, if 20, what ate the
details of this reappropriation ? Are you sstisfied, is this House satisfied



DEMAXDS FOR SUPPLEMENTARY GRANTS IN BESPECT OF RAILWAYS. 2787

that the reapprogmhon has been made in a manner .as not $0 defeat the
purpose for which the original grant was made by this House? These are
pertinent questions which are always raised and answered on the floor of
any responsible House, before- reappmpﬁation is approved of by the House.
But, as far as I can see, neither in this uLmﬁory note, nor in the
speech of my Honourable friend, to which I ed very oarefully. is
there any mention of how this expenditure is to be met by reappropriation.
He simply says no excess is anticipated over the grant voted originally by
the Legislative Assembly for this demand. I submit with some oconfi-
dence that something more than that ought to be stated and proved by
my Honourable friend, namely, that this expenditure can be met by
reappropristion, and that is a matter, I think, again which requires sano-
tion not only of the particular spending department but of the Finance
Department and of the Public Accounts Committee, and ultimately this
House must have some control over the manner in which this reappro-
priation is proposed to be made.

On the merits of this question, I have nothing particular to say against
any of these items, because, as far as I can read them, they are urgent
necessary works. But my si f-le point before you and before the House
is that as soon as—as far as I can judge, the need for this expenditure
arose long before today, and two of them arose in 1983 on the Govern-
ment’s own statement, it was  either open to them to put them in
the budget of last year, or if they could no$, they should have come long
before this time- to this House. I wonder what my Honourable friend has
got o say. If Honourable Members will add up the totals of thess two
supplementary demsnds, it comes roughly to between 11 and 13 crores,
and T submit, including the surplus of Rs. 8} crores which is being
distributed to the various objects .

Mr. President (The Honourable Sir Abdur Rahim): Does the Honour-
able Member mesn the Railway as well as the General ?

Mr, 8. Satyamurti: Yes. Taking the whole thing together, T submit
that it is really abusing the right of moving supplemental demands to ask
the House to votc away such large sums of money, towsrds the end of
Mareh by way of mpp'iemenhl demands. 1 vnll not re-state the point
of order, it is for you and not for the House, but I do want to appesl tc
the House to exercme & very close scrutiny over these mp&menul
demands, and not o support them, unless the Bmm is satinfied that these
are new services which could not have been contemplated at the time the
budget was introdueed, or, in the eltemastive, the expenditure is neces-
snybecameﬁbemginﬂuhma&ueouldnotbeuwoumtcutheylhould
have been. 1 do not like the Treasury Benches to be encoursged in the
belief that a supplemental demand is not s supplemental demand, but a
kind of additional budget under which they can get large sums of money.
After sll, we are working, T know, under a verv defestive Constitution,
but even that Constitution confers some powerg upon ug, und unless we
are vigilant in the exercise of those powers and the Government st least

i
i

msvmgtobowbymhtm? When did the
expenditure come first to the notice of the Government? Why w uitnot
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" [Mr. B, Setyamnurti,] '

put in the last year's budget and why is it brought up so late as this?
Agsin, if expenditure has been incurred, why is it not put forward as an
excess grant, which really the rules contemplate in all cases, where-
expenditure hag been incurred? Why is it brought forward as a supple-
mental demand, has it not in most cases been completely incurred ?
Though there may be some small amounts left over, still, on the whole,
the bulk of the nwney is stuted to be. “expenditure has been incurred ™.
I, therefore, think tbat the House should establish its own right, such as-
it has over this expenditure, and tell the Government that they must be
serupulous in spensing public money, and pot to imagine that they could
come to the House towards the end of March when we are all pressed for
time, and place supplemental demand after supplemental demand before
us, except in the very specific exceptional categories which parliamentary
practico elsewhere and our rules and standing orders have established.

Mr. P. BR. Rau: Sir, I have no quarrel ,with my Honourable friend in

5 his theoretical exposition of the .proper duties of the executive

*PX in relstion to the Legislative Amsembly in this matter, snd I
am quite prepared to sgree with him that:it is part of the duty of the
Government to bring forward motions for supplementary grante as soon
as practicable after the necessity is known. But, I think when laying down:
principles of this sort, we roust sake into account the practical necessities
of the situstion. Fach of these three werks, which had to be started
during the course of the year, were essendial for the purpose of safety,
sud the Railway Department have, on grounds of prastical convevience,
to asuthorise, il necessary, Agents to start works of this sort ss soon se-
they find it essential. In these particular cases
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25 lakhs, s0 that the eavings in other
. Tveet small expenditure involved in.
. : ve been duly sanctioned by the Fioagcial
Commissioner, who represents the Finance Member in this matter. As
regards the point that no reappropriation should be made without the
mm. g tamp. lated in the 1...2:" ppparyin A Andviode

. is not con in alative it haa
- It the Auditor General ounnde:a ‘-’thﬂ:t any of
these pristions coatravene the ordinary procedure he bring it
wmot-thl’ubﬁo Aowounts Committee i his Appropriation
-mmrhu.mmmwwm
ste whether Govearnments were i in making rOApPropEia-
son.. And finully my Honcursble M!mm to the isct thad as-

t
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regards the second work the original emergency arose iu Beptémber, 1988.
Apparently what happened was that the administration was considering
whether the action of the Kosi river was emergent elough %o require
certain works to be carried out but we had no information at the time the
budget. was prepared to justify us in putting this work in our programme.
It. is only after the programme was prepared that the seriousness of the
situation was appreciated by the Railway administration and then it
became a question of saving the railway from being "liedched in the
monsoon season. The total expeaditure involved is 5 lakhs 69 thousand
of which it is expected that 3 lakhs will be spent in the gurrent year. In
view of the fact that a grant for emergencies is specifically sanctioned by
the Assembly every year for this purpose—and I may sdd that this proce-
dure of obtaining a grant for emergencies wus startéd on the recom-
mendastion of the Public Acoounts Committee—I do think 'that the objec-
$ions raised by my Honourable friend are not valid. '

Mr. S. Satyamurti: In view of that statement, I raise a point of order.
1t you will look at the proviso, vcu will find that it reads like this:

“Provided that when funds to meel proposed expenditure on & new service cay be
made available by re-appropriation a demand for grant of a token sum inuv be
submitted to the vgte a"E- Assembly and if the Asesmbly assents to the demand,
funds may be so made available.”

Now, the question I would submit to you, Mr. President, is whether
the autbority which can sanction the. p tion. has . sanotionsd it.
Tt may be the Financial Commissioner or the Finance Member or both,
I do not know who sanctions it, but the reappripriation has not yet been

Mr. Presidest (The Honoursble Bir Abdur Ruhim): Supposing it hus
been sanctoned by & proper suthority ? i !

My, 8. Satyamurtl: If the reappropriation has bheen sanctioned by o
proper authority, 1 submit it .is perfectly comsistent with the proviso as is
stands, but, as I listened to my Honoursble friend, he simply says that
funds are available hereafter, which may be or may not be, We must
hitve a definite statement by the Finaneisl Commissioner or the Finance
Member that this money has been reappropriated by the appropriate
sunctioning suthority. 1If it bas been dome, then this thing comes into
forcé, Otherwise it comes to this, that the  powers of this House ~ are
reduced, only a token sum is placed before us. We want to: be
satisfied that the token sumn represeats merely a tocken demand for
expendisure, which hss been provided for by reappropristion by the ap-
propriate sanctioning authority.

Mr. P. R. Ran: May 1 add s word of explanation in connection with
what my Honourable friend has said—the funds have been sanetionsd by
the Bailway Board with the coucurrence of the Financial Commmissioner

»d&awt,dbahkh-vﬁ;‘bwndmw t::‘Ammblyhdm
the of meeting expenditure of an emergent nature. Secondly,
this mpmhu been placed before the Standing Finance Committee,
which is an elected Commitiee of this House, aod has beed spproved by
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Mr. 8, Satyamurti: Has any reappropristion been made ?

_Mr. P. R. Rau: I have already explained that funds have been pro-
vided from a grant voted by the Assembly. It is only because these
works are not in the programme that according to the legislative rules this
new service has been brought to the notice of the Assembly at this time.

Mr. Preaident (The Honoursble Sir Abdur Rahim): That seems to be

suficient explanation, so far as the point raised by the Honourable Mem-
ber is concerned.

The question is:

*“That s supplemen sum, not ing Re. 1,000, be granted to the Governor
«;.muhc@mwﬂuymmmmmhmd doriag
-the year ending the 3lst day of March, 1835, in ‘respect of ‘Open Line Works'.”

The motion was adopted.

DEMANDS FOR SUPPLEMENTARY GRANTS.
CusToNS.

The Momourable Bir James Grigg (Finance Member): Sir I beg to
move :

*‘That a supplementary sum, not exceeding Rs. 11,01,000, be granied to the Governor
(teneral in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1935, in respect of ‘Customs’.”

Mr. President (The Homoursble Sir Abdur Rehim): Motion moved:

“'!'hﬂnuppln‘n:r'y sum, Mueudu:’ Rs, 11,01.000, be granted to the Gowernor
General in Couneil to defray the charges whi vﬂlwinmﬁpywtduﬁ.th
year ending the 3lst day of March, 1635, in respect of Customs'.”

There is sn amendment in the name of Mr. Mobsn La] Saksena.
That is apparently for discussing something which is outaide the scope
of this demand.

Mr. 8, Satyamurti (Medras City: Non-Mohammadan Urbam): In this
connection, may 1l invite your atteution to page 2 of the Explanstory
Memorandum of the Supplementary Demands? On the top of that page,
you will find: Charges on collection of excise duty ou sugar Rs. 6,800.
You will tind in every province like that. I submmt that, so long ss the
particular question raised is within the scope of the supplementary
demand, the ordinary rule with regard to. euts will apply. It must
be within the seope, 1 sgres. \We cannot reise questions outside the
scope. You will ind that in Madras, Bombay, Bengal and the United
Provinces thers are items for this purpose. I, therefore, submit tha¢ it
is in order. r : ' ‘

. Mr. President (The Honoursble Sir Abdur Rshim): The point reslly
is whether it sttempts to discuss a gquestion of policy?
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Mr. 8. Satyamurti: May I invite your attention torulisp ‘No. 810
reported in the Chair's rulings:

)
“A token cut was proposed under a rant and objection being raised
utbadmdtm'mﬂqmiwnf' yowldnc‘nbonindo_nflwry

The President ruled : In view of a large number of cuts that bave bLeen put down
on these supplementary grants, I bave tsken some trouble to examine the question
and I invite the atiention of the House to a summary of the poaition as stated in
May's ‘Parliamentary Practice.’ ' '

Debate on sdpplementiary and excessa grants is restricted 1o e partioulars
contained in the ol:timnm.ryon which those grsals are sought and loulh'o application
of the items which compose those ta; and the debate cannot touch icy
or the expenditure ssuctioned, on heads, hy the estimate on which the ¢

was obtained, except so far as such policy or expenditure is brought before
mu&mmituo by the items contained in the nugptmwy or excess -H‘nhshp.

That is the practice of the House of Commous and the President ruled that, is.
oo far as they are included here, they will be in order.”

Mr. A. H. Lioyd (Government of India: Nominated Official): May I
suggest, Sir, that the inclusion in the supplementur: demand of certain
items of expenditure for the collection of a tax does not raise ths question
of the policy of having that tax at all, but merely raises the question
whether the right machinery is employed or too expensive a machinery is
employed for callecting that tax. I suggest that the queation of Mﬂm

the tax is entirely outside the scope of the issue raised by the entry in:
that demand.

Mr. Pregident (The Honourable Sir Abdur Rahim): The expenditure
is for the collection of the tax?

Mr. A. H. Lioyd: Yes, Sir.
Mr. 8. Satysmurti: I must point out, Sir, thet the words there are:

“except 50 far ss such policy or expenditare is brought before the Commities by
the m contained In the supplementary or ‘excess estimates.”

The Homousable Sir James Grigg: That mcinoom nok have been
brought before the Assembly because the g of the estimate is
‘*‘expenditure in connection with the collection of customs revenue'’ . . . .

Mr. President (The Honoursble Sir Abdur Rshim): There is force in
what is pointed out by the Honourable tho Finance Member, but the Chair
finds also that in the very ruling No. 510 it was held by the President:

“T le that no questions of policy can be raised on supplemsstary Jemsnds
hrp:::e-plhmmhdwmm“ylhumt”

As regards the particulars of that particulsr demand. Now, what is
the demand here? The demand is for the expenditure in connection with
the oollecting of all customs duties—the demand is not with respect to
the particulsr tax-—unless the contention be that there is no other tax
to be eollected exeepting this. That is not so becsuse the demand is in
respect of expenditure in connection with the collection of customs duty,
including excise sugar excise. The Chair, therefore, holds that this
motion is not in order.” Pandi¢ Govind Ballsbh Pant. - - - =

i



xnex LEGIBLATIVE ASSEMBLY. [2BTu Marcr 1935.

Pandit Govind Ballabk Pant (Rohilkund and Kumaon Divisions : 'Non-
Mubammadan Rural): Mi uled ‘8ir, by th
hsva alread_y Sy }: Mine is r out, v the observations you

- 38r; President (The Honoursble Sir' Abdur Rahim): The quesﬁmn 8 o

s o Cobiae not gxcseding Ra. 1101000, be grasied o tbe Governae
% in Council to defray lhchqiﬁgnwhi will com d
yoar ending :he st day of M 1035, in respect .a;n ,m(l payment ‘hn“'l ‘b

The Aamnhly divided ;
. M. President (The Hmourable Sir- Abtlur Rahim): Order, orﬂer IRER

Mr. Bhulabhiai . Desal (Bombay Northeg Divipion: Non-Mubammaden
Rural): Before vou declare the result—I dg not want a recount—I want
the Chair to intimate that once the voting papers are returned, they cannot
be taken bac]: ) T

M. W (The _Honourable Sir Abdgr Hahim): Has anything like
that boen done?

. Dr. T 8 8 Rajan (Tanjore cum Trighinvpoly: Non-Muhammodsa
Rural): For the information of the Chair, I.may say that the lobby paper
had been returned to the Secretary and it was handed over to him and
the other lobby paper was nctually taken from his hand. I noticed that
aud ] protested ngainst it. In fact, it wes $eken inmide: the i5bby“and
one or two votos might have becu recorded, and then it was returned
back. 1 have already lodged my protest to the Secretary, because I
actually saw the division list being taken in and khed Jdught back Trom
the lof;hv We do not want avy division ngam, but this fact I must

v

cortainly bring to the notice of the Chair, ERR P T R +

Khan Babsdur Miaa Abdw' Asiz (Punjab: Nominated Offici
there is nothing peculiar in this. On the occasion of the first
Bapk Rill, the voting hud been munhﬁsﬁﬁﬂnmwm

to vote with permission. '

Mr. Bhulabhal J. M h it denied that the paper was talrlgn back?
I ask for an’ mwet .

Sevenal m mb.u ‘Whom #o you nsk !‘or RN nnsm'r?

Mr. nm:. Deaal: Hltismldven:edmbvthe Becnttfv that the
per. wasy teken back I will assume, that paper was taken back
?r:upectm of the fact whether further votes were recorded or not.

m.mmmwwMM) Tbechahmd.
saands that the paper was taken back. but the votes were net recosded.
mmmmmummhnkwmmmm.m

M. Ilmllhiﬂl.nd That is all we want.: Imquﬂeeonm
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Taxzs ox Inocome.

The Honourable Sir James Grigg: Sir, I beg to move:
"Thet & n.lﬂoxmﬁng&.ﬂﬂhplﬂhdhthﬂow

Genersl in Council to the cha Mrdlmiumolp?—tdm
tbynrmdwthoﬂﬂd!ydl:rcszlﬂﬁmmnf“!uu ¢

Mr. President (The Hdnounble Sir Abdur Rahim): The question is:

“That mot exceeding Ra. 77,000, be tg Govm
s g g A A S A
ﬂoyurtndh‘thoahtdlyollsnh , in respect of 'Taxes on

The motion was adopted.

Savr.
‘The Honourable Sir James Grigg: Sir, I beg to move:
“That a suppl ﬁmnﬂexcuﬁnghl&@hgmudtomm
™

General in Cuonm.l w the charges which come in course of durin
the your onding the 3lst of March, 1935, T:um of ‘Balt’.” payment g

Mr. President (The Honoursble 8ir Abdur Rahim): The question is:
“That & suppiom m,nocund Ra. 18,000, be granted to the Governoe
in Couneil the
ooy et ey s e oA ol oo o e o rarme G

The motion was adopted.

Stamrs.
The Honourable Sir James Grigg: Bir, I beg to move:
“That a supplemen sum, not exceeding Ha. 3,41.000, be granted to the Governor
Genors) in Council to uuchngu n' mﬂmwnumolrmhmu
the year ending the 3lsb of Maxch, 1635, in respect of *Btamps

Mr. President (The Honourable Sir Abdur Rahim): The question is:
*That » supfiemen n-muu-dm Rs. 341,000, be granted §o the Qovernor

QGeneral in Couneil 1o wﬂlmmmdpmdmn;
the yeor ending the 3lst olllrch lhamnqmd&mm

The motion was adopted.
Inpiaw PosTs AXD TxixoRAPRS DEPARTMENT (INCLUDING WoRKING ExpRNsES).

The Homourabls Sir James @rigg: Sir, I beg to move:

“That a suppemen sum, not exceeding Re 7,50.000, hmﬂ-dtolbcm
General in Council to delray the charges which will come in cowrse of payment during
hymummmsdayd!lmh 1635, inmpcdd‘!ndnn‘?mald'l'mph-
Departmend (inguding Working Expenses)'.’

Mr. Presideat (The Honourable Sir Abdur Rahim): The question is:

“That a | sum, wot excoading Re. 7.50.000. be grawied to the Covernor
Mh(‘mﬂh v the charges which will come in course of paymesi during
the year ending the dn‘o{ﬂ-ﬂlﬁnmd‘ln&n?ﬂnﬂl‘d@ph-

Department (induding Working Expenses)’.”
The motion was adopted.
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InTEREsT 9N OmDINARY DEst aNp REpucTior or Avofsanes or Disr.
The Molouradls Sir Jamies Geigg: Sir, I beg to move!

“That & g0 |, Hbt exce { Ra. 3,664,000, be to the Goveradr
General in. chnnﬁl‘.r’“uy ::r will come in eownw“:l payment dwritg
the ynar endiag the 3let day of ch, 1035, in reapect of ‘Intersst on Ordinary Debs
and "Reduction or Avoldance of Debt'.”

Mr. Pregideiit (The Houourable Sir Abdur Rabim): Motion moved :
“That o sapitepentary sum, dot axoveding Ba. 364000, be graated to the Governor
Mhm%&lﬁ&ﬁnwbmdm%

the ading the 3lst day Uf y i of ‘1
-dmnqw“ b y“ in refpect ntefost on

There is a motion in the namo of Prof. N, G. Renga for reducing this
demand by Rs. 100. It is & token cut. The Chair wants to know if

Prof. Ranga desires to move his amendment.

Floating of Loans in England and in India.

Prof. K. @. Banga (Guntur oum Nellore : Noo:Muhammaedsn Rural): No,
8ir. I do not wish to move my amendment*. But I want to put a fow
uestions. I find on page 8 of the Memorandum of Supplementsry Grants
t for the purpose of management of the rupee debt, the Government of
India had to spend Rs. 1,000 whereas they spent one lakh two thousand in
the management of the sterling debt. I should like to know why so much
more had to be spent upon the management of the sterling debt in England
than what they had to spend in the management of the rupeé lonn, Next,
as regards brokersge, commission, ete., on loans, the Government have
incurred an emdimre of Rs. 2,27,000 on the rupee debt loans and I
should like to know who are the brokers employed by the Government of
India, what is the rate of commission that is puid to them and the other
exponses that have Leen incurred by the Government of Indis
which go to make up this sum of Rs. 2,27,0007 Then sabhout the
sterliug debt in England,. the Government of India spent Ks. 16,000 on
other items. What arc those other items? Why only Rs. 16,000 has been
spent there whereas there is a miscellancous expenditure of Re. 17,000 which
is spent in India? If details are not provided to us with regard to these
items, it would meen that the management of the debt in India is certainly
v:{ much cheaper, many times cheaper than it is in England and that
brokerage, commission, etc., on loans, are being paid here in Indis ut a
very high rate indeed.

Then there are other questions. 1 should like to know who manages the
floating of the loans in India and in England ? '

The Honourable Sir James Qrigg: Will the Honourable Member please
speak up. I cannot bear except a few words.

*“That the demand for s ‘r@d;mwcxeudin.&,s

in of ‘Intereet A
rednceld by Ba 000 O o Deby
»
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. Prof.- M. G. Rangs: I should like to know, Sir, who manages the floating
of our loans in England and in Indie and on what basis is the management
of the loans remunerated in England and in India? Who are the people
who are engaged as brokers for the Government of India for floating the
loan, snd for the management of these loans in England and in . India?
What percentage of the loan raised is paid as commission in England and
in India? 1Is there any difference in the commission paid in England and
in India? If so, what is the difference and why? - '

Another point on which I want information is this: does if. cogt more to
manage the floating of a 10an in India than in England, for'a ¢orresponding
debt? 1f so, what is the difference? What was the rate of interest payable
on the sterling debt raised in England? 1 find here in the report of the
Standing Finance Committee Vol, XIV, No. 2, that in India the rupee debt
was raised at three per cent. while on the other hand the Government of
Indis has raised a sterling loan in England, but no information is given as
to the interest payablé on that particular losn. Lastly I would ask the
Honoursble the Finance Member to tell us whether it is not a fact that the
mansgement of the debt and the foating of a debt in England is very much
more costly than it is in India? If so, what is the percentage of difference
!wtlv-'t:{gn ;-lm cost of the management and floating of a debt in England and
in India? ' T v

“The Hosourabls 8ir James Grigg: The management of the sterling debt
is entrusted to the Bank of Fngland. Up till the present, the management
of the rupce debt has been shared between the Government of India and
the Imperi:| Bank. The rates of commission paid on loan transactions are
the same na have been paid for a good many years past in England and
they nre the samme as those paid by all the Dominions.

Prof. N. G. Ranga: What is the rate?

The Honourable Bir James @rigg: it works out to about 1} per cent.
‘The main reason why it is very much lees in India, is that the Government
themselves do s large part of the work. In India the actual brokerage only
comes to sbout one-sixteenth per cent. Now, as regards this item *‘A-4,—
Brokerage, Commission, ete. on loans™, I think my predecessor made up
his last year's budget estimates on the assumption that there would be no
rupee loan in India during the finanaial year, i.e., the year which is just
ending. In point of fact there have been two loans. As regards the sterling
debt of Re. 1,02,000, this excess is due to the fact that it was decided to
take a sterling loan in London efter my predecesscr’s budget estimates had
been closed but bofore the end of the financial year. I think those are all
the points that my Honourable friend rnised. from all I could hear, and
1 hope I have satisfied him.

Prof, N. G. Ranga: 8ir, arising out »f the answer given by the Homour-
able Member . . . ..

Mr. President (The Honourable Sir Ahdur Rahim): This is not question
time and the Honourable Member cannot go on asking questions.

My, 8. Satyamurti: Sir, it is my painful duty again to draw your atten-
tion and that of the House to the financial imwﬁéty of this supplemental
ﬁutm:fyouduhindlyhokntthenMent bottam of page 8, you will

“An additiosal expenditere of Rs. 3,66,000 has been incurred, ete.”
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If it has been incurred, why should not the Government bring up an
exceas demand? Why should they bring up a supplemental dema:tf for
expenditure already incurred ? _Then, Sir, I want to know when this ex-
iture  was inowrred, when this expenditure was foreseen as being a
Liability: on Government, and if this is the first opportunity on which Gov-
ernment could come up before this House. If it is not the first oppartunity,
why did they not come before us earlier? Then, Sir, regarding (1), I find
that an extees of ‘two lakhs was brought to the notice:of -the Standing Finance
Committee and approved by them. May I know when' this was brought
to the notiee of the Btanding Finance Committes? And if it was hrought to
the notice of the Standing Finance Committee, is this the first opportunity
after thut mizeting of the Standing Finance Committes, whérr the ‘Honour-
ablé the Finance Member could come Before this House? 1f it was brought
before the Sianding Finance Committee at an earlier stage, why was it not
l);ouﬁht imiediately before this Ilouse, unless this is the tivst opportuaity
which the Finauce Member has of bringing it before this House ? Then, Bir,
I want to know when this increase of s, 45,000 arose owing to the sub.
soquent flotation -of another loan, i.e., thres per sent. bords, 1941. When
was the loan floated, when was the expenditure incurred, when was the
liability foreseen?® Why was not tho House taken into canfidence as early
as possible? Ts this again the first opportunity when they could have:
come? Then, again, we are told thag the eterling loan of Iia. 1.2&4(00--

"rep:l'«euu the ‘dafry over uf expenditure om sccount of the aterling loan floated
in England doring the last flnancial year.” :

Does it mcan the financial vear 1088:847 Tt it mcAns that, wiay I know
if this is the first opportunity when this expenditure could have been brought
up before th's House? Why was it not brought up earlier? Why was it
not put in the budget last year, if it was an exganditure on account of the
sterling loan floated in England during the last financial year, that is, 1988-
84?7 It says: . .

“Ii has been found possible {0 meet s smal. sum of Rs, 2,000 by reappropriation
within the demand," .

May I know the details of that reappropriation? It concludes by suy-
ing:
“A supplementary grant of Rs. 3,64,000 is, therefore, required.”

It is not easy to speak with restraint on this outrage on all clementary
canons of finencial propriety. You go snd incur expenditure beyond what
is sanctioned to you, and you come gently along, as and when it suits you,
and you come and tell us st the end of March that this expenditure has
been incurred which you wamt to be sanctioned. It seems to me, Mr,
President, thst it Is not right: They ought to come at the earliest muihle
opportunity, snd I do hope that this House, with your help, will be able
to assert itself 8o as to make the Treasury Bench realise that to the cxtent
to which there are certain rules and standing orders, they must at least
obey them, if they will not listen to us otherwise. s '

. The Honourable Sir James Grigs: Sir, with youwr permission T will say,—
beeause it i only with your permission that I tnay speak agein,—itbat 1 am
afraid the Honourable Member is again pushing his head intc a mare’s nest.
It has been definitely reenmmended by the Publie Acoounts, Committee that

r2
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[Bir James Grigg.] )
demonds for supplementary grants should only be brought to the House
when it is quite certein that the extra expenditure cannot be met within the
existing provision. And previous Public Accounts Committees have also
recommended that supplementary grants should normally be brought only
in March unless it is & case of a new service.

Br. P. X. Banerjes (Calcutta Suburbs: Non-Mubammadan Urban): 8ir,
whan it is said that the sterling loan was floated in England during the last.
finsncisd year, does it mean 1988-84?

The Honourable 8ir James Grigg: I have already explained that the loan
in question was issued after my predecessor had introduced his budget but

before the end of the financial year.

Dr. P. N. Banerjea: In that case it should come in as an excess grant
and it would be very irregular to bring it as a supplementary demand.

The Homourable Sir James Grigg: Not in the slightest degree. As is
said at the bottom of the page, the expenditure was in respect of trans-
actions which occurred during 1988-84 but the money was not paid till
1984-85. ?

Prof. X, @, Ranga: 8ir, I want to know whether the other Governments,
which float their loans in London, also get their loans managed and floated
by the Bank of England.

The Honourable 8ir Mripendra Bircar (Leader of the House): Sir, I rise
to a poiut of order. On one occusion when I wanted to speak twice I was
stopped on a very reasonable objection taken by my Honourable friend,
Mr. Satyawmurti. In the present case my Honourable friend, Mr. Ranga,
buas already spoken on this motion.

Mr. President (The Honourable Sir Abdur Rshim): Yes, the Honour-
sblu' Member cannot speak again.
The question is:

*“That a supplemen sum, not exceeding Rs. 3,64,000, be granted to the Governor
Qencral in Council to defray the which will come in course uf paymeunt during
the year ending the 3lst day of Marc 1, 1835, in respect of ‘Interes; on Ordinary Debt
and Reduction or Avoidance of Debt'.”

The motion was adopted.

INTEREST ON MISCELLANEOUS OBLIGATIONS.

The Honourable 8ir James @rigg: Sir, I move:

“That y sum, Dot exceeding Ra. 592,000, be ted to the Governor
General in.C.:uncil to defray the m which will come in eoft:: of payment during
the year ending the 3lat day of , 1935, in respect of ‘Interest o.. Miscelanecus
Obligations’." \

Mr. Presidemt (The Honourable Sir Abdur Rahim): The question is:

*“That a supplemen uu'l‘.no\uendin B,C,M,bomud,totb.(}oyc.mr

Rs.
i will ctine in courss of paymment during
:n‘yu_rn.ﬁqth&&dqﬂ 1638, in respect of ‘Interest ou Miscollansous

The motisn was sdopted.
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CouNcrL or STATE.

The Honourable Bir James Grigg: Sir, I move:

“That a supplemen sum, not exmdigghnl. 36,000, ba granted to the ?o;erpof
ent during

General in Coutnicil to defray the which will come in course of paym
mymwaingmauaiam,'mhwam'w Btate'."

Mr. President (Tho Honoursble Sir Abdur Rahim): Motion moved:

“That a supplementary sum, not exoeeding Rs. 36,000, be granted to the Glovernor
General in Council to defray the charges which will come in courss of omnmnz during
the year eading the 3lst day of March, 163, in respect of ‘Council of State’.”

~ Mr. 8. Satyamurti: Sir, may I nak a question on this? I only want to
know how it happened that the expenditure on the Council of State was
under-estimated. The note says:

*This is required to mes: excess dus maioly to under-estimation of ex; itare in
mdthwmm.hwhmmm‘-p&’d

I only want to know the circumstances under which the expenditure
was under-estimated.

Mr. ¥, E. James (Madras City: Non-Mubammadan Urban): The As-
sombly did what it is doing now.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Bir, 1 think I heard the criticism. ..

Mr. President (The Honourable Rir Abdur Rahim): Tet that question
be answered first.

. Dr. Zisvddin Ahmad: I am going to angwer the question, because I was
8 Member. .

Mr. 8. Satyamurti: I want the Honoursble the Finance Member to

answer. B
Biy Lancelot Graham)(Secretary, Legislative Department): Do I under-
stand that the learned desires to answer the question?

Pandit Govind Ballabh Pant: T want an answer from the Government.

Sir Lancelot Graham: As fer'ae°T kmow, the explanation is that it is
due to the fact that the budget was prepared in the hope thas the As-
se¢mbly would get through its work rather quicker than it did.

Dr. Ziauddin Ahmad: Sir, I heard various criticisms about the proce-
dure in connection with the supplementary demands. There mav be
something in that criticism: but the present procedure is acoording to the
practice of the last five vears with whieh I am familiar: I think there ia
a good deal of room for improvement: what really happens is this. Each
Department is asked to kesp within the budget as far as possible: if they
cannot do it, it comes before the Finsnce Committee which scrutinises the
control of expenditure and afterwards it comes in one block before the
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[Dr. Ziauddin Ahmad.]

Assembly. The Finance Committee scrutinises from time to time. 1 do
not justify the practice as correct or that it cannot be improved. But it
has been the practice during the last five years, and I say that the Honour-
able the Finance Member is simply following the traditions. 1f he is respon-
sible for something, it can only be this, that he has not yet devised any-
thing better: he has only followed the traditions of the last five years with
which I have been acqusinted. As regards this particular demand, I think
I scrutinised it and we ourselves are responsible and I am mostly respon-
sible for this additional expenditure, because I dragged on the Assembly
last year for two weeks longer: it ought to hdve finished earlier. (Interrup-
tion.) This is nothing new, and my friends are doing the same thing.
(Some Honourable Members: ‘‘No’’.) I was responsible for this expendi-
ture last year—longer Seesion necessitated this extra expenditure both in
the Council of State and the Legislative Agsembly. I think the Govern-
ment anticipated that we would finish by the 81st March and there would
be no sitting in April and they budgeted scoordingly. This year, I am
sure. il they oontinue the work on for sofie time in April, additional
expenditure would be required in the budget in 1986.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*“That a sapplemen sum, not exceeding Ra. 36,000, be granted to the Governor
General in Council to defray the charges whioh will come in conrse of pa; t - during
she year ending the 31st day of March, 1835, in respect of the ‘Council of Btate".-

The motion was adopted. SR

LEOISLATIVE ASSEMBLY AXD THi LEGISLATIVE ASsBMBELY DRPARTMENT.
The Honourable Sir James Grigg: Sir, I move:

*'That a supplemen sam, not exceeding Rs. 82,000, be granted to the Govarnor
General in Council to defray the charges whickh will come in course of payment during
themuottl:dyurmdi the 3lst day of March, 1935, in respect of the ‘Legisla-
tive Assambly the Legidative A-‘Ip Department’.” - ... % T

Mr. President (The Homoursble Sir Abdur Rahim): Motion moved:

“That a -npphmul:? , not exceeding Rs. 82,000 be grinted to the Governor
Qeneral in Council to rqthochrg-vﬁ&wmmihmotmdnﬂn;
the course of uu!-rcnding the 3lst day of March. 1935, in respect of the ‘Legisla-
tive Assembly and the Legisative A-mgly Department'.””

Mr. Saksena has given notice of an amendment which I rule as being
out of order. The amendment is to reduce the demand by Rs. 100 to
oensure the Government for having prolonged the Assembly Bession last
year and rushing with legislative measures which n y would have
come before the new Assembly.

Mr. 8. Satyamaurti: Sir, this is a typical example of putting off a supple-
mmm,mmmemmmmumamw,%m
the Government knew the liability was incurred. No doubt, the -
able the Finanoce Member has me that he has got the authority of
Public Accounts Committee behind him. I hope the new Pub
Committee will change that wrong order, I suggest that, after all,

fhi
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Rules and Standing Orders govern us; and I am merely taking my stand
on the well-known parliamentary practice with which I am sure the Honour-
able the Finance Member is familiar. . .

The Honourable Sir James Grigg: Yes; but it is not as you state it.

Mr. 8, Satyamurti: Tt is not what you do. It may not be as 1 state it,
but it certainly is not what the Government does. . . .

The Honourable Sir James Qrigg: Yes, it ia.

Mr. 8. Satyamurti: Perhaps, my friend is a greater quthority than May.
I have got May's Parliamentary Practice with me, and T will read from
it:

“A supplementary estimate be presented either for a further grant to &
service already sanctioned by Parliament, in addition to the sum already demanded
for the current fimancial year; or for a grant caused by a fresh occasion for expendi-
ture that has arisen since the presentation of the sessional estimates, such as expendi-
ture newly imposed upon the executive government by siatute, or tu meet the cost
created by an umexpected emergency, such as an immediate addition to ag oxisting
service, or the parchase of land, or nf a work of art. The need for a supp'emwnitary
grant to an existing service is mnot inlru‘uomly caused by the aystem ‘n force to
ensure the control of Parliament over public expenditure, To provide fo: the early
presentation of the annua! estimates, the departments are obliged to compute in the

month of November their mtic;rutcd expenditure for the ensuing financial year, dating
from the coming 1st Apri. Fallibilily must attend calculations which raugs over
sixteen months in advance; and as too large a demand for money ia a grave depart-
mental error the official tendency is to make the demand too small.”

.

Mr. ¥. E. James: Hear, hear. .

My, 8. Satyamurti: Will my fricnd kindly hear, what. follows, before
he says ‘‘Hear, hear''.

“If the hug error occurs, to avoid the still ter evil of excess expenditure,
recourse of necessity must be had to a suppl grant.”

I put it to my friend, who is more loyal than the Finance Member,
tiet this expenditure has been incurred, and Msy says—though Sir James
Grigg may deny it—that it is the duty of the P':r{inment to avoid the
still greater evil of excess expenditure. that recourse must he had to a
supplementary grant. Our Rules and Btanding Orders also provide for
both the cstegories of supplementary and excess grants. On the merits
of the question, perhaps the motion deserves passing and we will vote
for it; but T want to know what is the financial propriety which waita
long after the expenditure has been incurred and then comes along and
tells this House when we are all here pressed for time, ‘*You must now
vote these demiands’’. May savs again in regard to oxcess grants,

“The need for an excess grant arises when a department has, by means of
advaoces from thoucivil conhneoen: :::li.“or out of tbf.m* du;iwd fmb’m
receips carried diture b‘ﬂ“‘ granted
mp‘: during the ﬁumm ial ymor which the grant was .n:?l:n The title of this
class of estimate atiests the natare of the grants...”

Here we have 70 demands, in almost every case of excess expendi-
tm,andl-bonlj, like to know what is the financial propriety on which
these demands are hurled st our heads? Take this estimate. The As-
sembly sat last March or April s few days longer than according to some



202 LEGISLATIVE ASSEMELY. [96ra Marcm 1985.

{Mr. 8. Batysmurii.]

Members it should have sat; and then agsin in August; and the Govern-
ment knew it perfectly. Whv did they not put the supplementary demand
before that Assembly, and ask them to vote that expenditure? As my
friend reminds me, there would have been no difficulty a$ all then, I put
it to all the independent Members of this House, except those who think
that whatever the King dces musi be right and that the King can de no
wrong, the Pope can do no wrong, and the Finance Member also can
do no wrong—unless that is the maxim on which we are all expected to
act in this House, | feel that we will he making a farce of thia House—
even as it is—if we do not exercise our legitimate control over this excess
expenditurc. At any rate, I feel that this excess cxpenditure is expendifure
which should have been easily foreseen by the Honourasble the Finance
Member, and should have been placed before this House. It is not righ}
to use the machinery of supplementary demands which ought to be reserved
for very definite purposes understood in Parliamentary practice .

(It being Four of the Clock.)

Mr. President (The Honourable Sir Abdur Rahim): Order, order: the
motion for adjournment will now be taken up.

MOTION FOR ADJOURNMENT.
FmANCIAL ADJUSTMENT BPETWEERN INDIA ANP Bomua.

Mr. Mathuradas Visstajl (Indian Merchants’ Chamber and Baresu:
Indian Commerce): Mr. President, I rise to move that the Assembly do
now adjourn to consider the serious situation arising out of the answers
given by the Finance Member in regard to the txibunal mlidmng the
problem of financial adjustment between India and Burma. . .

m!mﬂoﬂrm&ﬂgfﬁnmllembeﬂ Sir, T am very
sorry to interrupt the Honourable Member, hut T have nat yet been able
to hear a single word.

Mr, Presidant (The Honourable Sir Abdur Rahim): Will the Honour-
able Mr. Vissanji kindly come lower down?

{ At this stage, the Honoursble My. Mathuradas Vissanji came and oceu-
pied A seat in one of the front Benches.)

Mr. Ghanshiam Stagh Gupta (Central Provinces Hindi Divisions: Non-
Muhammadan): What about ourselves, Sir? We will not be able to hear
Mr. Vissanji then.

Mr. MMM(MWINM Non-Muhgmmadan):
When we cannot hear Honourable bere on the Treasurv Benches,
will they come near our seats on this side and speak?
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Mr. Mathuradas Vissanji: Sir, I rise to move that the Assembly do
now adjourn to oonsider the serlous gituation arising out of the answers
given by the Finance Member in regard to the tribunal considering the
problem of financial adjustment between India and Burma.

This House, Sir, and the Indian and Burman people. have several
reasons to feel seriously aggrieved by the action of the authorities in this
matter. Though the question is one of admitted delicacy and complexity.
involving grave conmsiderations of finance as well as politics, and though
repeated assurances had been given that the matter would not be disposed
of without consultation with this House, or with its representatives on the
tribunal, the Secretary of State has thought fit to disregard al] those ocon-
siderations; and has appointed a Committee on which there is no repre-
sentative of India or Burmas.

That is in itself, Sir, a serious ecause for feeling aggrieved. Add to this
the further consideration that the problem is by no means of our creation,
that we do not desire to separate Burma, nor, I beliave, does Burma
desire that. If the parties mainly concerned had their say in this matter,
perhaps the problem of financial adjustment would never have arisen at
all. But now that the problem haa been foisted upon us, s moment’s
reflection will show any impartial person the rank injustice of keeping
no representative of either of the two parties principally concerned on the
tribunal, despite repeated aasurances to the contrary. _

The absence of any Indian or Burman from this tribunal is not, 8ir,
the only reason why this House and the two countries eoncerned have &
right to feel aggrieved. The actual personnsl announced is in iteelf »
reagon for the geavest apprehension in this aountry. 1 have no dexre,
Sir, to cast any.reflection on any distinguished public servamt. like Mr.
Amery or Mr. Justice Rowlatt. Rut, Sir, the name of RHowlatt has bub
to be mentioned -for any Todian of the Post.Jallisnwalla Bagh era to con-
jure up long-forgotten ghasts of injustice and represgion. The policy and
outlook of Mr. Amery, again, one of the most reactionaries of British Tories,
ave too well known in the Colonies and Dapendancies of the Empire, .on
which the sun mnever seta because God himself is efraid to- trust an
Englishman in the dark, to permit any hope of the rights and dues ot
subjeet ruces raceining a proper hearing.

In this conneetion, it is necessarv to  point out, 8ir, that the parties
noncerned are not merely India and Burma. British interests are also
vitally involved; and they cannot, therefore, efaim to be so utterly impar-
tial and disinterested in the matter as to leave their right to constitute
such g tribunal beyond cavil. The suspicion is widespread in this country,
8ir, and deeply founded, that Britain hae for her own ends decided to
separate Burma from Indis, so that the former could be more easily
exploited. without the protection that the better organisation and stronger
public opinion in this country might afford to any of its units. There
is, likewise, reason to believe that in this very problsm of apportioning
assets and liabilities. British interests in Burma, and the still jarger interests
of British industry and commerce, sre most vitally concerned. How then
can the representatives of only one of the three parties comncerned claim
to be alone and exclusively impartial?

I need hardly point out, in support of this my main contention, the
analogy of the Cspitation Tribunal of two vears ago. The parties there
concerncd were: The British War Office and the Government of India.
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The dispute there was also no less important, on financial grounds slone.
And yet that tribunal was made up of high judicial representatives of both
the partics concerned. In the present case, the issue is important on
tinancial as well as on broad pelitical grounds, which cannot be left to the
tender mercies of a tribunal composed exclusively of representatives of
one of the parties concerned. We are entitled to plead the gravity of the
issue involved; we are entitled to urge promises given. when the matter
was first broached, that representatives of the countries concerned will find
a place on any tribunal ultimatelv appointed to dispose of this question.
We are entitled to point out that Britain is no less a party to the suit than
India or Burma; and that, thercfore, representatives of the two latter
countrivs xhould have as much o place on the tribunal as those of Britain
herscK.

This, Sir, is my first demand. Even more important than this is our
second demand, for a right of audience before that tribunal. Even if it
be now too late to permit a reconstitution of the tribunal as demanded
above,—a contingency, which I do not admit,—but cannot ignore,—it can-
not be, and must not be allowed to be,—too late to afford us a right to be
heard before the tribunal. 1 will not refer once again to the precedent
of the Cagitation Tribunal, except just to point out that, had not Sir
Shadi Lal and S8ir S8hah Buleman pointed out the Indian side of the case,
most probably the very little relief obtained by India on that acoount
would have been much smaller still. Buch a danger is very much more to
be apprehended in this case: and 1, therefore, cannot agree that the
reconstitution of the tribunal as demanded by us, and ss bad been pro-
mised, is too late. But granting for the sake of argument only, that that
is too late now to be complied with, T ecannot concede, even:for the sake
of argument, that it is too late even now to permit of the Indisn and the
Burman case being presented to the tribunal by competent represemtatives
of publio opinion in this country and in Burma. We have been told, Sir,
that the Governmenta of Indin and of Burmn have already been represented
by Mr. Nixon and Sir Henry Howard. But, Sir. the Government of Indin
do not represent the people of Indis, nor does that of Burma represent
the people of that country. There is, besides. 1 all such matters a wide
divergence of opinion and viewpaint between offiaial spokesman in this
country and its non-official representatives. Without, therefore, impeach-
ing the good faith or competence of these officia] representatives, we mav
justly fear that there might be an unconscious bise in their representations
of our oase, an unconscious difference in outiook and viewpoint, which, if
left unchecked. may result in incslculable mischief to the peoples of thie
country and of Burma.

That this danger is by no means imaginary mayv be illustrated and
supported by a previous report on this subject by these very afficials.
Their report, Bir, bas not yet heen officially published; and s0, I doubt if
I would be quite in order, were I to quote from that document. But there
are such radical divergences in their views on specific questions considered.
that it is necessary o sak if the Government of India as such have issued
any instructions to Mr. Nixon and 8ir Henry, on which they are to prepare
their case; or whether they would be preparing the case without instruo-
tions from their clicnts, or reference to thetn. Whether or noé, however,
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any instructions have been given to these official representatives before the
tribunal.. I demand that, in mere justioe and decency, non-official repre-
sentatives of the two ocountries principally concerned should be acoorded
the fullest hearing possible. And, for that purpose, not only should the
Government of India furnish every necessary facility for organisations of
publio opinion in this country and in Burma to make their submission;
but they must even prevail upon the British Government to make the
tribunal stay its proceedings, pending the arrival of such of our represent-
atives in Britain. I need not point out, 8ir, in an Ammhl? whose
President is a distinguished jurist, and whose Leaders are eminent ad-
vocates on cither side. that it is but the most elementary principle of
jurisprudence that no real justice can be done unless and until all tladpnr-
ties in a case are given a full hearing. The polioy, however, adopted by
the Government in this case appears to violate this moet elementary
principle of judicial propriety. I trust, 8ir, this House will not suffer them,
without raiging its voice in ¢mphatic protest. to perpetrate such a violation
of the barest elements of justice and fair play.

I submit, Sir, that for these considerations we cannot remain content
with only the official reprsentatives appointed by Government to do justice
to our case on either side. These olgcial representatives are not only nob
sufficiently detached and sympathetic to make good representutive for the
l)art.ies principally concerned; they do not command that fullness of know-
edge, that amplitude of data, which is indispensable for a full and proper
representation of such a case. Their own previous essay, moreover, in
direction, reveals a wmargin of difference on certain specific questions
which must give the strongest possible ground for apprehension. In ocal-
culating the liability of Burmu—to give onc exsmple of the wurgin  of
difference in their expert findings and recommendations—8ir Henry admits
an annual liability of only Rs. 85 lakhs, while Mr. Nixon caloulstes it aé
Rs. 105 lakhs, a difference of 200 per cent. Now, I put it to you, Sir, that,
if two such experienced officials, absolutely free from any nati bias
or political prejudice, oould take such widely divergent views on a given
subject, calculating from the same date and applying the same prinoi
of reasoning, what difference there may quite likely be when ves
of Indian or Burman opinion discuss the same questions, and offer their
views upon the same assete or liabilities.

Mr. President (The Honourable Bir Abdur Rahim): The Honourable
Member has only two minutes more. On an adjournment motion, the time

limit is pereraptory.

Mr. Mathuradas Vissanii: I shall now pass on to mention a few specific
considerations which have Iedmebothjnithatourmawmnotbeldo-
quately represented in fact as well as in argument, if we trust it entirely
to official representatives. I have already mentioned the case of the Pen-
sions charge in which these officials have differed widely in the past. Their
differenice argues one thing at least: the same facts might be made to vield
varying results. Let me add further that in considering the allocation or
apportionment of the currency, including the liability for the redemption of

e rupec coins circulating in Burma at the date of seperation, though the
previous Committee of officials, considering this problem. haw not differcd
a8 widely as they bave in regurd to Pensions, there is indisputsable nced of
Indisn as well as Burman points of view on this matter being submitted
to the tribunal. The Howard-Nixon Committee, again, were strangely
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remiss in- the Debt charge, and making ite apportionment. Cer..
tain items, like deficits incurred on aecount of the local administration of
Burmsa and met out of the Indian revenues; or those.in conrection with
the railways iu Burma, have cither not been specifically mentioned at all,.
or not adequately allowed for. Certain other items, again, have either not:
been properlv stated, ns, for example, the War Contribution from India.:
It i stated there at £100 millions, while actually it was, I believe, over:
£125 milllons. This, if admitted, would mean a difference to the total of
40 crores. (r aguin, certuin items are altogether overlocked. While,. . fori
instance, they mentioned the losses on sales of silver, they have utterly
ignored the much heavier losses on account of the Reverse Councils gambla
of 1980. This would add snother 40 or 50 crores to the total, if admifted..
They have, moreover, resorted to an ad hoc primciple of apportionment, om :
the simple excuse that the necessary records sre lacking and that it is
difficult to disentangle all the material necessary to arrive at accurate
figures in regard to such matters as the aggregate of the Debt. -

‘You will potice, Bir, that in these observatiohts I have studiously avoided
going into the merits of the case. This is neither the place nor the occa-
sion for me to eﬂm&u any opinion on the merits of the gase. I must leaye
it to rte. Nor have I entered into any aonsideration of those large
issues of natlonal policy.

“ Finaly. 8ir, before T conclude, let me make my pogition cleayer in one’

. . Througbout these remarks, Sir, T have spoken of the two
countries,—Tndia and Burma—separately. Wherever by context it was
necessary to add Burma, I have taken care fo add its name specifically
lest I should be understoad to be pleading the gause of Indja alone, and to
the 5 udice perhaps of Burma. No Indian,’ Sir, has any Jesire to do
the slightest prejudice or harm to Burman interests; on the contrary, Sir,.
T kmow several who, it they can help it, woyld be prepared to put up with
some sacrifice by India if we opuld have Burms and our Burmese brothers
with us. You know, 8jr, the iden of separating is not ouyrs, nor, I woyld
venture to add. ie it originslly or entirely the ilurmans‘. But, since thy
problem has been forced upon us, may we not, without the alightest injury
or prejudice to all legitimate Burman claims, point out our side of the
cape? | wve in such a demand neither greed nor injustice. . Angd because [
want pothing more than what is justly due to this country in event of
s:pamt-ion.] have asked for Burman us well as Indian representation on
the tribunal.

Mr. President (The Honourable Sir Abdur Rahim): The Chair would
sak the Honourable Member to conclude his speech now.

Mr. Mathuzadas Vissanji: I do not believe my demand is either unjust
or unrensonable, and I trust its essential moderation would ensure its
immediate and ungrudging acceptance. For only those could zefuse to
accept such a demand who have something to conceal, who fear to lose
something if full im'eal.ifa!i(m was made ioto the lem, and all relevant
considerations placed before the tribunal appointed to adjudicste upen this.
Have the Government of India anything to conceal in this deal, or do they.
apprebend anything unacceptable to them if they concede these demands?
By their deeds shall we juc{:: them. (Cheers.)
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Mr. President (The Honourable Sir Abdur Rahim): Motion moved:
“That the Assembly do now Adjourn.”

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, my Honourable
friend. the Finance Member, very often has trotted out the sanctity of
pledges on the floor of this House. Somehow, being unfamiliar with the
treatment of the British Government towards India, he does not know
that the British Government in India is built up on broken pledges. If his
predecessor gave us an assurance on the floor of this House that members
of the Btanding Finance Committee would be associated:with the tribunal
that would be set up to diecuss the financial implications of the Indo-Burtaa
separation, my Honourable friend, the present Finance Member, is not
bound by it. Although he assured this House, only this morning, thet be
is not a servant of the British Government, that he has not to obey the
behests of the British Government or the Secretary of State and has not
to see that the interests of Britishers are not in any way injured . . . .

{At this stage, Mr. President (The Honourable B8ir Abdur Rahim)
vacated the Chair which was then oocupied by Mr. Deputy Presidert
(Mr. Akhil Chasdra Datta).]

It is not one pledge that hns been broken. What about the pledges
that were giveri to the first Burma Round Table Conference, one of the
members of which, my Honourable friend, Mr. Mody, is present on the
floor of this House and salso Captain Sher Muhammad Khan. I hope
both of them will speak this afternoon. There, 8ir Bhupendra Nath
Mitrd, who repregented no doubt the Government of India and not the
people of India, ‘insisted that the question of Indo-Burms finance should be
referred to a tibunal and that tribunal should be the standing tribunal
of the Tmperial Coriference, and, at that conference, it was assumed that
such a tribunal exints. Again, alternately, 8ir Bhupendra Nath Mitra
also suggested that the whole question should he referred to a committee
of the Privy Council and he did point out that in India people have grent
respect for a judicial tribunal. 8ir Bhupendra Nath Mitra and my friend,
8ir Joseph Bhére, were signatories to the Government of Tndia Despateh
which said:

“In arriving at a financial setilemont, the main point to be oconsidered in tho need
t et e i T, s B B

en ubiice W L e 8y,
more particolarly the sllocation of debt burdens.” i y

This opinion of one of the Members who formed the Govermmnent of
India Cabinet at the time wus not accepted, nor was the tribunal that was
suggested by the predecessor of the present Finance Member. The Secre-
taxry of Stste is so anxious that- Burma should be separated from Indid!
I konow that the Government of Indis did not want the separation of Burma,
The present Government of Burma do not want sepatation, nor the present
Governor of Burma. Then, who wants separation, not even miy {riends,
the separationista, who are present on the floor of this House, Dr. Thein
Maung, U Thein Maung and U Ba Si want separstion on the conditions
laid down by the Joint Psrliamentary Committee . . . . ‘

Tbmlblm.mﬂadwdthonm)f%spo"
of order. Om an sdjournment motion not move than one matler can
disousssd om the sume miotibn and the mobion must be restrieted to

»TE
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specific matter of recent occurrence. The question of whether the Govern-
ment of India wanted separation from Burma, what was done by Sir
Bhupendrs Nath Mitra five years ago and so on are pob relevant to the
motion we are discussing now. ’ DR

' Mr. B. Das: T am incidentally referring the House to what was the
opinion of the Government of India and the Government of Burma. It
_my Honoursble friend will not disclose it, I have every right to disclose it.

Mr, Deputy President (Mr. Akhil Chandra Datta): ' The Honourable
Meomber has every right to deal with financial adjustments, as he has said,
but the Chair is afraid he will not be in order in discussing the merite of the
question of, separation. ' :

Mr. B. Das: Thank you, 8Bir. This issuc was discuseed in 1982, not in
1038, as my friend, ‘the Finance Member, poigted out this merning.  His
predecessnr pointed out that there are five points which the tribunal should
oonsider; these are the questions of currency,-pensions, military burdens,
debts and the revenue position of the two counmtries, and, again, that reve-
nue position of the two countries is 80 much dependent on that most im-
})ortunt thing which has been done behind the back of this House, the Indo-

luriia Trade Agreement. 1f the Indo-Burina Trude (lonvention materialises
in the form in which the European Group desire it, then the surplus, which
wus referred to by the Howard-Nixon report, will vanish to nothiug.
Mr. Nixon was moderate all along, S8ir Henry Howard was very partial to
Burma. Look at the injustice of the case. While Burma enjoys a revenue
of 105 per cent., in the Howard-Nixon report 21 per cent. of the gold
resorve is demanded for Burma, 35 per cent. of the silver resexrve is
demanded for Burma. Under what principles of justice and equity does
Sir Henry Howard demand it ? Then. 8ir Henry Howard wante that Burma
should only pay five per cent. of the charges on ions. Why not Burma
pay 10.3 per cent. of the charges on pensions ? “ Then, he wants that Burma
should only pay Re. 1§ crores of the military burden, while the Simon
‘ommission recommended that Rs. 2§ crores of militery burden should be
borne by Burma in case it is separated, and if Burma demands 10.5 per
cent. in roceipts and other things, then why should not Burma pay ten
per cent. of the military expenditure which will amount to Rs. 4} crores
and not 1} crores? Although Mr. Nixon was the re tative of the
Government of India, I do not agree with aome of conclusions which
he has reached in that conference. 8o he cannot represent the Govern-
ment of Indin or the popular side bhefore that tribunal.

About the debt position, the Howard-Nixon Report, in its modests,
assassed it at Rs. 62 crores as Burma's share, but Sir George ' Schuster
came to the oonolusion that it might be about 70 crores, but we, the e
of India, think that it cannot be less than Rs. 100 crores, and that is
view of that great economist, Professor K. T. Shah, who estimated it at
Rs. 100 crores. 1 do not think that my Honourable friend, the Finance
Member. has analysed the position, but I hope he will agree with me. RNo
Indian was allowed to participate as a member of the Joint Parliamentary
Committee when the Burmese delegates were exaumined. This shows how
dishonest the British (Government wers in their expression of views that
Indians would participate in the deliberations when this question was dis-
cuseed. They wore excluded from the Joint Parliamentary Committee.
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The Europeans of Burma want one thing: they want a;minimum dis-
turbance of trade relations, but the British Government want the separation
of Burma, so that the Burma Oil Company can enjoy certain advantages at
the cost of India, and enjoy—in the words of the present Finance Member—
Rs. 80 lakhs of excise duty rebate on the kerosene oil, but, according to
me—] gave those figures four yesars ago,—Rs. one crore and 25 lakhs
in the shape of rebate in the excise duty on kerosene, petrol, ete. Now, the
Furopeans want that the trade relatious should not be disturbed, but, at
the same time, they opime that Burma should not be separated if the
Burmese tax-payer will have to pay more iu the shape of additional taxes,
and, 8ir, the tragedy, the conspiracy that is going on in, England is to
thrust on India a portion of the financial burden of Burma, so that, by
this Indo-Burmese Trade Agreement or Convention, India will go on paying
Burma a large subvention so that & few British Imperialist administrators
would remain satistied that they have got the chance to convert Burma
into a colony, for her ecanomic exploitation, while India is made to pay
for Burma's defence and a permanent invisible subvention by the ﬁo-c»nﬁaed
Trade Convention, Therefore, I wish to assert emphatically on the floor of
this House, both for myself and far those on whose behalf 1 speak, that
I have no confidence in the tribunal that has been appointéd. Sir, it is an
insult to India to appoint a tribunal where Rowlutt can become a mcember
(Hear, hear), and it is an insult to the financial genius of India that no
Indian financier could be put in as 8 member, although, when my friend,
M;r. Mody,—I find he has slipped out—rises, he will gay that some of his
colleagues, including Sir Bhupendra Nath Mitrn, insisted that Indians
should be assessors or members on that tribunal. B8ir, we have a story of
broken pledges all along . . . .

An Honourable Member® Indians and Burmans too.

Mr. B. Das: Yes, that is 80; but I am not pleading the cauge of Burmans
because my stout-hearted friends of Burma will plead that; I am pleading
the cause of India. Therefore, Sir, I wish to reaffirm the point emphatically
and T would ask 'my Honourable friend, the Finance Member, to re-read
the speech I delivered in 1882 (Hear, hear), where I said that we have no
confidence in any tribunal unless w member of the League of Nations pre-
sides over it and unless the members of other nations, and not Britigshers
alone, happen to be on that tribunal. (Hear, hear.) Now, the guestion
of the separation of Burma is one in which the Burmans themselves are
not so much interested as the British Government and Britishers—prob-
ably incited by the Burma Oil Company—and the few persons that engage
in the trade in the ruby mines of Burms.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member has one minute more.

Mr. B. Das: Thank you, Sir. The Honourable the Law Member took
three minutes of mine. S8ir, therelore, if England wants to have a colony
for its surplus products to be sold in Burma, then England is welcome to
have Burms, provided the Britishers can command the sssent and the
sanction of the people of Burms, but, whatever extra money will be required
for good povernment of Burma, it should be. paid. by and-not by.
India, and India should not be asked to shoulder the military defence of
the Esstern Frontier of Burma. 8ir, the military advisers of the Govern-
ment of India are building up s territory on the North-East Frontier of
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Indis, and while they are spending ten crores of rupees annually on the
North-West Frontier, they expect the Burmans to carry out the defenoe,
not only of Burma, but of the North-East Frontier at the small, sam
of Rs. 1} crores! 8o, I say, let the deferice expenditure be properly allocat-
ed; let the pension charges, let the military burdens and the Currency De-
ﬂtﬂment burdens be properly investigated and properly atlocsted. I

ave no faith in these English arbitrators; it must be referred to a body
of arbitrators who have no direct interest in England and who are not
swayed by the imperialistic dictatars of England. With these few cbserva-
gﬁus, Sir, I whole-heartedly support the motion. (Loud and Prolonged

eers.)

U Thein Maung (Burma: Non-Furopear): Mr. Deputy President (Eoud
Applause), we feel that we should explain our attitude at this stage of the
debate. Bir, we, the people of Burna, have asked for separation as long
ago us 1017, because we felt that it was only through separation that we
could realise our political goal—the goal of fult responsible government with
dominion status. At the same time, we gnised the fact that we must
part from India os friends and remain neighbours ever ready and
willing to help each other along the path of progress in all spheres of life.
(Hear, hear.) 8ir, we do not wish to start our political career, after ra-
tion, with the curse of any feeling of injustice or grievance as between India
and Burma. We wish to start our new career with the blessing of India’s

will and friendship. (Hear, hear.) BSuch being our attitude towards
the question of separation and towards India, we recognise that a reasonable
trude agreement as well as a just finamcial settlement between the two
countries are essential. We also recognise that we caunot fully appreciate
cach other's case as regards the financial questions unless both India and
Burma are represented on the tribunal to settle the financial affairs of the
two vountries. (Hear, hear.) We also feel that we shall never be satisfied
with the ultimate award of the tribunal unless non-official representatives
of both the countries have been associated with the tribunal throughout its
proceedings. (Loud Applause.) This is the first reason, 8ir, for our sup-
porting the motion before the House. (Cheers.)

Our second reason for doing so is that the financial adjustment between
India aud Burma is not a matter in which only the Governments of the
two countries are interested. It is a large financial problem closely eon-
cerning tho people of both the countries, and it is but just that their repre-
sentatives should be there before the tribunal, if not actually on the tribunal
and, | submit, there has been a very strong and persistent public demand
in my country that the Burmese people should be represented on the tribu-
nal, or at least before the tribunal. As a matter of fact, there wsa a public
meeting held as recently as January last repeating the demand that there
should be such representation. The demand was repeated on account of a
passage in the Joint Parlismentary Committee Report that a tribunal was
sbout to be set up. In this conneetion, 1 wish to add that however clever
and however efficient the official represeuntatives may be, they cannot ap-
preciate the nom-official point of view and plave it before the tribunal with
such clearness and such foree as can be done by non-officials in respect of
their respective countries. For these reasons, we shall vote for the motion:

Mawlans Sheshed AN (Cities of the United Provinoss: Mubammasdan
Urbean): Six, I bave very litlle to say in support of this motion. I only wead.



to remind my friend, the Mover, and the House thét Burma and Zansibar
and most other places of that type have lost their independence simply
under pretence of eafeguarding the interests of the British Indian merchants
in those countries. Whenever they wanted to declare war, Indiun interests
were trotted out; but it was the Indians who had to go and conquer the
land. The same thing happened in Burma and the same thing happened
in Zanzibar. I know both the cases very well, because I bave visited both
the places. My heart t?es out to my Burman friends when they want that
in their own oountry their voice should be the most prominent voice to be

Axn Nomourable Member: It should be the only waica.

Maulana Shankat Ali: When this question was mooted at the Round
Table Conference and, when my brother, Muhammad Ali, was alive, he
supparted them from the very beginning, and said that if the Burmans really
wanted the separation, everybody in India should satisfy their legitimate
demand. There was in Delhi the other day a Burinan deputation of respon-
sible Indians who are working in Burma, whom I had met beforo when
I went out on a tour in Burma, and they told us in very clear terms that
they had no objection if the Burmans really wauted scparation, But they
were afraid, at the back of this movement, there were the British tradesmen
who were jealous of the position of Indian traders who competed with thom
and beat them Joo. The same story is told in South Africa, in Trensvaal,
in Kenya, Zangjbar, and in Cape Colony. In all these countries, it is the
Indian trader who is successful, because he has got no top-heavy expendi-
ture and he competes with the British traders fairly and squarely and beats
them too. 1 was told when T was not allowed to enter South Africa and
had to stop in Loranza Marques in Portuguese Africa that it was the Jews
in Africa who objected to the Indian traders to compete with them. The
same story I heard when I was in Burma. We know how Jamal Brothers
were ruinced by their own partners and how gradually their business passed
into the hands of the British merchants who were settled down there. Let
me tell my Burman brothers over there that they are a fine people, they
are a picturesque people and very nice to deal with. But they are very
fond of amusemnent, and any amusement or holiday the Burmaus cannot
miss. In fact, to enjoy themselves they will even negleet their offices and
their business. They are not in business, and if the Indians are bandicapped
in this business stroggle, T am afraid the poor Burmans will also lose cfem.
selves and the trade will practically pass into the hands of foreign merchants.
If they want separstion, notwithstanding the presence of this danger, I for
one would support them. In the meantime, the Indian merchants who
came here told us that it was their rights that they demanded to be safe-
guarded. They have invested over 125 crores in their business in Burma
and they naturally do not desire to run any risks. 1 am not a financier,
and I do not know what bigh and low finance is. With me the finance
begins practically with a zero or on the miuus side. Therefore, 1 have Joft
this matter to the Honourable the Finance Member alone and have not
said s single word to get the gibes or the praises of the House. With me,
as a Muslim, the question of finance is 8 very simple thing,. We under-
stand osly two extremes. If we have got money, we eat well and live well
and are happy. Everyday is an Eid. If there is no money, we have our
Remman and we fest snd fast. (Leughter.) 8o, I do not complain theé
I-do net know quaﬁnldﬁmﬁomebon oc other I do not worry

' e
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much and I get on all right without mueh knowledge of it, because, when
there is money, we spend it all right, and when there is no money we wait.
But I cannot understand the financier who has got the money and even
then we find that the national constructive progeammes have to be practi-
cally starved. When you make this Indo-Burma treaty, it should be your
duty to see that the Indian trader, under no circumstances, gets an unfair
deal. 1 hope the Finance Member, who is eating India’s sslt and who is
showing such an interest in India, will see that ite natural interests are not.
sacrificed in case Burma is separated.

Mr. T. 8, Avinashilingam Ohettiar (Salem and Coimbatore oum North
Arcot: Non-Mubammadan Rural): B8ir, it is not necessary for me to
make clear the point of view of the Congress about the separation of
Burma. We have absolutely no objection to it. In fact, if the people
of Burma want separation, we will not stand in their way. But we are
certainly againat the separation of Burma for the sake of leaving it to the

exploitation of a foreigner, )
The Honourable 8ir Nripendra Sircar: Mayv I reise a point of order?
Is the Congress view of separation of Burmg relevant?

Mr, T, 8. Avinashilingam Ohettiar: If the Honourable Member is going
to raise points of order like that, there will be n> end to them. 8o, Sir,
we have the benefit of the presence of the Honourable Members from
Burma who ean say whether they want separation or not. What I submit
is that when the trade relations of two big countries are under considera-
tion and when the financial arrangements which will be arrived at between
these two countries are under consideration, it is but just and proper that
the representatives of these twe countries should be taken into confidence.
In the Round Table Conferences it was promised, not once, not twice, but
oven thrice, that the Legislatures of both these countries should be con-
sulted and they should be consulted at every stage before any conclusion
is reached over these matters. Even the other day when I put a short
notice question to the Honourable the Finance Member, he accepted that
those promises were made at the Round Table Conferences and made
another statement which he contradicted today. When we asked him the
reason why the Members of the Indian Legislature were not taken in the
Commiittee, he replied that the Assembly was in Session now and the tim~
that will be teken by this tribunal will be 80 long that it will not be
poesible for any member of the Finance Committee to go there, and so,
the Secretary of Btate thought that it was not necessary to have any
member from India. But today he says that it will be finished within a
week. 8o, there is no consistency in his statements. They say now that
the time is 80 short that it is no use making a repreeentation. I will
suggest to the Members of the Government that when they talk they should
not talk for the sake of expediency but they should hsve some sense of
nzomibiﬁty. At least they should not make contradictory statements
within & few days of ench other. The statement that was made about
the second week of February and the statement that is made within a



Now, Bir, I wish to say a word about the Indo-Burman Trade

Agreement.
(Interruption.)

‘The Honourable Sir Jamee Grigg: Surely that, at any rate, is irrelevant
to this debate.

Mr. T. B. Avinashilingam Ohettiar: Surely, Sir, when the finsncial rela-
tions between the two countries are under mvemgnt-ion the trede relations
also should be diseussed,

The Honourable Bir James Grigg: This is o case of & Anancial arbitra-
tion. The present discussion has nothing to do with the Indo-Burmese
Trade Agreement.

Mr. Deputy President (Mr. Akhil Chandra Dutta): The Honourable
Member has just mentioned the expression Indo-Burmese Trade Agree-
ment. Let us see how he develops that subject.

Mr. T, 8. Avinashilingam Obsttlar: T am now talking about the finam
oial aspect of the Trade Agreement between India and Burma. We were
told the other day, in reply to a question, that the Honourable the Com-
merce Member was the representative of Commerce in this country, that
the Honourable Sir Frank Noyce, who is anything but a labourer, repre-
sente the interests of labour in this ecountry, and so the inference is that
everybody who sils on the { some interest or
other of this country, If that is the way in which representation is to
come, then there is no need to consult the elected Members of the Jegis-
latures and what I mean to say is that I cannot too strongly condemn
this tendency that everybody on the side of the (Government represents
everything in this country. 1 was submitting, 8ir, that this was the way
in which the thing was rushed through in haste, in indecent haste. We
are told that they are about to come to a final conclusion within 5 short
time. If that is so, I suspect there is something brewing behind it all
and I say it is not Jult, it is not honest and it is not fair for this country
or for Burma.

I have not got much more to eay except one point and that was the
question which was very pertinently and very relevantly put by my Leader
:yesterdsy. We want the Government to tell us as to whom is the cost
of the conquest of Burma bei allocated. Burma is sought to be
separated, not in the interest d‘:flo people of Burma, but it is solely
in the interest of the Englishmen who are exploiting that country. For-
tunately for us in India, we have awnkened to this spirit of cxploitation
that has been going on in this country for the last several years and e .
the Englishmen are becoming nervous of any further being able to exploit
Indis, they want to reserve Burma for their uninterrupted exploitation.
(Hear, hear.) 1 submit, Sir, that the Englishmen do not want to tolerate
the small, petéy Indian traders who get bits hore and there and that is
the reason why the Government are pushing on with this discussion with
such indecent Bute. I now ask the le the Finance Member what.
has been the cost oftbemqne-tofﬂum It must be an immense
emount. I am not hminspcnﬁontoﬂlytosiu the exsot amount.
lnhmt Hm-udWyw,ﬁutoﬂntﬁbunde
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fMr. T. 8. Avinashilingam Chettiar. |
is investigating this question, that the amount of the conquest of Burms
sbould be paid by (ireat Britain and by nobody else. The conquest of
‘Burma was effected from the Indian revenues and, if we take into con-
sideration the fact that the conquest was msde not in the intarest df Indis
nor in the interest of Burma, then the amount incurred in such a donquest
should be incurred not from the Burmese people nor from India; but
it should be recovered from England. 1:submit moet emphatically shat
this amount should be peid down by the British Government, for, it is for
tho suke of Britain alone that this separation is made end these disoussions
about financial relations are going on. (Applause.)
s

8ir Oowasjl Jehanglr (Bombay City: Non-Muhammadan Urban): Siv,
I trust that my Honourable friemi the Leader of the House, will not rise
to & point of order. I promise him thet 1 will not give him an opportunity
of doing so. My Honourable friend, Maulans Shaukat Ali; when he sptke,
was more or less out of order, but yet my Hdnourable friend, the Loadr
of the House, did not rise to s point of order. I think there are some
advantages in having a big physical body in this Honourable House. 8ir,
I promise to keep to the point. The point ¢ issve s a comparatively
siople ome. It is as follows: A tribunal has heen appointed by the
Beorotary of State. The first issue is, is that tribunal in accordance with
the promise given to this House and according to the recommendations
of the Round Table Conferenco? 1 say it is not. I am going to prove
that in n minute or two. Becondly, had we any notice, or were we given
any wurning that the tribunal would be appoifited, not in accordance with
the undertaking given at the Round Table Conference? No. Have we
any information just now, any definite information as to what evidence
beyond the Howard-Nixon Report will be placed or is being placed or has
been placed before this tribunal? No, 8ir.

[At this stage, Mr. President (The Honournble B8ir Abdur Rahim)
resumed the Chair, ]

The next issue is, has there boen any opportunity for public opinion
oxprrasing itself before this tribunal through recognised associations such
an Chambers of Commerce? No, Sir. A definite, no. All these points,
Mr. President, T contend, aro grounds for serious consideration by this
side of the House.

Now, Bir, the Round Table Conference recommmended in agreement
with the Government of India Despatch that a tribunal should be
appointed to eonsider the materials that may be worked up by the Gov-
ernment of India. The material that was worked up was the Howard-
Nixon report. But the Conference also recommends that the representa-
tives of these committees, numely the Finance Committee of this House
and the Finance Committee of the Legisiative Couneil of Burma, should
be assnciated with the experts in the proeeedings of the arbitral board
No such thing has been done. T think it has been admitted on the floor
of the House that the Becretary of State has turned down this recom-
mendstion. Our complaint is that he hss done so without any warning
to us, he has done 8o without hearing our reasons for not taking such s

g
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question. Firstly, ourselves in India. ‘Sceondly, Burmians themsslves,
sud; thirdly, Englishmen in Burma. If there are these three parties
interested in the mettlement of the financial relations between India and
Burma, I should have thought that the tribunal, that was to have been
sppointed or that shculd have been appointed, would have been a tribuna!
on which at least all these three interests might have been represented.
Well, Sir, this was not done and, therefore, we have strong grounds of
complaint on this score. I may be told by my Honourable friend, the
Finance Member, or by some other Member of Government that the
Howard-Nixon report has considered our fiuancisl relations with Burme
most carefully, so much 8o that there wue a difference of opinion between
these disintereated officials, the one serving Burma and the other serving
India apd ghat this difference of opinion was convincing evidenos of the
thoroughnees with which they had investigated the matter. 1 admit is.
I admit that they disagreed, they honestly disagreed, the one serving India
and the other serving Burma. But there are issues whish we conaider of
great importance and which the Howard-Nixon report does not touch
upon. I think one of them has been mentioned by my Honourable
friend, the Mover of this Adjournment Motion. We made a war gift to:
England, snd Burma was included in the war gift. Was it 100 crores
or was it 126 orores? It is only a question of 28 crores, a trifling sum for
England, but certainly s very substantial amount for this poor country.
Twenty six cradés! ~ Surely we ought to be represented whon such a large
sum is involved and there should be somebody who will really poin¢ out
the actual facts.

Then, losses on silver, I think that was also mentioned. What are our
losses on silver? If the question of losses on reverse council bills have
been put before the tribunal in the proper way, it will rually carry weight.
The losses on silver may be only 20 million, but the losses in respect of
reverse council bills were 50 crores of money. Yes, the Honourable the
Finance Member may take it from me that it is more and not less. Then
comes the question of deficits in the local administration of Burms from
1886 to 1990. Are these included in the Howard-Nixon report and have they
been really carefully considered? We know Mr. Nixon found it very
difficult to adjust all these conflicting interests and he was inclined to
adopt a rough and ready method. Well, 1 think there ought to be some-
body over and above Mr. Nixon and Sir Henry Howard to represont thae
interests of India. And surely when there have been such differences of
opinion we should have been given a chance of at least representing our
case to this tribunal, a tribunal with the composition of which we msy
not sgree, but the appointment of which is an established fact. But here
are we left in the lurch in India, not even being allowed to put our case
tlearly and empbatically before that tribunal. It is this against whick
we have come Kue to protest today.

8ir, then there is the question of the Burmese Railways. 'I’lwfv are

going to keep their railways after they are separsied. 1 hope

8PN, v Burmese friends will long continue to enjoy their railways,

bus I am sure my Burmese friends do not desire that we Indians should
pay for those railways.

mmmmmmmumw They ocosk
us ssven or eight aroves.
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-8z Cowsajl Jehangir: Seven or eight orores? They cost us neard
30 to 40 ceores! Well, Sir, thoss are the points whiei.we want to-bz
sasured will be placed before this tribunal by our own representatives.
There arc many other points. Of course we have this complaint—and I
have expressed my opinion very definitely,—that the promise given to us
through the re of the Round Table Conference has not been carried
out. Perhsps I may be too strong in my language if I call it a promise;
& may not be construed as & promise. But even if you do not construe it
as o promise, I contend that you had every resson and every.ground to
wam us before you sdopted another policy; but we were never warned.
The first thing we saw was s telegram, an ordinary Reuter’s telegram,
saying that the tribunal had been appointed and that the personnel of the
tribunal was as has been announced in this House. We were not informed
in thot Reutor's telegram whether anybody was associated with this
sribunal sceording to the undertaking or,—shall, I say,—according to the
rocoramendation of the Round Table Conference. It was on the 2lst
February, 1883, when an answer was given by my Honourable friend, the
Finance Member, in this House, that the terms of reference were placed
before us and it was then that we realised that things were not as we
oxpectod, that there ware grave grounds for fear and doubt; and I am
giad that we have had an opportunity today of pxpre‘ﬁnﬁ publicly on the
floor of this House our fears and our apprehensions. Now, Sir, take a
broader view of the question. If the reforms are to be a success, if Burma
is to be soparated from India,—even that is not an established fact as far
a8 I know,—if Bunna is to be separated, if the machine is to run smoothly,
surely the preparation of the machine should be undertaken in 8 manner
whioh is approved of by those moet vitally interested. Even the method
of the preparation of thet machine is not approved of in this country;
this tribunal is the nschine that in preparing the ground. Is it not a
short-sighted policy not to take us into your confidence? The Govern-
ment of Indis, Sir, under the present Constitution bave to be very
secretive; they are not even to divulge to us policies adopted in contraven-
tion of recommendations made by confercnces of the greatest importance
appointed by theinselves and to which they were themselves a y. I
do not koow, Mr. President, how much the Government of ia know
or do not know themselves. I have grave suspicions from the way the
news was imparted to this country about the sppointment of this tribunal
that the Government of India are nearly as ignorant as ourselves. I have
not the heart, therefore, to condemn them outright, realising that it is
possible that my suspicions mey be correct, that they are nearly as
ignorant us ourselves, that,—shall T say in the language of Mr. B. Das,—
they are nearly as impotent as ourselves. Well, Sir, in the circumstances
all wa can do is to veice our grievances on the floor of this House, trust-
ing and hoping that they will reach across the wide area that divides us
from the tribunal, that is sitting to settle the destinies of Burma and to
a certain cxtent our financial destinies. 1 trust and hope that our voice
will carry and that even if thers are only a few days left for the work ot
this tribunsl, Government will seé thet our &ublic bodies do get sn oppor-
tunity of representing their views. Now, Sir. 1 believe my Honourebla
friend, the Finance Member, is under the impression that our views have
been represented before this tribunal by communications that public bodies
may have made to the Government of India on this vital question. I
honeatly .confess I am not v:‘y‘ddnm;boul my information, but so far
a8 my information goes ay, it is,  that no “public bodies soch as
Chambers of Commerce have communicated the Government of



NOTION FOR -ADJOURNMENT. 3817

India on this question and, therefore, no communications could bs before
the tribunal. The only discussion that took plase was jn this House in
1932. The Finance Committee were seized of the Howard-Nixon report
and they reported to this House. This House discussed that report and
@ oopy of the debate was or is before the tribunal. 1 bave been through

that debate just mow .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
-Member’s time is up.

8ir Oowasji Jehangir: Yes Bir, I am going to finish. You, Sir, took
an important part in that discussion and several other Members also. But
it was in 1932 and most of the im t points that tbe tribunal really
ought to consider are not mentioned in that debate at all. And, if that
is the only report or communication volcing public opinion in India that
is before the tribunal, I consider we have the strongest grounds for
complaint, the strongest grounds for protest; and I trust that Members
of the Government will join with us in our protest, it not :renly in this
House, privately in their communications to the Becrotary of State. We
still hope and pray for justice, but if an injustice is done to us by this
tribunal, we shall hold the Government of India and the Becretary of Btate
responsible and we shall not in any way be committed to any decisions
that may be arrived at.

There {8 just one more point that I would lik® to mention before I sit
down. It is called a tribunal; I say that it is merely a committes to
advise the Searetary of State, that nothing that this tribunal reports is
finnl. Will the Government of Tndia at least make sure that we- get this
report of the tribunal before the Sccretary of State makes up his mind o
the recommendations of this tribunal, that public opinion has an oppor-
.4unity of expressing its views before the Secretary of State takes sotion
on the decisions of this tribunal? I think the Government of India owe
this at least to us that they will give us an assurance that if they do

ing else they will strongly place this point of view before the Secre-
tary of State namely, that he should take no action until we have seen
the report and have had time to study it and to express our opinion on jt.

Some Honourable Members: The question may now be put.
Mr. President (The Honoursble 8ir Abdur Rahim): Sir James Grigg.

The Honourable Sir James Grigg: The first part of this debate, Bir,
was a complaint about the coostitution of the tribunal and about the
.absence of representatives of the Standing Finance Committee on the two

delegations appearing before the Committes . . . .

Dr. M. B. Khare (Nagpur Division: Non-Muhsmmadan): We cannot
‘hear anything on this side. (Laughter.)

The Honourabls Sir James Origg: This was all perfectly well-known »
month ago, and no question of urgency srises gbout that. how, in
‘my answer to questions a month ago, I told the House thst the Se
of State had thesmm:demmnonthnpmnt
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[Bir James Grigg.]
that mernhers of the Standing Finance Committee might properly be
associated with the delegations in arguing the case before the tribunal and
he went on to say that, in the absence of any new decision, that decision
would stand: so that, quite obviously, it was regarded by him as a question
which was subject to review at a later stage; and, as I told the House
when I announced. . . ..

8ir Oowasji Jehangir: The recommendation of the Round Table Con-
ference to which the British Government were partnes the Secretary of
State himnself was a party to it.

The Honourable Sir James Grigg: I announced in the House the com-
position of the tribunal. The Secretary of State has taken o new decision.
And T think the House must assume that the Becretary of State’s deci-
sion is final in that matter.

Pandit Govind Ballabh Pant (Rohilkund and Kurmnaon Divisions: Non-
Muhasmmadan Rural): It is n breach of promise.

The NHonourable Bir James Origg: No.

Bir Oowasji Jehangis: On & point of personal explanation, Bir: 1 did
not pver say that the Government of India had broken their promise. I
said thet the recornmendations of this Round Table Conference have not
been oarried out, to which the British Government including the Secretary
of State were parties.

The Honourable Sir James Grigg: 1 quite understood it the first time.
The second point raised in the debate was that there were a number of
new points which Mr. Nixon had not beem clever enough to spot, of which
the Standing Finance Committee of the last Assembly were completely
jgnorant and which the Iast Assembly as a whole completely ignored,
which ought to be put to the tribunal. Well, I am bound to say that
my impression of this debate, added to my recollection of what oocurred in
thepmviousdebatemdwhttwuuboutinﬁhonpoﬂo!theshnding
Finance Committee and in the Howard-Nixon report, is that no serious
new points have been raised; but in any case, I said this morning, that
if there were any new pointa to put forward, 1 wouid, provided they were
furnished to me quickly, ask that the Tribunal ahould not actually report

until it had sent them. But even apart from all that, as the Honourable
the Baronet has pointed out quite correctly, the tribunal is not s finaF
arbitral body: it is an advisory body to the Becretary of State and the
Beorehry of State has to make his final conclusions after getting the
report of this tribunal .

An Honourable Member: Why do you call it tribunal then?
Ths Honourable Str James Grigg: 1 did not call it a tribunal . . . .

,,‘ﬁMJM:Hmithedhi.ﬁbml: that is an incon-
sistenay.
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The Honourable Sir James Qrigg: Al that I meant to say was that I

was not responsible for christening it. (Laughter.) As I smd, the Secre-
tury of State has to reach a final conclusion in the light of the report of
this tribunal. In my answer on the previous ooccasion, or rather in the
question which I was answering on the previous occssion, one of the points
specifically raised by one of the Honourable Members fiom Mudras was
whether the report would be inade available to Members of this House.
during the current Session and whether the House would ve afforded an
«pportunity for discussion of the report. I said that I did not know how
toon the tribunal would be able to complete its examination and present
its report; and I said that when the report was published and if Govern-
went find that there is a general demand for its discussion, they will
endeavour to provide an opportunity, I am quito prepared to represent
to the Secretary of State the desire of this House that the repcrt should
be published and debated in this House and that before reaching a final
oonclusion he should consider the views expressed in this House, I am

quite preparcd to do that.

For the rest, as regards tho general sense of this debats, T am not quite
sure whether Honourable Members realise the implication of what has been
said in various quirters this afternoon. The first is that Mr. Nixon is a very
iradequate represbntative of Indian interests and there are lots of better
on#s and that being an Englishman he cannot adequatels represent Indien

interests ’

Sir Oowasfi Jedangir: Who said that?

“The Honourable Sir James Grigg: That was my impression, my very
definite impression of the purport of the remarks of the Mover of the
motion.

Some Honourable Members: Yes, yes.

The Honourable Sir James QOrigg: And that suggestion 1 absolutely
repudiate. The second suggestion made this afternoon by implication wss-
that the Standing Finunce Coinmittee of the last Arsemably of which my
Honourable friend, Mr. B. Das, was a member. .

Mz B. Das: No, I was not.

The Homourabie 8ir James Qrigg: All right: that the Standing Finanoce
Committee was 80 inoompetent that it missed all the points that it ought
to have raised; and the third implication is that the last Assembly of
which the Honourable the Baronet was s Member also was extremely in-
competent and that, therefore, in debating this question it was completely
incapable of mising sny point . . . .

Sir Cowasji Jeiangly: The Honoursblo Member forwets or does mub
realise that that debate took place in 10623 and we are now in 1988 and that
much water his Sown under the bridge rince 1993, that we were continually
Mdﬁuwedmﬂdhuoﬁw"z’mﬁu' of expressing our opinion exr
this important msiter Letween snd the yeer of rrace 1035,



2820 "'LEGISLATIVE ASSEMALY, [26Ta Mazca 1985.

The Honourable Sir James Grigg: As she Honourulle Member points
‘out, two years have flown since then, and yey. as h: himself says, com-
-mercial opinion in India which is so anxious to express itself and has so
‘many new points to raise, has been completely silent the whole timé.
(Interruption.) Burely the implication is that there are no new points of
s.bstanee to raise and that this debate is merely another example of tryingz
“to mnke the easy assumption that no servant of the Government of India
is capable of doing his job efficiently or sincerely (Interrmption) and the
only people who could really represent India are the people who bave no
-eespensibility whatever. '

Mr. Bhulabhsi J. Desal (Bombay Northem Division: Non-Muham-
madan Ruml): Mr. President . . . . )

The Honourable Sir James Grigg: Has the Honourable Member any
-vight to speak after the closure hag been moved?

Mr. President (The Honourable Sir Abdur Rahim): I did not accept it.

Mr. Bhulabbal J, Desal: Sir, 1 regret very much and I think every
;Member of this House will join with me, in the anner in which this
House was addressed today. 1 think the Hopse deserves to bLe treated
-with certeinly much greater courtesy. (Opposition crica of ‘‘Hear, hear''.)
Argument is one thing; but assertion is certainly not very much appre-
ciated. The points of view that I wish to place before this House are very
brief. The question is not & mere technical constitutionsl proposition.
It is not denied that it is a matter of constitution. Honourable. Members
of this House, sitting opposite, represent the broad interests which are
allotted to them for the purposes of their portfolios. - That is not the issue.
The true issue before the House is that there are interests, not merely
governmental interests but the interests of the country at large, both of
public finances as well as the finances of the traders concerned in this issue.
The only issue that I know that is before this Tribupal is how to allocate
the past and future liabilities when Burma comes to Le separated from
India. 1t is an issue which has been neglected all the time, but it does
.ot matter, 1-always face the issue. I may be told that it escaped the
Attention of others. It conveya no reflection in my mind of any kind what-
.ever that it did escape. After all, if matters do not escape, there would
not have been even in case of civi] tribunals no less than three appeals
right up to the Privy Council, and at the end of which too it may easily be
found that the point was missed, Therefore, the nwere argument that a
point nced not have or ought not to have escaped is no argument for say-
"ing that people who wish to be represented and whose interests are deter-
.mined ought not to be represented. The short question before the House
is this—for what valid reasong did the Secretary of State go back upona
‘representation,—1 will not call it a promise,—for what valid resson did
‘he go back upon & representation with which, secording t¢ Sir George
Schuster, the Government of India wns in agreement, that Indian interests
would be represented,—and at least one of the forms of representation
then contemplated was through the Mombers of the Standing Finence Com-
mittee of this House- It may easily happen that the then Members
ot be present now. The one important question, which I atéempbed
‘raise yesterday a4 question time; was the main questin which would
#0 come up before such a Tribunal if that name is to be given to
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sapporteurs, because I am told now that they sre no. better. It is not
aerely a question between India and Burma, and the very fact that it is
made to be represented as a question between India and Burma is our
first grievance, the idea being that all other claims ought to be thereby
suppressed. The first and foremost question is the whola of the cost of the
conquest of Burma was debited to the Indian revenues. I understand
that throughout all these arguments the question has been, whenever the
question of allocation has been raised,—'‘Oh, yes, as & result of these
conguests India has becowme bigger and greater by reason of the annexa-
Aion of these territories as part of India’’, and that is the only way in which
a justification hag been given to put down to the debit of India the cost
of the conquest of these countries, but if they are t» ba given up,-~it. does
mot matter whether they are to be given up at the requeat of the Burmaus
or they are to be given up for the convenience of the Britishers or for pur-
poses of any lmperial policy,—but if they are to be given up,—who is to
bear those charges which only, on the hypothesis that they form part of an
extended India, were thrust upon us. I daresay that the Government of
India, considering themselves as one entity, believe themselves to bhe
Burmans, belisve themsclves to he Indians, believe themselves also to be
Britishers, Itis not a matter of honesty. It is a question of looking ab it
from a proper point of view. Has ever a question occurred to the Finance
Member of India, either to the present Finance Member or to his prede-
‘cessor, that a very important question involving crores of rupees is at stake
not merely ns between Burmans and Indians but ag betwosn Burmans and
Indians both vis-a-vis the Britishers. That is the resl question which we
would have been entitled to raise. We would say that in so far as any
allocation is concerned, inasmuch as it would refuse to listan to us it would
mnot be doing justiee. Therefore, the primary queation is: that the whole
basis of that tribuna! was never announced. T should like to know, though
T did not hear from the Honourable the Finance Membhor at all, as to whe-
ther the Government of India was consulted before this tribunal was
-appointed a week before the question was answered in this House and the
-oommuniqué was issued. I am inclined to think from the nbeence of im.
formation thatthe Members opposite themselves were probsbly not awarée
asto what was happening during the interval. Therefore, it is no use
complaining that two years have gone by, that there is a hody to whom
8 case has to be presented, so that they are an much imorant as ourselves,
‘Thev have represented no case on behalf of India. Tt ir not a question of
‘the competence of Mr. Nixon that is in issue. The question is when was
the Government of Indis informed sbout the ennstitution of that supposed
Tribunal and its crestion, what time does the Govermment. gave to prepar®
the case at all eventa from the Indian point of view? It is not n question, of
competency or otherwise of Mr. Nixon, an officer who was appointed for
the purpose merely of representing the views of the Government of Indie.
Heo represents the opinion of nobody; their work is merclv a preliminary
preparation of materials —in so far as Mr, Nixon and 8ir Henry Howard
were concerned. The question, therefore. is that the Government of India
and Todis ought to have been apprised that a tribunal was going to he ap-
pointed, and they should have been asked what thev had to sayv as to ite
constitution. That was not dome. Then, after the tribunal was appointed,
sufficient notice ought to have been given to the Covernment gf Indis and
the Indian public generallv, or at least to this Flouse s as o ask them
what case, it say, they had to present before this tribunal, This Reporh
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is no case of any kind, it is merely a collection of materials on whiok &
case is to be based. Therefore, you always raise a wrong issue, and you
think you have angwered it by saying that Mr. Nixon is not dishonest. We
sre not here to tell such things. The whole question is, if we had a fair
dealing first before the appointment or the constitution of this tribunal,
after its appointment, and if there was sufficient time eiven to present the
case both by the Government of India, and assoéiated with the representa-
tives of the Government of India, representatives of the Indian people in
any form howsoever constituted. Then, the other question was not also
raised as to whether or not thig allocation was merelv a matter of account-
ing between India and Burma, but also whether the British Government
had not a certain amount of responsibility and liabilitv. Inasmuch as aR
these three things have been omitted, this House is entitled to express
its opinion in terms of the motion that has been moved.

Mr. M. A. Jionah ( Bombay City: Muhammadan Urban): May I, Sir,
trespass upon the precious time of the House, because I know there is.
probably a strong desire that a division ought to be taken on this motion,
but, Bir, 1 do not propose to cccupy more thep a few minutes. May I,
first of all, tell the Finance Member—please do pot adopt this sort of mili-
tant attitude, please do not try to evade issues. I know you have your
difficulties, but remember you are sitting there as a responsible Member
in charge of Finance. Do not forget ‘your position, therefore, and that
you must not come down to the level of a back-Bencher.

Some Honourable Members: Back-Benchcrs are much better.

Mr. M. A. Jinnah: Sir, the Government of India do not realise in the
first instance, 1 mean the Government of India in this sense that the Gow
urnor UJeneral in Council represcnted by the Front Bench here, do mot
realise that they owe some responsibility to this House. 1 know perfectly
well that in several matlers they are not even consulted probably, and in
several matters they are overruled by the Becretary of State for Indis. But,
Sir, we have no other course; we cannot separate the Governor Genersi in
Council from the SBeoretary of State for India, and we bave got to get hold
of some party with whom we can deal, and the only party with w| we
can deal on the flooy of the House is the Government of India es represent-
ing even the Secretary of State for India. Now, let us examine the ques-
tion. I don’t think really the Finance Member was justified in saying that
it was suggested by the Mover of this motion that Mr. Nixon was dis-

bouest. I bave got his warde here, and may 1 read them out to the
ouse . . . .

The Honourable Sir James Grigg: He certainly said incompetent. Would
you mind dealing with the question of incompeteney ?

Mr. M. A Jmnah: Incompetency is a matter of opinion. That is not &

word which ought to give such an offence to the Honourahle Member. That
is a matter of opinian. The Honourahle Member could have got up snd
said that in his judgment thet such and such & person was the most com-
petent person. But, no, the Honourable Member tried to play with this
‘ mdhawd\wg\ﬁ?ﬁnmm?h llﬂlqmchhum
bty my Honpursble friend, Mr. ve ,
virywm'dnq;:m. On the contrary he ss ﬁnthego‘dosnotchllmga
bond fides of Mr. Nixon. Let me read it. Or
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not want to waste the time of the House. It is not & question: of ‘dis-
honeety, it is not the question that every Government official is dishoneat,
Nebody says that. Let us get to the issue. 'The Joint Parlismentsry Com.
mittee have laid down tlhiat a tribunal will be appointed—the words are “‘an
impartial tribunal'’. When they used the expression ‘‘impartisl
tribunal” what did thoy mesn? A tribunal is impartinl not only
because it is honest but because it commands that eonfidence and that res-.
pect, that the peities concerned, will {eel after the decision is given, thas
justice is done. (‘‘Hear, hear'’ from the Opposition Benches.) And that
18 the pﬁnc\x;%:e which I ask the Honourable the Finance Member to bear
in mind. en the Round Table Conferenca came to an agreement to
‘which the of State was a party—why did they say that. Indians
and Burmese should be associated with such a tribunal? Why? Did they
think that Englishmen were so dishonest that they could not be trusted?
No. But in order to assure, nay, doubly assure, that when their recom-
mendation was made it would command the confidence and the reapogt of
the bodies and parties concerned. When did the Becretary of State—I have
not heard a-sisgle word,~—and why did the Secretary of Stats-change bis
mind? No reason has been given. Are these arrangements to be flouted
in this fashion ¢z parte? I ask the Finance Member. Was he consulted,
and if so,—I ask the Finance Member, renember you represent India, your
responsibility is there—did you fight for that on our behalf? We do not
know. Were you ¢onsulted as to what should be the terms of reference?
‘Were you consuited as to what was to be the procedure?

An Hosoussble Member: Chasir.

Mr. M. A, Jinnah: T am addressing the Chair. Don't you teach me,
Did the Government then say on our behalf that ‘‘you must not infringe
the srrangement that was arrived at?’’ Did the Government then insist
that we shoull have & fair hearing before that body? 1 am told pow it is
not a tribuna]. The words are ‘‘impartial tribunasl’’, the Joint Parlia-
mentary Committec says, ‘‘impartial tribunal”. The Government of
India give us no information, we are not told whet the Government of
India did. We are not told what they did on our behalf. Burely, for your
own sake, for your own credit, cannot you tell us that you made some
fight on our behalf but you were overruled? Why not say that frankly?
‘Tell the House, that ‘‘We, as the Government of India, made this ~
that representation, but we were overruled hy the Becretary of Stata, and,
therefore, we arc not able to do anything more’’. Now that, your superior
authority whose commsands aud whose orders you are bound to obey has
decided what he has decided, and if this House rightly shows its resentment
and rightly condemns all this, you, as the Government of India, should,
in deference to our wishes, in deference to our desires, do your utmost now,
even at this stage, to see that we secure some kind of hearing before that
tribunal on behalf of Indis. No. What does the Honourable Member aay?
He savs, after the report is made by this impartial tribunal (Laughter,) we

will have an opportunity to discuss it in this House

Pandit Govind Ballabh Pant: He said we miy have,

Mr. M. A. Jinnah: I beg vour pardon. I stand corrected. Hbs said thst
be will recommend that to the Secretary of State . . . . .

M. 8. Satyamurti (Madras City: Non-Muhsmmadan Urban): To be
overruled again!
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Mr, M. A. Jinnak: I do not know what the answer of the Secretary of.
State will be. Reslly I assure you, snd I assure the Government thst it

is not & pleasure t0 me to stend here and be a party to

of censure sfter another aganinst Government. Believe me, if 1 may say.
80, 1 am as Joath as anybody else, I sm not doing it with s light heart, but-
1 find that on every occasion we get no satisfaction, (‘‘Hear, hear” from tbe
Opposition Benches), we get no frankness, and we do not get one single
word from this Government of India making us feel that they are our Gov-
ernment. I support the motion. (Applause.)

Beveral Honourable Members: Let the question be now put.
Mr, President (The Honourable SBir Abdur Rshim): The question is

that the question be now put.
The motion was adopted.

Mr, Mathuradas Vissanfi: I do not want to reply.

My, President (The Honourable Gir Abdur Rahim): The question js-
*That the Assembly do mow adjourn.”

The Assembly divided.
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Fakir Chand, Ht
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Jogendra Singh
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Lahiri’ Chaudhury, Mr. D, K.
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Maitrs, Pandit Lakshmi Kanta.
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Rajsh, Raja s:i Vasu
lhl llDr . &s Knnmnv& ami.
T
Bares "Brot, N &
Saksena, Mr. Iohun Lal,
Sant Singh, Sardar
Sntym-m, Hr 8

S‘tnku Ah. Maalans.
Sheodass Daga, Seth.
Sldd’x?ne Al Kln.n Khan Sabib

swab
Singh, Mr. Narayan

, Mr, D”P Nmy-.
Sinha, Mr. Anngnh Narayan.
Sinha, )lr &tyu Narain.
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Thein M
TUmar Aly X ¥r.
Varma, Mr. B B.
Vissaaji, Mr. Mathuredas,
Ziavddin Ahmad, Dr.
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NOES—38,
Abdul Aziz, Khao Bahadur Mian. Lloyd, Mr. A. H,
Abmad Nawas Khan Major Nawab. Metcalfe, Mr. H. A. F.
Allah Bakhsh Khan Tiwans, Kban = |  Monteath, Mr. J.
Bahadur Nawab Malik. ! Mukerje, Mr. N R

Mukherjee, Rai Bahadur 8ir Satys.
Charan,

jpai, Mr. G, 8 Nayar, Mr, C. Govindan,
Bewoor, Mr. G. V. Noyco, TM Honomblo Sir Frank.
Bhore, The Honoonhlo 8ir Joseph. 0
Chatarji, J. M

Craik, 'f‘ho Honourable Sir Heary.
Dalal, Dr. R D

Duko Mr. D. H. C.

Gu)opnhr:k), Mabaraj Kumar Vijays
Gidney, I«ut.-Oolond Sir Henry.

Guhm ir Lanoelot.
‘l'ho Honoursble Bir James.
.hw har &n;h Sardar Bahadur
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rpshm i od .
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The motion was adopted.

lhohdml\ull. 0.
Rn,ilr P.

Row, Mr. K. &njln.

Sarma, Mr. R 8.

Beott, Mr., W L.

Sher Muhammad Khan, Captain Sardar. .
Singh, Mr. Pradyumna Prashed.

Bircar, The Honourable Bir
Nripeadra.

Sloan, Mr. T,
Swithinbank, Mr. B. W.

(Cries of “‘Shame” and “'Resign and go home" from the Opposition.
Benches.)

Major Nawab Ahmad Nawas Khan: (Nominated Non-Official): Behave
like gentlemen !

Several Honourable Members: Shut up. , .
t' - T T SN “ - N L I- :
Mr. President (The Honourable Sir Abdur Rshnm) Order, order.

The Assembly then adjourned till Eleven of the Clock on Wednesdsy,.
the 27th March, 1986,
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